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No. 516 

~.il. Resignation of the Office of the Speaker 
lli The Deputy Speaker informed the House that Dr. G,' S. Dhillon had l.' esigned' the office of the Speaker of Lok Sabha on the 1st Dece:nber, 
(975 at 7 A.M. 
~. Oath or AffirDlation 
t.~:.·.~ Shri S. K. Rai made and subscribed the oath in Hindi and took his 
rat in the House. 

~~. President's Address-Laid OIl theT~ 
"i~ Secr~tary-General laid on the Table a copy of the President's Address 
to both Houses of Parliament assembled together on the 5th J,anuary, 
:;1976. 
~ .,1. Obituary Referen~es 
,;: The Deputy Speaker made references to. the passing -away of' (1) 

': Shri K. Kamaraj, Who was a sitting Member of Lok Sabha; and (2) 

'

Shri K. R. Achar, who was a Member of the Second Lok Babba; 
"Dr. V. Subramaniam, who was a Member of the Constituent A.I!sembly; 

.
.. ~ ... rOf.' K. K. !3hattacha. rya, . who was a Member of the PrOVisional. Par .. -f ament; Shrl Mathew Mamyangadan, who was a Member of the Second 
r d Third Lok Sabha; Sardar Teja Singh Akarpuri, who was a Member 
'. the First Lok Sabha; and Shri B. Shiv a Rao, who was a Member of 

'. e Constituent Assembly, Provisional Parliament and the First 
! t;ok Sabha. 

l~: ..... Ther .. eafter, Mem. bers stood in. s.nence for a short while as 'a mark of .... spect. . 

; '. "Motions for .EIt,ction of Speaker 

. - (1) Shrimati Indira Gandhi moved the following motion:-

''That Bhn B. R. Bhtl'gat, a member ;f this House, be ~osen as 
. the 'Speaker of this House." 
" 
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Shri K. Raghu Ramaiah seconded. the motion. 
(2) Shri Prasannbhai Mehta moved the following motion:-

"That Shri Jagannathrao Joshi. a member of this House, be chosenJ 
as the Speaker of this House." " 

Shri Digvijaya Narain Singh seconded the motion. 

On the motion moved by Shrimati Indira Gandhi the House divided, 
Ayes 344; Noes 58. The motion was accordingly adopted and Shri B. R. 
Bhagat was chosen as the Speaker. 

Shrimati Indiira Gandhi and Shri Samar Mukherjee conducted 
SOO B. R. Bhagat to the Chair. 

6. Felicitations to the Speaker 

The following Members offered felicitat:qns to the Speaker:-
(1) Shrimati Indira Gandhi 
(2) Shri Samar Mukherjee 
(3) Shri Indrajit Gupta 
(4) Shri Era Sezhiyan 
(5) Shri Frank Anthony 
(6) Shri P .. K. Deo 

." (7) Shri H. M. Patel 
(8) Shri Krishnan Manoharan 
(9) Shri P. G. Mavalankar 

(10) Shri S.A. Shamim 
(11) Shri Shibban Lal Saksena 
(12) Shri Jambuwant Dhote 

... The Speaker in reply thanked the Members. 

7. Papers Laid on the Table 

The following papers were laid on the Table' 
./ 

(1) A c~py ea~h of the following Ordinances (Hind' d En ':-h 
vel'Slons) Issued by the Pre' d . . 1 an gws 

. article 123(2) (a) of the Consti~t~~t:_ under provisions of 
(i) The Income-tax (A d . 

1975) promuI ated men ment) .Ordmance, 1975 (No. 8 of 
1975. g by the PresIdent on the 9th September, 

(U) The Election Laws (Extension to Sikki . 
(No.9 of 1975) promulgated b th ~) Ordmance, 1975 
September, 1975. y e PreSIdent on the 9th 

(iii) The Indian Rtilwa s 
(No. 10 of 1975) ro~ (Amendment) Ordinance 1975 
September, 1975. P ulgated by the President on ihe 25Ul 
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(iv) The Payment of Bonus ~Amend:J:nent) Ordinance, 1975 
(No. 11 of 1975) promulgated by the President on the 25th 
September, 1975. 

(v) The Equal Remuneration Ordinance, 1975 (No: 12 of 1975) 
promulgated by the President on the 26th September, 1975. 

(vi) The Regional Rural Banks Ordinance, 1975 (No. 13 of 1975) 
'promulgated by the President on the 26th September, 1975. 

(vii) The Motor Vehicles (Amendment) Ordinance, 1975 (No. 14 
of 1975) promulgated by the President on the 26th Septem-
ber, 1975. 

(viii) The Voluntary Disclosttre of Income and Wealth Ordinance, 
1975 (No. 15 of 1975) promulgated by the President on the 
8th October, 1975. 

(ix) The Maintenance of Internal Security (Third Amendment) 
Ordinance, 1975 (No. 16 of 1975) promulgated by the Presi-
dent on the 17th October, 1975. 

(x) The Bonded Labour System (Abolition) Ordinance, 1975 
(No. 17 of 1975) promulgated by the President on the 24th 
October, 1975. 

(xi) The Unit Trust of India (Amendment) Ordinance, 1975 
(No. 18 of 1975) promulgated by the President on the 31st 
October, 1975. 

(xii) The Imports and Expot\s (C(;mtrol) Amendment Ordinance, 
1975 (No. 19 of 1975) promulgated by the President on the 
4th November, 1975. 

(xiii) The Smugglers and Foreign Exchange Manipulators, (For-
feiture of Property) Ordinance, 1975 (No. 20 of 1975) promul-
gated by the President on the 5th November, 1975. 

(xiv) The Payment of Wages (Amendment) Ordinance. 1975 
(No. 21 of 1975) promulgated by the President on the 12th 
November, 1975. 

(xv) The Maintenance of Internal Securitv (Fou-rth Amendment) 
Ordinance, 1975 (No. 22 of 1975) promulgated by the Presi-
dent on the 16th November, 1975. 

(xvi) The Voluntary Disclosure of Income and Wealth (Amend-
ment) Ordinance, 1975 (No. 23 of 1975) pronlulgated by the 
President on the 29th November, 1975. 

(xvii) The Delhi Rent Contr>:>l (Amendment) Ordinance, 1975 (No. 
24 of 1975) promulgated by the President on the 1st Decem-
ber, 1975. 

(xviii) The Parliamentary Proceedinl!s' '(Protection of Publi-
cation Repeal Ordinance. 1975 (No. 25 of 1975) promulgated 
by the President on the 8th. December, 1975. 
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( . ) The Press Council (Repeal) Ordinanee, 1975 (No. 26 of 
XlX1975) promulgated by the President On the 8th December, 

1975. 
(xx) The Delhi Land Holdings (Ceiling) Amendment Ordinance, 

1975 (No. 27 of 1975) promulgat€d by the President on the 
8th December, 1975. 

(xXi) The Prevention. of Publication of Objectionable Matter 
Ordinance, 1975 (No. 28 of 1975) promulgated by the Presi-
dent on the 8th December, 1975. 

(xxii) The Conservation of Foreign Exchange and Prevention 
of Smuggling Activities (Second Amendment) Ordinance, 
1975 (No. 29 of 1975) promulgated by the President on the 
12th December, 1975. 

(2) (i) A copy of the Proclamati>:>n (Hindi and English versions) 
datEd the 30th November, 1915 issued by the President under 
article 356 of the Constitution in relation to the State of 
Uttar Pradesh published in Notification No. a.S.R 572(E) in 
Gazette of India dated the 30th November, 1975, under article 
356(3) of the O.Jnstitution. 

(ti) A copy of the Order (Hindi and English versions) datE"] the 
30th November, 1975, made by the President in pursuance of 
sub-clause (i) of clause (c) / of the above Proclamation pub-
lished in Notification No. G.S.R 573(E) in Gazette of' India 
dated the 30th November. 1975. 

(iii) A o:>py of the Report dated the 29th November, 1975, of the 
Governor of Uttar Pradesh to the President (Hindi and Eng-
lish versions). 

(3) A copy e~h of the following Reports (Hindi and English ver-
sions) under sU!b-section (8) of section 10 of the Banking 
Companies (Acquisiti'::>n and Transfer of Undertakings) Act, 
1970:-

(i) Report on the working and activities of the Central Bank of 
India for the year ended the 31st December, 1974 along, 
with the Accounts and the Auditor's Report thereon. 

(ii) Report on the worklng and activities nf the Bank of India for 
the year ended the 31st December, 1974 along with the 
Accounts and the Auditor's Report thereon. 

(iii) Report on the working I8Jld activities of the Punjab National 
Bank for the year ended the 31st December, 1974 along with 
the Aco;>unts and the Auditor's Report thereon. 

(iv) Report on the working and activities of the Bank of Baroda 
for the year ended th~ 31st December, 1974 along with the 
Accounts and the AudItor's Report thereon. 

(v) ~port on the working and activities of the United Commer-
Cl~ Bank for the year ended the 31st December, 1974 along 
Wlth the Accounts and Auditor's Report thereon. 
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(vi) Report on the working and activities of the Canara Bank for 
\ the year ended the 31st December, 1974 along with the 

Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the United Bank of 
India for the year ended the 31st December, 1974 along 
with the Accounts and the Auditor's Report thereon. 

(viii) Report on the working and activities of the Dena Bank for 
the year ended the 31st December. 1974 along with the 
Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate Bank 
for the year ended the 31st December, 1974 along with 
the Accounts and the Auditor's Report thereon. 

(x) Report on the working and activities of the Union Bank of 
India for thll year ended the 31st December. 1974 along 
with the Accounts and the Auditor's Report thereon. 

(xi) R~port on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1974 along with 
the Accounts and the Auditor's Report thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1974 along with the 
Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of 
Maharashtra for the year ended the 31st December, 1974 
along with the Accounts and the Auditor's Report thereon. 

(xiv) Report on the working and activities of the Indian Overseas 
Bank for the year ended the 31st December, 1974 along 
with the Accounts an~ the Auditor's Report thereon. 

(4) A statement (Hindi and English versions) indicating the result 
of the market loan floated by the Government of India in 
December, 1975. 

(5) A copy of Notification No. G.S.R. 533(E) (Hindi and English 
versions) published in Gazette of India dated the 20th Oct.o-
ber, 1975 regarding issue of 5-3/4 per cent Bonds, 1985. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 35 of the Defence and Internal Security 
of India Act, 1971;-

(i) The Defence and Internal Sacurity of India (Secr;md Amend-
I ment) Rules, 1975, publUlhed in Notification No. G.S.R. 

443(E) in Gazette of India dated the 11th August, 1975. 

(ii) The Defence and Internal Security of India (Third Amend-
ment) Rules, 1975, published in· l\Jotification No. G.s.R. 
444(E) in Gazette of India dated the 12th August, 1975. 

(iii) The Defence and Internal Saocurity of India (Fourth Amend-
ment) Rules, 1975, published in Notification No. G;S.R. 
501 (E). in Gazette of India dated the 24th September, 1975. 

[P.T.O. 
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(iv) The Defence and Internal Security of. India (Fifth Amend~ 
ment) Rules, 1975, published in Notification No. G.S.R. 
552(E) in Gazette of India dated the 7th November, 1975. 

. \ 

(v) The Defence and Internal Security of India (Sixth Amend-
ment) Rules, 1975, published in Notification No. G.S.R. 
557(E) in Gazette of India dated the 12th November, 1975 .. 

(7) A copy each of the following No.tifications (mndi an~ ~glish 
versions) under clause (3) of article 359 of the Const'itutlOn:-

(i) G.S.R. 503(E) published in Gazette of India dated the 25th 
September, 1975 containing Presidential Order rescinding 
Order No. G.S.R. 1843 dated the 5th December, 1971 and 
Order No. G.S.R. 694(E) dated the 23rd December, 1974 
and making certain amendment to Order No. G.S.R. 361 (E) ~ 
dated the 27th June, 1975. 

(ii) G.S.R. 558(E) published in Gazet:e of India dated the 14th 
November, 1975 containing the Order of the President sus-
pending certain rights conferred by clause (1) of article· 2{) 
and article 31 of the Constitution for the period during 

which the Proclamations of Emergency made under clausp. 
(1) of article 352 of the Constitution on 3rd December, 1971' 
and on the 25th June, 1975 are both in force. 

S. Report of Joint Committee-laid Ion the Table 

~ri Annasaheb Gotkhinde laid on the Table a copy of the Report of 
t.be Joint Committee on the Preventbn of Food Adulteration (Amend-
ment) Bill, 1974. 

9. Evidence before Joint Committee-Laid on the Table 

Shri Annasaheb Gotkhlnde laid on the Table the record of Evidence 
tendered before the Joint Committee on the Prevention of Food Adultera-
tion (Amendment) Bill, 1974. 

10. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary-General laid on the Table the Constitution 
Amendment) Bill, 1975, as passed by Rajya Sabha. 
11. Assent to Bills 

~ 
(Forty ~fi.rst 

(1) Secretary-Gene~al laid on. the Tab.le following three Bills passed 
by the Houses 'Of ParlIament dUrIng the last session and assented t'o:-

(1) The Taxation Laws (Amendment) Bill, 1975. 
(2) The Delhi S'ales Tax Bill, 1975. 

(3) The Customs Tariff Bill, 1975. 

c . (ii) Secretary-General also laid on the Table copies, duly authenti-
;.tllsed by tbe Secretary-General of Rajya Sabha, of the following fourteen 

1 passed by the Houses of Parliament during the last sess'on and assented to:- . . ' 

(1) The C'O~servation of Foreign Exchange and Prevention of 
Smuggling Activities (Amendment) Bill, 1975. 
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(2) The Constitution (Thirty.eight Amendment) Bill, 1975. 
(3) The Maintenance of Internal Security (Amendment) Bill, 1975. 
(4) The Election Laws (Amendment) Bill, 1975. 
(5) The Banking Sel'vice Commission Bill, 1975. 
(6) The Telegraph Wires (Unlawful Possession) Amendm~nt Bill, 

1975. 
(7) The Agricultural Refinance Corporation (Amendment) Bill. 

1975. 
(8) The Provident Funds (Amendment) Bill, 1975. 
(~) The Constitution (Thirty-ninth Amendment) Bill, 1975. 

(10) The In~an Coinage (Amendment) Bill, 1975. 
(11) The Salaries and AUowances of Members of Parliament 

(Amendment) Bill, 1975. 
(12) The Cigarettes (Regulation of Produ.ction, Supply and Distri-

bution) Bill, 1975. 
(13) The National Cadet Corps (Amendment) Bill, 1975. 
(14) The Pub1i:: Financial Institutions Laws (Amendment) Bill, 

1975. 

ok Sabha adjourned till 11 A.M. on Tuesday, the 6th January, 1976). 

7 
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1. Starred Questions 
: Starred Questions Nos. 1-4 and 6-10 were orally.answered. Re-
~lies to Starred Questions Nos. 12-17, 19 and 20 were lald on the Table. 

12. Unstarred Questions 
i 
t Replies to Unstarred Questions Nos. 1-21, 23-111 and 113 were laid 
, n the Table. 

. Papen Laid on t.he Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The High Speed Diesel Oil and Light Diesel Oil (RestTiction on 
Use) Amendment Order. 1975, published in Notification No. 
G.S.R. 2734 in Gazette of India dated the 29th November', 1975. 

(ti) The Liquefied Petroleum Gas (Restriction on Use) Amend-
ment Order. 1975, published in Notification No. G.S.R. 2735 in 
Gazette of India dated the 29th November, 1975. 

(iii) The Petroleum Products (Supply and Distribution) Second 
Amendment Order, 1975, published in Notification No. G.S.R. 
2736 in Gazette of Indlia dated the 29th November, 197'5. 

(iv) The Petroleum Products (Maintenance of Production) Amend·' 
ment Order, 1975. published in Notification No. G.S.R. 2737 in 
Gazette of India dated the 29th November, 1975. 

(v) The Petroleum Products (Collection of Information) Amend-
ment Order, 1975, published in Notification No. G.S.R. 2738 in 
Gazette of IndiJa dated the 29th November, 1975. 

(2) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1973-74, 
Government of Union Territory of I\>ndicherry, under section 
49 of the Government of Union Temtories Act, 1963, read. with 
para (b) (ii) of the Presidential Order dated the 28th March, 
1974 in relation to the Union Territory of P..:mdicherry. 

l' 
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f th Appropriation Accounts of the Government of 
(3) A ?OPYTO 'toe of Pondicherry for the year 1973-74 (Hindi Uruon ern ry 

and English versions). 
A f the Finance Accounts of the Government of Union. ~ 

(4) Te:r:r; of Pondicherry for .the year 1973-74 (Hindi and Eng~ 
!ish versions). 

(5) A co of the following parts (Hindi version). of the Report of 
th tY ptroller and Auditor General of Indta, for the year 
19~4-Union Government (Commercial) under article 151(1) of 
the Constitution:-

(i) Part II-Appr~al ~ ~he working of the State Trading Cor-
poration of India Lumted. 

(ii) Part III-Appraisal of the working of the Hindustan Zinc. 
Limited. 

(6) A copy of the Report (Hindi version) of the ~omptroller and 
Auditor General of India for the year 1973-Uruon Government 
(Commercial)-Part V-Individual points of interest and re-
swne of Reports of the Company Auditors, under article 151(1) 
of the Constitution. 

(7) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India f'~r the year 1975-
Union Government (Commercial)-Part I-Introduction, under 
article 151 (1) of the Constitution. 

(8) A copy of the Finance Accounts of the Union Government for 
the year 1972-73 (Hindi version). 

(9) A copy of the Finance Accounts of the Union Government for 
the year 1973-74 (Hindi versiOOl.). ,..., 

(10) A copy of Notification No. G.S.R. 499(E) (Hindi and English 
versions) published in Gazette of India dated the 19th Septem-
ber, 1975, under sub-section (4) of section 43 of the Life Insur-
ance Corporation Act, 1956. 

(11) A copy of Notlfication No. G.S.R. 514(E) (Hindi and English 
versions) published in Gazette of India dated the 1st ()ctober, 
1975 containing the Agreement between the Government of 
India and the Government of Afghanistan for the avoidance 
?f double taxati0!l of income of enterprises operating aircraft, 
Issued under section 90 of the Income-tax Act 1961 and section 
24A of the Companies (Profits) Surtax Act, '1964. 

(12) A c~py each of the following Notifications (Hindi and English 
verSIOns) under section 72 of the Delhi Sales Tax Act. 1975:-

(i) The Delhi Sial~ Tax Rules, 1975 published in Notification 
No. F. 4161175)Fmance (General) (ii) in Delhi Gazette dated g: 10th October, 1975 (English version) and dated the 4th 
to ~ber, 1975 (Hindi version) together with a corrigendum 
F 41~1~4-Fin~nglish version published in Notification No. 

. . (Gen) dated the 15th November, 1975. 
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(ii) The Delhi Sales Tax (1st Amendment) Rules, 1975, published 
in Notification No. F.4(61) 17I51Finance (General) in Delhli 
Gazette dated the 27th November. 1975. 

(13) A copy of the Delhi Sales Tax (Amendment) Rules, 1975 (Hindi 
and English versiPns) published in Notification No. F.4(40)I71-
Fin. (0) in De1lli. Gazette dated the 27th September,. 1975, 
under sub-section (4) of section 26 of the Bengal Fmance 
(Sales Tax) Act, 1941. as in force in the Union Territory of 

~. -' 
(14) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sub-section (3) of section 114 of the Gold 
(Control) Act. 1968:-

(i) S.O. 2734 published in Gazette of India dated the 5th August, 
1975 containing corrigendum to the Gold Control (Forms, 
Fees and Miscellaneous Matters) Rules, 1968 published in 
Notifictation No. S.O. 3117 dated the 1st September, 1968. 

(li) The Gold Control (Thrms, Fees and Miscellaneous Matters) 
Amendment Rules, 1975, published in Notification No. S.O. 
607 (E) in Gazette of India dated the 20th October. 1975. 

(iii) The Gold Control (Forms, Fees and Miscellaneous Matters) 
Second Amendment Rules, 1975, published in Notification 
No.' S.O. 624(E) in Gazette of India dated the 31st October, 
1975. 

(iv) The Gold Control (Forms, Fees and Miscellaneous Matters) 
Thiro Amendment Rules, 1975, published in Notification No. 
S.D. 625(E) in Gazette of India dated the 31st October, 1975. 

(v) The Gold Control (Publication of Names) Rules, 1975, pub-
lished in Notification No. S.D. 640(E) in Gazette of India 
dated the 5th November, 1975. 

(vi) The Gold Control (Spe<ifications of Standard Gold Bars and 
Conditions of Refining) Amendment Rules, .1975. published in 
Notificati·.)n No.8. O. 4388 in Gazette of India dated the 11th 
October, 1975. 

(vii) The Gold Control (Disposal of Gold Recovered from 
Refi;'1ing. or Melting of Silver) Rules, 1975, published in 
NotificatlOn No. S.O. 707 (E) in Gazette of India dated the 
15th December, 1975. 

(viii) The Gold Control, (Grant of Certificates) Amendment 
Rules, 1975, published in Notification No. S.D. 719(E) in 
Gazette of India dated the 2()th December, 1975. 

(15) A copy of the Wealth-tax (Amendment) Rules, 1975 (Hindi 
~nd English versions) published in Notification No. S.D. 559 (E) 
In Gazette of India dated the 30th September 1975 under 
sub-section (4) of section 46 of the Wealth-tax Act, 1957. 

(16) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) '!he I~com~-tax (Third Amendment) Rules, 1975. published 
m NotIfication No. 8.0. 534(E) in Gazette of India dated the 
24th September, 1975. 
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( .. ) The Income-tax (Fourth Amendment) Rules, 1975, publish-
11 ed in Notification No. S.D. 543(E) in Gazette of India dated 

the 26th September, 1975. 
C') The Income-tax (Certificate Proceedings) Amendment 
III Rules, 1975, published in Notification No. S.O. 565 (~ in 

Gazette of India dated the 1st October, 1975. 
(iv) The Income-tax (Fifth Amendment) Rules, 1975, publish-

ed in Notification No. S.O. 710 (E) in Gazette of India dated 
the 18th December, 1975. 

(17) A copy of the Voluntary Dis~losure ?f Income. and . WeaI~ 
Rules 1975 (Hindi and Engbsh versIOns) pubhshed In Notl-
ficati~n No. S.O. 597 (E) in Gazette of India dated the 8th 
October 1975 under sub-section (2) of section 19 of the 
Volunta~y Di~closure of Income and Wealth Ordinance, 1975. 4 

(18) A copy of the Companies (Profits) Surtax (Amendment) 
Rules, 1975 (Hindi and English versions) published in Noti-
fication No. S.O. 700 (E) in Gazette of India dated the 10th 
December, 1975, under sub-section (3) of section 25 of the 
Companies (Profits) Surtax Act, 1964. 

(19) A copy of the Medicinal and Toilet Preparations (Excise 
Duties) Amendment Rules, 1975 (Hindi and English versions) 
published in Notification No. G.S.R. 941 in Gazette of India 
dated the 2nd August, 1975, under sub-section (4) of section 
19 of the Medicinal and Toilet Preparations (EXCise Duties) 
Act, 1955. 

(20) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 51 of the Finance (No.2) Act, 
1971:-

(i) ~he Fqreign :rrav~l Tax (Amendment) Rules, 1975, pub-
lished In NotIficatIOn No. G.S.R. 993 in Gazette of India 
dated the 9th August, 1975. 

(li) G,S.R. 476 (E) published in Gazette of India dated the 1st 
September, 1975, 

(iii) G.S.R. 2333 published in Gazette of India dated the 6th 
September, 1975. 

(iv) G.S.R. 2334 published in Gazette of India dated the 6th 
September, 1975, 

(v) G.S.R. 2399 published in Gazette of India dated the 20th 
September, 1975, 

(vi)29tG·hS,SeR. 512(E) published in Gazette of India dated the 
ptember, 1975. 

(21) A c~py each of the following Notifications (Hindi and English 
rM:~~s) under section 38 of the Central Excises and Salt Act, 

(i) ~b~::Jr~ ~xCiifise ~Eleventh Amendment) Rules, 1975, 
India datedlUth °4t hcatIon No. G.S.R. 437 (E) in Gazette of 

e t August, 1975. 
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(ii) The Central Excise (Valuation) Rules, 1975, published in 
Notification No. G.S.R. 440 (E) in Gazette of India dated the 
8th August, 1975 together with an explanatory memorandum. 

(iii) The Central Excise (Twelfth Amendment) Rules, 1975, 
published in Notification No. G.s.a 2235 in Gazette of India 
dated the 16th August, 1975. 

(iv) The Central Excise (Thirteenth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2297 in Gazette of India 
dated the 30th August, 1975. 

(v) The Central Excise (Sixteenth Amendment) Rules, 1975, 
published in Notifi.cation No. G.S.R. 511 (E) in Gazette of 
India dated the 29th September, 1975. 

(v.i) The Central Excise (Seventeenth Amendment) Rules, 
1975, published in Notification No. G.S.R. 513 (E) in Gazette 
of India dated the 30th September, 1975. 

(vii) The Central Excise (Fourteenth Amendment) Rules.1 1975, 
published in Notification No. G.s.a 2511 in Gazette of India 
dated the 11th October, 1975. 

(viii) The Central Excise (Fifteenth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2512 in Gazette of India 
dated the 11th October, 1975. 

(ix) The Central Exc:se (Nineteenth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2535 in Gazette of India 
dated the 18th October, 1975. 

(x) The Central Excise (Twentieth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2603 in Gazette of India 
dated the 1st November, 1975. 

(xi) The Central Excise (Eighteenth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2670 in Gazette of India 
dated the 15th November, 1975. 

(xii) G.s.R. 2671 published in Gazette of India dated the 15th 
November, 1975. 

(xiii) The Central Excise (Twenty-first Amendment) Rules, 
1975, published in Notification No. G.S.R. 2696 in Gazette of 
India dated the 22nd November, 1975. 

(22) A COpy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 445(E) published in Gazette of India dated the 13th 
August, 1975 together with an explanatory memorandum. 

(ii) G.S.R. 2236 published in Gazette of India dated the 16th 
August, 1975 together with an explanatory memorandum. 

(iii) G.S.R. 453 (E) published in Gazette of India dated the 22nd 
August, 1975 together with an explanatory memorandum. 

(iv) The Transfer of Residence (Amendment) Rules, 1975, pub-
lished in Notification No. G.S.R. 454 (E) in Gazdte of India 
dated the 22nd August, 1975 together with an expla-
natory memorandum. 
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(v) G.S.R. 489(E) published in Gazette o.f India dated the 10th 
September, 191'75 together with an explanatory memorandum. 

(vi) G.S.R. 24()(} published in Gazette of India dated the 20th 
September, 1005 together with an explanatory n:emorandum. 

(vii) G.S.R. 502 (E) published in Gazette of India dated the 24th 
September, 1975 together with an explanatory memorandum. 

(viii) G.s.a 505 (E) published in Gazette of India dated the 26th 
September, 1975 together with an explanatory memorandum. 

(ix) G.S.R. 516(E) published in Gazette of India dated the 1st 
October, 1975 together with an explanatory memorandum. 

(x) G.S.R. 2470 published in Gazette of India dated the 4th 
October, 1975 together with an explanatory memorandum. 

(xi) S.O. 4675 published in Gazette of India dated the 1st 
November, 1975 together with an explanatory memorandum. 

(xii) G .S.R. 2004 published in Gazette of India dated the 1st 
November, 1975 together with an explanatory memorandum. 

(xiii) G.S.R. 563 (E) published in Gazette of India dated the 24th 
November, 1975 together with an explanatory memorandum. 

(xiv) G.S.R. 2730 published in Gazette of India dated the 29th 
November, 1975 together with an explanatory memorandum. 

(xv) G.S.R. 578 (E) published in Gazette of India dated the 
1st December, 1975 together with an explanatory memoran-
dum. 

(xvi) G.S.R 580 (E) published in Gazette of India dated the 6th 
December, 1975 together with an explanatory memorandum. 

(xvii) G.S'.R. 582(E) published in Gazette of India dated the 10th 
December; 1975 together with an explanato.ry memorandum. 

(xviii) G.S.R. 2791 published in Gazette of India dated the 13th 
December, 1975. 

(xix) G.S.R. 2836 and G.S.R. 2837 published in Gazette of India 
dated the 20th December, 1!n5 together with an explanatory 
memorandum. 

(xx) G.S.R. 2838 published in Gazette of India dated the 20th 
December, 1975 together with an explanato,ry memorandum. 

(xxi) G.S.R. 4 (E) published in Gazette of India dated the 1st 
January, 1976 together with an explanatory memorandum. 

(23) A c~py each. of the. following Notifications (Hindi and 
English verSIons) ISSUed under the Central Excise Rules 1944:- ' 

(i) X·s.R. 441 (E) published in Gazette of India dated the 8th 
ugust, 1975 together with an explanatory memorandum. 

(ii) G.S.R. 994 published in Gazette of India dated the 9th 
August, 1975 together with an explanatory memorandum. 
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(iii) G.s.H. 452 (E) published in Gazette of India dated the 21st 
August, 1975 together with an explanatol"Y· memorandum. 

(iv) G.S.R. 2272 published in Gazette of India dated the 23rd 
August, 1975 together with an explanatory memorandum. 

(v) G.S.R. 467 (E) published in Gazette of India dated the 26th 
August, 1975 together with an explanatory memcrandum. 

(vi) G.S.R. 473(E) to 475(E) published in Gazette of India 
dated the 30th August, 1975 together with an explanatory 
memorandum. 

(Viii) G.S.R. 22918 published in Gazette of India dated the 30th 
August, 1975 together with an explanatory memorandum. 

(viii) G.S.R. 2299 and G.S.R. 2300 published in Gazette of India 
dated the 30th August, 1975 together with an explanatory 
memorandum. 

(ix) G.S.R. 2301 published in Gazette of India dated 
the 30th August, 1975 together with an explanatory memo-
randum. 

(x) G.S.R. 2302 published in Gazette of India dated the 30th 
August, 1975 together with an explanatory memorandum. 

(xi) G.S.R. 487(E) published in Gazette of India dated the 
8th September, 1975 together with an explanatory memo-
randum. 

(xii) G. S. R. 2375 published in Gazette of India dated the 13th 
September, 1975 together with an explanatory memo-
randum. 

(xiii) G's.R. 2376 published in Gazette of India dated the 13th 
September, 1975 together with an explanatory memo-
randum. 

(xiv) G. S. R. 2377 and G.S.R. 2378 published in Gazette of India 
dated the 13th September, 1975 together with an explana-
tory memorandum. 

(xv) G.S.R. 493(E) published in Gazette of India dated the 15th 
September, 1975 together with an explanator'iY memo-
randum. 

(xvi) G.S.R. 2374 published in Gazette of India dated the 13th 
September, 1975 to1gether wit;h an explanatory memo-
randum. 

(xvii) G.S.R. 2401 published in Gazette of India dated the 20th 
September, 1975 together with an explanatlory memo-
randum. 

(xviii) G.S.R. 517(E) published in Gazette of India dated the 4th 
October, 1975 together with an ex.p~atory memo"; 
randum. 

(xix) G.S.R. 2471 published in Gazette Of India dated the 4th' 
October, 1975 together with an explanatory memorandum. 

[P.T.O. 
7 , 



/ 

(xx) G.S.R. 2472 published in Gazette of India dated the 4th 
October, 1975 together with an explanatory memorandum. 

(xxi) G.S.R. 2473 published in Gazette of India da.ted the 4th 
October, 1975 together with an explanatory memorandum. • 

(xxii) G.S.R. 519(E) published in Gazette of India dated the 6th 
October, 1975 together with an explanatory memorandum. 

(xxiii) G.S.R. 520(E) published in Gazette of India dated the 
9th October, 1975 together with an explanatory mem(}o 
randum. 

(xxiv) G.S.R. 522(E) published in Gazette of India dated the 
16th October, 1975 together with an explanatory memo-
randum. 4 

(xxv) G.s.R. 2563 published in Gazette of India dated the 25th 
October, 1975 together with an explanatory memorandum. 

<xxvi) G.S.R. 550(E) published in Gazette of India dated the 
30th October, 1975 together with an explanatory memo-
randum. 

(xxvii) G.S.R. 2602 published in Gazette of India dated the 
1st November, 1975 together with an explanat'oI'y memo-
randum. 

(xxviii) G.S.R. 2643 published in Gazette of India dated the 
8th November, 1975 together with an Explanatory memo-
randum. 

(xxix) G.S.R. 2072 and G.s.R. 2673 published in Gazette of 
India dated the 15th November, 1975 together with an ex-
planatory memorandum. 

(xxx) G.S.R. 2674 published in Gazette of India dated the 15th· 
November, 1975 together with an explanatory memorandum. 

(xxx;) G.S.R. 2675 and G.S.R. 2676 published in Gazette of India 
dated fhe 15th November, 1975 together with an explanatory 
memorandum. 

(xxxii) G.S.R. 577(E) published in Gazette of India dated the 
1st December, 1975 together with an explanatory memo-
randum. 

(xxxiii) G.S.R. 581 (E) published in G'SIZette of India dated the 
9th December, 1975 together with an explanatory memo-
randum. 

(xxxiv) G.S.H. 2829 published in Gazette of India dated the 
13th December, 1975 together with an explanatory memo-
randum. 

(xxxv) G.S.R. 587(E) published in Gazette of India dated the 
19th De~ember, 1975 t8gether with an explanatory meIrnJ-
randum. 

(24) A copy of the Report (Hindi version) on the Fifth General 
ELecI) tions to the House of the People, 1971, Volume-II (Statisti-
ca . 
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(25) A copy of the Conduct of Parliamentary Elections (Sikkim) 
Rules, 1975 (Hindi and English versions) published in Notifica-
tion No. S.O. 496(E) in Gazette of India dated the 10th Sep-
tember, 1975, under sub-section (3) of section 169 of the Repre-
sentation of the People Act, 1951. 

(26) A copy of the Order of the Election Commissio'n issued under 
. sub-section (6) of section 43C of the Government of Union 

Territories Act, 1963 as amended by the Government of Union 
Territories (Amendment) Act, 1975, in respect of the delimita-
tion of parliamentary and assembly constituencies in the Union 
Territory of Arunachal Pradesh, published in Notification No. 
S.O. 639(E) in Gazette of India dated the 5th November, 1975, 
under sub-section (8) of section 43C of the said Act. 

(27) A cOPX, each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Companies 
Act, 1956:-

(i) The Companies (Acceptance of Deposits) Amendment Rules, 
1975, published in Notification No. S.O. 5Z4(E) in Gazette of 
India dated the 18th September, 1975 . 

. (ii) The Companies (Acceptance of Deposits) Second Amendment 
Rules, . 1975, published in Notification No. S.O. 6B4(E) in 
Gazette of India dated the 29th November, 1975. 

(28) A copy each of the follOWing Notifications (Hindi and English 
versions) issued under section 47 of the Indian Railways Act, 
1890:-

(i) The Madras Port Trust Railway (Demurrage and Wharfage) 
Rules, 1975, published in Notification No. S.O. 2682 in Gazette 
of India dated the 16th August, 1975. . 

(ii) The Railways (Warehousing and Wharfage Second Amend-
ment) Rules, 1975, publi.shed in Notification No. S.O. 2683 in 
Gazette of India dated the 16th August, 1975. 

(iii) The Railways Red Tariff (Fifth Amendment) Rules, 1975, 
published in. Notification No. G.s.R. 2528 in Gazette of India 
dated the 11th October, 1975. 

(iv) The Railways Red Tariff (Sixth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2628 in Gazette of India 
dated the 1st November, 1975. 

(v) The Railways Red Tariff (Seventh Amendment) Rules, 1975. 
published in Notification No. G.S.R. 2690 in Gazette of India 
dated the 15th November. 1975. 

(vi) The Railways Red Tariff (Eighth Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2827 in Gazette of India 
dated the 13th December, 1975. 

(29) A copy of the. Indian Railways (Disposal of Goods not remov-
ed from Notified Railway Stations) Rules, 1975 (Hindi and 
English versions) published in Notification No. G.S.R. 554(E) 
In Gazette of India dated the lOth November, 1975, under sub-
section (3) of section 56E of the Indian Railways Act, 1890 . 

. .,. [P.T.O. 
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4.;tIeport of Joint Commi,ttee-Laid on. the Table 
/ Shrimati Mukul Banerji laid on the Table a cOpy of the Report of 

.t.the Joint Committee on the Foreign Contribution (Regulation) Bill, 1973. 

5. Evidence before Joint Committee-Laid on tbe Table *:, 
Shrimati Mukul Banerji laid on the Table a co.py of the Evidence 

(Volumes I and II) tendered before the Joint Committee on the Foreign 
Contribution (Regulation) Bill, 1973. 

6. Reports of Committee on Petitions 
Shri Jagannath Rao presented the Twenty-fourth and Twenty-fifth 

Reports of the Committee on Petitions. 

7. ~rt of Committee on the WeUare of Scheduled Castes an~ 
Scheduled Tribes 

Shri Dharnidhar Basumatari presented the Thirty-ninth Repor1 
(Hindi and Englillh versions) of the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes on the Ministry of l\')urism and Civil 
Aviation-Reservations for, and employment of Scheduled Castes and 
Scheduled Tribes in the India Tourism Development Corporation. 

8. Statement by Minister 

The Minister of Steel and Mines made a statement regarding the 
a~ident in the Chasnala Coal Mines near Dhanbad. 

9. Motion for Election to Committee 

Shri R K. Sinha moved the following motion:-
"That the members of this House do proceed to elect in the' ... 

manner required by sub-rule (3) of Rule 254 read with sub-
rule (1) of Rule 311 of the Rules of Procedure and Conduct 01 
Business in Lok Sabha, one member from among themselves 
to, serve as a member of the Committee on Estimates for the, 
unexpired portion of the term of the Committee vice Shri. 
Muhammed Khuda Bukhshdied." .... 

The motion was adopted. 

10. Government Bills-Introduced 

(1) The Betwa River Board Bill, 1976. 

(2) The Delhi Development (Amendment) Bill, 1976. 
(3) The Indian Lighthouse (Amendment) Bill, 1976. 
(4) The Income-.tax (Amendment) Bill, 1976. 

11. Statement r~garding Ordinance-Laid on the Table 
for A:t ex:;~tory.sta~mellt (Hindi and Eng1Ji.sh versions) giving realKms 
1975 unm a. leglslatlOn by the Income-tax (Amendment) Ordinance, 
and ·C~~ulatld fonB t~e Ta~le under rule 71(1) of the Rules o-f Procedure 

c 0 usmess 10 Lok Sabha. 
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12. Motion of thanks to the President's Address 
Shri Dinesh Chandra Goswami moved the following motion:-

"That an Address be presented to the President in the following 
terms:-

"That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address whl~h he 
has been pleased to deliver to both Houses of Parliamen1 
assembled together on the 5th January, 1976'." 

Shri Shankar Dayal Singh seconded the motion. 
(Lok Sabha adjourned at 1 P. M. and re-assembled at 2 P. M . ) 

One hundred and seventeen amendments [Nos. 1 to 44. 51 to 75, 77 to 
117 and 118 to 124] were moved. 

The following Members took part in the debate:-
(1) Shri Samar Mukherjee 
(2) Shri Moinul HaqUe Choudhury 
(3) Shri Indrajit Gupta 
(4) Dr. Kailas 
(5) Shri G. P. Yadav 
(6) Shri Hari Singh 
(7) Shri Ram Deo Singh 
(8) Shri M. V. Krishnappa 
(9) Shri Ram Hedaoo 

(10) Shri Ismail Hossain Khan 
(11) Shri Giridhar Gomango 
(12) Shri M. C. Daga 
(13) Shri B. R. Shukla (Speech unfinished). 

The discussion was not concluded. 
13. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented the Fifty-seventh Report of the 
Business AdviAury Committee. 
14. Statement by Minister 

The Minister of Parliamentary Affairs made a statement regarding 
cancellation of sitting of Lok Sabha on Tuesday. the 13th January, 1976. 
6 P.M. 

(Ink Sabha adjourned till llA.M. on Wednesday, the 7th January, 1976). 
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LO~.SABHA . 

BULLETIN-PART I 
[Brief Record of Proceedings] 

W¢nesday, January 7,J976lPausa 17, 1897 (Saka) 

No. 518 

'11 A.M. r 1. Obituary Reference 
t The Speaker made a reference to the passing away of Shri Vishnu 
~ Ghanshyam Deshpande, who was a Member of the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of i respect. 
f, 2. Starred Questions 
< Starred Questions Nos. 21, 22, 24, 26-28 and 30-33 were orally 
',answered. Replies to Starred Que~tions Nos. 23, 29 and 34--40 were 
laid on the Table. 
3. Unstarred Quftltions 

rI Replies to Unstarred Questions Nos. 
@ 194-219 were laid on the Table. 

114-171, 173, 176-192 and 

~ r 4. Papers Laid on tbe Table 
~ The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (4) of section 30 of the In-
dustries (Development and Regulation) Act, 1951:-

(i) The Industrial Undertakings (Management, Liquidation or 
. Reconstruction) Rules, 1975, published in Notification 

No. G.S.R. 2306 in Gazette of India dated the 30th 
August, 1975. 

(ii) The Registration and Licensing of Industrial Undertakings 
(Amendment) Rules, 1975. published in Notification 
No. G.S.R. 599(E) in Gazette of India dated the 15th 
November, 1975. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Controller-General of Patents, Designs and Trade Marks 
for the year 1974-75 under section 155 of the Patents Act, 
1970. 

[P.T.D. 
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(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by tlte Government on the working of the Triveni 
Structurals Limited, Naini, Allahabad, for the year 1973-, 
74. 

(U) (a) Annual Report of the Triveni Structurals Limited, Naini, 
Allahabad, for the year 1973-74 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Report. 

(4) A copy of Notification No. S.O. 4294 (Hindi and Englisb&i 
versions) published in Gazette of India dated the 4th October,~ 
1975 extending the National Cooperative Development Cor-
poration Rules, 1975 to the State of Sikkim. 

(5) A copy each of the fol1owing papers (Hindi and English ver-
sions) under sub-section (l) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Photo Films Manufacturing Company Limited, Oota-
camund, for the year 1974-75. 

(ii) Annual Report of the Hindustan Photo Films Manufactur-
ing Company Limited, Ootacamund, fo!' the year 1974-75 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. .. . 

(6) A copy of the Report (Hindi and English versions) of the""v 
Development Council for Instruments Industry for the years 
1972-74, under sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951. . 

(7) A copy of the Union Public Service Commission (Exempti0!fft 
from Consultation) Second Amendment Regulations, 1975 
(Hindi and English versions) published in Notification No. 
G.S.R. 2288 in Gazette of India dated the 30th August, 1975, 
under clause (5) of Article 320 of the Constitution together 
with an explanatory memorandum. 

(8) A copy of the Presidential Order (Hindi and English ver-
sions) issued under section 51 of the Union Tenitories Act, 
~ 963 in relation to the Union Territory of Pondicherry, pub-
lished in Notification No. S.O. 538(E) in Gazette of India 
dated the 26th September, 1975. 

(9) (a). A copy each of the following papers (HiDfIi ~nd English 
.. ' versIOns) under article 323(1) of the Constitution:-

L,'// (i) T~e~ty-fourth Report of the Union Public Service Com- t' 
mISSion for the period 1st April, 1973 to 31st March, 1974. 
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} (ii) Memorandum explaining the reasons for non-acceptance 
by Government of the Commission's advice in certain 

.... ' cases referred to in the above Report. 
(b) A statement (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned above. . , 
(10) A copy of the Uttar Pradesh Public Services (Tribunals) 

Ordinance, 1975 (Uttar Pradesh Ordinance No. 23 of 1975) 
(Hindi and English versions) promulgated by the Governor 
of V.P. on the 17th September, 1975, under provisions of 
article 213 (2) ( a) of the Constitution read with clause 
(c) (iii) of the Proclamation dated the 30th November, 1975 
issued by the President in relation to the State of Uttar Pra-
desh together with a memorandum explaining the circum-
stances for the issue of the Ordinance. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Pay) Thirteenth Amend-
ment Rules, 1975, published. in Notification No. G.S.R. 

433(E) in Gazette of India dated the 30th July, 1975. 

(ii) The All India Services (Discipline and Appeal) Second Amend-
ment Rules, 1975, published in Notification No. G.S.R. 985 
in Gazette of India dated the 9th August. 1975. 

(iii) G.S.R. 986 published in Gazette of India _dated the 9th 
August, 1975 containing corrigendum to Notification No. 
G.S.R. 660 dated the 15th June, 1974. 

(iv) G.S.R. 987 published in Gazette of India dated the 9th August, 
1975 containing corrigendum to Notification No. G.S.R. 
686 dated the 15th June, 1974. 

(v) The All India Services (Discipline and Appeal) Third Amend-
ment Rules, 1975, published in Notification No. G.S.R. 988 
in Gazette of India dated the 9th August, 1975. 

(vi) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1975, published in Notification 
No. G.S.R. 2227 in Gazette of India dated the 16th August, 
1975. 

(vii) The Indian Forest Service (pay) Second Amendment Rules, 
1975, publisbed in Notification No. O.S.R. 2228 in Gazette 
of India dated the 16th -August, 1975. 

(viii) The Indian Police Service (Fixation of Cadre Strength) Sixth 
Amendment Regulations, 1975, published in Notification No. 
G.S.R. 455(£) in Gazette of India dated the 22nd August, 
1975. ' 
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· . (P ) Ninth Amendment Rules, 
(ix) The Indian. poh~e Serv.lce . ay No 0. S. R. 456(E) in Gazette 

1975. publIshed 10 NotificatIon . 
of India dated the 22nd August, 1975. 

.. . S . (Fixation of Cadre Strengt~) _ .... 
(x) The Indian AdtnlDJstr!tlve ervJ 1~ 1975 pubJished in NotJ- P" 

S'xteenth Amen9ment Regu atlOns, ' h 
fi~ation No. G.S.R, 457(E) in Gazette of India dated t e 
22nd August, 1975. 

(xi) The Indian Administrative Serv~ce (P~y) F~>urteenth Amend-
ment Rules, 1975, published In NotIfkatIon No. G.S.R. 
458(E) in Gazette of India dated the 22nd August, 1975. 

(xii) The All India Services (Death-cum-Retirement Benefits) 
Fourth Amendment Rules, 1975, published in Notification Q 
No. G.S.R. 2265 in Gazette of India dated the 23rd August, ~ 
1975. . 

(xiii) The Indian Forest Service (Fixation of Cadre Strength) Second 
Amendment Regulations, 1975, published in Notification 
No. G.S.R. 2267 in Gazette of India dated the 23rd August, 
1975. 

(xiv) The Indian Forest Service (pay) Third Amendment Rules, 
1975, published in Notification No. G.S.R. 2268 in Gazette 
of India dated the 23rd August, 1975. 

(xv) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventeenth Amendment Regulations, 1975, pub-
lished in Notification No. G.S.R. 471(E) in Gazette of India 
dated the 29th August, 1975. 

(xvi) The Indian Administrative Service (Pay) Sixteenth Amend- .--:. 
ment Rules, 1975, published in Notification No. G.S.R. 
472(E) in Gazette of India dated the 29th August, 1975. 

(xvii) The Indian Forest Service (Appointment by Competitive 
Examination) Second Amendment Regulations, 1975, pub- • 
lished in Notification No. G.S.R. 2502 in Gazette of India ("':' 
dated the 11th October, 1975. ' 

(xviii) The Indian Administrative Service (Appointment by Pro-
motion) Amendment Regulations, 1975, published in Noti-
fication No. G.S.R. 536(E) in Gazette of India dated the 
22nd October, 1975. 

(xix) The Indian Administrative Service (pay) Eighteenth Amend-
ment Rules, 1975, published in Notification No. G.S.R. 
2557 in Gazette of India dated the 25th October, 1975. 

(xx) The Indian Police Service (pay) Eleventh Amendment Rules, 
1975, published in Notification No. G.S.R. 2558 in Gazette 
of India dated the 25th, October, 1975. 

(xxi) The India~ Forest Service (pay) Fifth Amendment Rules, 
1975, pubhshed in Notification No. G.S.R. 2559 in Gazette 
of India dated the 25th October, 1975. 
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(xxii) The Indian Police Service (Fixation of Cadre Strength) 
Seventh Amendment Regulations, 1975, published in Noti-
fication No. G.S.R. 540(E) in Gazette of India dated the 
27th October, 1975. 

(xxiii) The Indian Police Service (!lay) Tenth Amendment Rules, 
1975, published in Notification No. G.S.R. 541(E) in Gazette 
of India dated the 27th October, 1975. 

(xxiv) The Indian Administrative Service (Appointment by Pro-
motion) Second Amendment Regulations, 1975, published 
in Notification No. G.S.R. 544(E) in Gazette of India dated 
the 29th October, 1975. 

(xxv) The Indian Police Service (Appointment by Promotion) 
Amendment Regulations, 1975, published in Notification 
No. G.S.R. 545(E) in Gazette of India dated the 29th 
October, '1975. 

(xxvi) The All India Services (Death-cum-Retirement Benefits) 
Fifth Amendment Rules, 1975, published in Notification 
No. G.S.R. 2635 in Gazette of India dated the 8th Novem-
ber, 1975. 

(xxvii) G.S.R. 2636 published in Gazette of India dated the 8th 
November, 1975 containing corrigendum to Notification No. 
G.S.R. 124 dated the 18th January, 1969. 

(xxviii) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighteenth Amendment Regulations, 1975, pub-
lished in Notification No. G.S.R. 2660 in Gazette of India 
dated the 15th November, 1975. 

(xxix) The Indian Administrative Service (pay) Seventeenth 
Amendment Rules, 1975, published in Notification No. 
G.S.R. 2661 in Gazette of India dated the 15th November, 
1975. 

(xxx) The All India Services (Study Leave) Amendment Regula-
tions, 1975, published in Notification No. G.S.R. 2691 in 
Gazette of India dated the 22nd November, 1975. 

(xxxi) The Indian Administrative Service (Appointment by Pro-
motion) Third Amendment Regulations, 1975, published in 
Notification No. G.S.R. 2692 in Gazette of India dated the 
22nd November, 1975. 

(xxxii) The Indian Administrative Service (Appointment by Pro-
motion) Fourth Amendment Regulations, 1975, published 
in Notification No. G.S.R. 2723 in Gazette of India dated 
the 29th November, 1975. 

(xxxiii) The All India Services (Study Leave) Second Amend-
ment Regulations, 1975, published in Notification No. G.S.R. 
277Q in Gazette of India dated the 13th December, 1975. 
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(xxxiv) The All India Services (Death-cum-~etire~nt ~~ne~ts) 
Sixth Amendment Rules, 1975, published m Notification 
No. G.S.R. 2830 in Gazette of India dated the 20th Decem-
ber, 1975. 

(12) A copy each of 'the following pa~rs (Hindi and English v~r­
sions) under ,sub-sec.,tion (1) of sectIon 619A of the Compames 
Act, 1956:-

(i) Review by the Government on the working of the Indian Ra1"e 
Earths Limited, Bombay, for the year 1974-75. 

(ii) Annual Report of the Indian Rue Earths Limited, Bombay, 
for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
~~. . 

(13) A copy each of the following papers (Hindi and English vet"- ~ 
sions) under sub-section (1) of section 619 A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Delhi Small 
Industries Development Corporation Limited, Delhi, for the 
years 1971-72, 1972-73 and 1973-74. 

(ii) Annual Report of the Delhi Small Industries' Development 
Corporation Limited, Delhi for the period from 15.2.71 to 
31.3.1972 along with the Audited -Accounts. 

(iii) Annual Report of the Delhi Small Industries Development 
Corporation Limited, Delhi, for the year 1972-73 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(iv) Annual Report of the Delhi Small Industries Development 
Corporation Limited, Delhi, for the year 1973-74 along with 
the Audited Accounts and the comments of the Comptrollet" 
and Auditor General thereon. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under section 185 of the Navy Act, 1957:-

(i) The Naval Ceremonial, Cbndition of Service and Miscella-
ne~us (Amendment) Regulations, 1975, published in Notifi-
cation No. S.RO. 344 in Gazette of India dated the 8th 
November, 1975. 

(ii) The Navy (Discipline and Miscellaneous Provisions) (lst 
Amendment) Re~lations, 1975, publisbed in Notification 
No. S.R.O. 360 m Gazette of IBdia dated the 29th Novem-
ber, 1975. 

(iii) The Naval Ceremonial, Conditions of Service and Miscella-
~s ~Sec~ Amendment) Regulations, 1975, published 
m NotificatioD No. &R.O. 361 in Gazette of "India dated 
the 29th November, 1975. 
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(15) A copy d the Annual Report (Hindi and English versions) of 
the Mishra Dhatu Nigam Limited, Hyderabad, for the period 
ended 31st December, 1974 along with the Audited Accounts 
and the comments of the. Compt'1"oller and Auditor General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri G. G. Swell presented the Fifty-seventh Report of Ithe Committee 
on Private Members Bills and Resolutions. 

6. Reports of Committee on Petitions 

Shri Jagannath Rao presented the Twenty-sixth, Twenty-seventh and 
Twenty-eighth Reports of the Committee on Petitions. 

7. Report of Committee on Subordinate Legislation 

Shrimati Marjorie Godfrey presented the Seventeenth Report of the 
Committee on Subordinate Legislation. 

8. Report of Public Aceeunts Committee 

Shri H. N. Mukerjee presented the Hundred and ,eighty-first Report 
of the Public Accounts Committee on Emergency Agricultural Produc-
tion Programme relating to the Ministry of Agricu)ture commented upon 
in the Supplementary Report of the Comptroller and Auditor General of 
India for 1972-73, Union Government (Civil). 

9. Reports ,of &timates Committee 

Shri R. K. Sinha presented the follOWing Reports of Estimates Com-
mittee:-

,(i) Eightieth Report on the Ministry of Information and Broad-
casting regarding action taken by Government on the recom-
mendations contained in their Fifty-eighth RepoIlt on Films-
Part 1. 

(ii) Eighty-first Report on the Ministry of Information and Broad-
casting regarding action taken by Government on the recom-
mendations contained in their Fifty-ninth Report on Films-
Part II. 

10. Report and M"mutes of Committee on Public Undertakings 

Shri Nawal Kishore Sharma presented the Seventy-fifth Report of the 
Committee on Public Undertakings on National Coal Development Cor-
poratioll Limited and Minutes of the sitting of the Committee relating 
thereto. 

[P.T.O. 
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f Co 'ttee on the 'Welfare of Sched.u1edCastes and 11 Reports 0 mDll . 
. Scl1eduled Tribes 
Shri Dharnidhar Basumatari presented the following Rer~s h (~~dJ 

and English versions) of the 'Comm'ittee on the Welfare 0 c e e 
Castes and Scheduled Tripes:-

(i) Fortieth Report on the Ministry of Railways (Railway Board)-
Reservations for, and employment of, Sched~led ~astes and 
Scheduled Tribes in the Workshops of Western Rallway. 

(ii) Forty-first Report on the Cabinet Secretariat (Department of 
Personnel and Administrative Reforms)-Reservations for 
Scheduled Castes and Scheduled Tribes in Services. 

12. Report of Railway Convention Committee 
Shri B. S. Murthy presented the Eighth Report of the Railway Con-

vention Committee on Railways' Fourth and Fifth Five Year Plans and 
other Ancillary Matters. "". 

13 .. Motion for Election to Committee 
Shri Janaki BaIlav Patnaik moved the following motion:-

"That in pursuance of Section 12 (1) of the National Cadet Corps 
Act, 1948, the members of this House do proceed to el~t, in 
such manner as the Speaker may direct, two members from 
among themlselves to serve as members of the Central Advisory 
Committee for the National Cadet Corps for a term ot; one year 
from the date of election, subject to the other provisions of the 
said Act and the Rules made thereunder." 

The motion was adopted. 

14. Motion Regarding Fifty-seventh Report Of Business Advisory COm-
mittee/ 

Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Fifty~eventh Repo~t of the 
Business Advisory Committee presented to the House on the 
6th January, 1976". 

The motion was adop~ed. 

15. Motion of Thanks on the President's Address 
Discu~sion on the following motion moved by ShriDinesh Chandra 

Goswaml and seconded by Shri Shankar Dayal Singh and the amend-
ments thereto moved on the 6th January, 1976, continued:-

"That an Address be presented to the President in the follOWing 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 5th January, 1976.' " 
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The following Members took part in the debate:-

(1) Shri B. R. Shukla 
(2) Shri Prasannbhai: Mehta 
(3) Dr. V. K. R. Varadaraja Rao 

(Lok Sabha ad;ourned at 1P.M. and re-assembled at 2 P.M.; 
(4) Shri Era Sezhiyan 
(5) Shri Syed Ahmed Aga 
(6) Shri Krishnan Manoharan 
(7) Shri Amarnath Vidyalankar 
(8) Shri s. A. Shamim 
(9) Shri Chandrajit Yadav 

(10) Kumari Maniben Vallabhbhai Patel 
(11) Shri Shankar Dev 
(12) Shri Somnath Chatterjee 
(13) Shri M. Ram Gopal Reddy 
(14) SOO' Shibban LaI Saksena 
(15) Shri Paripoornanand Painuli 
(16) Shrimati T. Lakshmikanthamma 
(17) Shrimati Savitri Shyam 
(18) Shri Rajdc-o Singh 
(IS) Shri K. Lakkappa (Speech unfinished). 

The discussion was not concluded. 

6 P.M. 

~Lok Sabha adjourned till 11 A.M. on Thursday, the 8th January, 1970). 

!) 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, January 8, 1976fPausa 18, 1897 (Saka) 

No. 519 

11.01 A.M. 

1. Starred Ques.tions 

• , 

Stal"I'ed Questions Nos. 41-44, 46, 47 and 49-52 were orally 
answered. Replies to remaining questions were laid 'On the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 220-227, 229- -319, 321 and 322 

were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Payment of Bonus Rules, 1975 (Hindi and 
English versions) published in Notification No. G.S.R. 2367 in 
Gazette of India dated the 6th September, 1975, under sub-
section (3) of section 38 of the Payment of Bonus Act, 1965. 

(2) A copy of the Working Journalists Wage Board (Amendment) 
Rules, 1975 (Hindi and English versions) published in Noti-
fication No. G.S.R. 2428 in Gazette of India dated the 20th 
September. 1975, under sub-section (3) of section 20 of the 
Working Journalists and other Newspaper Employees (Condi-
tions of Service) and Miscellaneous Provisions Act, 1955. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major 
Port Trusts Act, 1963:-

(i) Annual Accounts of the Paradip Port Trust for the year 
1973-74 and the Audit Report there on. 

(ii) Annual Accounts of the Kandla Port Trust for tQe year 
1973-74 and the Audit Report thereon. 

(iii) Annual Accounts of the Visakhapatnam Port Trust for the 
year 1973-74 and the Audit Report thereon. 

[P.T.O. 
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(4) A copy each of the following pape~s (Hindi and English v~r­
sions) under sub;sectio\l (1) of sectIOn 619A of the Comparues 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Inlnad Water Transport Corporation Limited, Calcutta, for ~ 
the year 1973-74. ' , 

(ii) Annual Report of Central Inland Water Transport C?rpora-
tion Limited, Calcutta, for the year 1973-74 along wIth the 
Audited Accounts alld the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy of the Seamen's Provident Fund (Amendment) 
Scheme 1975 (Hindi and English versions) published in Noti-
fication 'No. G.S.R. 2284-85 in Gazette of India dated the 23rd I" . 
August, 1975, under section 24 of the Seamen's Provident Fund 
Act, 1966. 

(6) A COpy each of the following Notificati.ons (Hindi and Englisn 
versions) under sub-section (3) of sectIOn 458 of the Merchant 
Shipping Act, 1958:-

(i) The Examination of Master.:; and Mates (Amendment) Rules, 
1975, published in Notification No. G.S.R. 2421 in Gazette of 
India dated the 20th September, 1975. 

(ii) The Merchant Shipping (Examination of Engineers in the 
Merchant Navy) Amendment Rules, 1975, published in Noti-
fication No. G.S.R. 2447 in Gazette of India dated the'}.7 
September, 1975. 

(iii) The Merchant Shipping (Apprenticeship to, Sea Service) 
Amendment Rules, 1975, published in Notification No. G.S.R. 
2585 in Gazette of India dated the 25th October, 1975. 

(i'\f) The Shipping Development Fund (Loans and other Finan-
cial, Assistance) Rules, 1975, published in Notification No. 
G.S.R. 539 (E) in Gazette of India dated the 25th October, 
1975... 

(v) The Shipping Development Fund (Loans and other Finan- , 
,cial Assistance) Amendment Rules, 1975, published in Noti-
fication No. G.s.R. 561 (E) in Gazette of ltldia dated the 19th 
. November, 1975. . 

(7) A copy each of the follOwing Reports (Hindi and English ver-
, sions) under section 19 of the AU India Institute of Medical 

Sciences Act, 1956:-

(i) Annual Report of the All India Institute of Medical Sciences, 
New Delhi, for the year 1973-74. 

(ii) Annual Report of the All India ltlstitute of Medical 
Sciences, New Delhi, fo;r the year 1974-75. 

(8) A copr of the Annual Report (Hindi and English versions) cf 
the Hm~ustan Latex Limited, New Delhi. for the year 1974-75 
along WIth the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon under SUb-section 
(1) of sectiCl)Il 619A of the Companies Act: 1956. 
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(9) A copy of tbe Prevention of Food Adulteration (Second 
Amendment) Rules, 1975 (Hindi Iqld English versions) publi-
shed in Notification No. G.S.R. 508(E) in Gazette of India dated 
the 27th September, 1975, under sub-section (2) of section 23 
of the Prevention of Food Adulteration Act, 1954. 

(10) A copy of the Indian Medicine Central Council (Election) 
Rules, 1975 (Hindi and English versions) published in Notifi-
cation No. G.S.H. 23'50 in Gazette of India dated the 6th Sep-
tember, 1975, under sub-section (2) of section 35 of the Indian 
Medicine Central Council Act, 1970. 

(11) A copy of the Drugs and Cosmetics (Third Amendment) Rules, 
1975 (Hindi and English versions) published in Notification 
No. G.S.R. 2655 in Gazette of India dated the 8th November, 
1975, under section 38 of the Drugs and Cosmetics Act, 1940. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 6 of the Medical 
Termination of Pregnancy Act, 1971:-

(i) The Medical Termination of Pregnancy Rules, 1975, published 
in Notification No. G.S.R. 2543 in Gazette of India dated the 
18th October, 1975. 

(ii) The Medical Termination of Pregnancy Regulations, 1975. 
published in Notification No. G.S.R. 2544 in Gazette of 
India dated the 18th October, 1975. 

(13) A copy of Notific·ation No. S.D. 416(E) (Hindi and English 
versions) published in Gazette of India dated the 4th August, 
1975 extending the Rules for the Prevention of Unlawful 
Possession of Telegraph Wires and the Telegraph Wires (Per-
mission for Sale and Purchase) Rules, 1954 to the State of 
Sikkim. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(i) The Indian Wireless Telegraph (Amendment) Rules, 1975, 
published in Notification No. a.s.R. 2286 in Gazette of India 
dated the 23rd August, 1975. 

(ii) The Indian Telegraph (Fourth Amendment) Rules, 1975 
published in Notification No. G.S.H. 468 (E) in Gazette of 
India dated the 28th August, 1975. 

(15) A copy of the Aluminium (Control) Fourth Amendment Order, 
1975 '(Hindi and English versions) publisheci. in Notification 
No. S.D. 446 (E) in Gazette 'Of India dated the 25th August, 
1975, under sub-section (6) of section 3 of the Essential Com .. 
modities Act, 1955. ' 

(16) A copy of Notifieation No. G.S.R. 584(E) (Hindi and EnRlish 
versions) published in Gazette of India dated the 13th Dec-
ember, 1975 making certain amendment to the Second Sche-
dule to the Mines and Minerals (Regulation and Development) 
Act, 1957, under sub-section (1) of section 28 of the said Act. 

[P.T.O. 



(17) A copy each of the following papers (Hindi and English v~r­
sions) under sub-~ection ,(1) of Section 619A of theCompames 
,Act, 1956:-
(i) Review by t\le Government on the working of the Bharat 

Gold Mines Limited, for the year 1973-74, 
(ii) Annual Report of the Bharat Gold Mines Limited, for the 

year 1973-74 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(18) A copy of the Annual Report (Hindi and English versions) on 
the working of the Employees' Provident Funds and Family 
Pension Schemes, for the year 1973-74. 

(19) A COpy of Notification No. G.S.R. 2529 pu.bl~shed in. Gazette of 
India dated the 11th October, 1975 contammg corngendum to 
Notification No. G.S.R. 1184 dated the 2nd November, 1974, 
under sub-section (2) of section 7 of the Employees' Providen1 
Funds and Family Pension Fund Act, 1952. 

(20) A copy of the Equal Remuneration Rules, 1975 (Hindi and 
English version'S) published in Notification No. G.8.R. 530 (E) 
in Gazette of India dated the l'Bth October, 1975, under sub-
section (3) of section 13 of the Equal Remuneration Ordi-
nance, 1975. . 

(21) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of seCtion 7 of the Employees' 
Provident Funds and Family Pension Fund Act, 1"952:-

(i) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1975, published in Notification No. G.8.R 984 in 
Gazette of Inrlia dated the 2nd August, 1975. 

(ii) The Employees' Family Pension (Amendment) Scheme, 
1975, published in Notification No. G.S.R 2321 in Gazette of 
India dated the 30th August, 1975. 

(22) A copy each of the followine: Notifications (Hindi and Eng-
lish versions) under section 7 A of the Coal Mines Provident 
Fund. Family Pension and Bonus Schemes Act, 1948:-

m The Coal Mines Family Pension (Amendment) Scheme, 1975, 
published in Notification No. G.S.R 2631 in Gazette of India 
dated the 1st November. 1975. 

(ii) The Coal Mines Provident Fuml (Second Amendment) 
Scheme, 1975. published in Notification No. G.S.R. 2772 in 
Gazette of India dated the 6th December, 1975. 

(iii) The Andhra Pradesh Coal Mine<; Provident Fund (Third 
Amendment) Scheme, 1975. published in Notification No. 
G.S.R2773 in Gazette of India -dated the 6th December, 1975. 

(iv) The Raiasthan Coal Min"$ Provicient Fund (Third Amend-
ment) Scheme, 1975, published in Notification No. G.S.R. 
2774 in Gazette of India date:} the 6th December, 1975. 

(v) The Nevveli Coal Mines Provident Fund (Thifd Amend-
ment) SchElllle, 1975. published in Noti'fication No. G.S.R. 
2775 in Gazette of India dated the 6th December, 1975. 
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-(23) A C?py of Notification No. G.S.R. 16(E) published in Gazette of 
Indi~ dated the 8th January, ,1976 Ci?ntaiUj! the Order of the 
President suspending certain rights conferred by article 19 of 
the Oonstitution for the period during which the Proclamations 
of Emergency made under clause (1) of article 352 of the Con-
stitution on the 3rd December, 1971 and on the 25th June, 1975, 
are both in force, under clause (3) of article :359, of the Consti:-
tution. . 

4. Report of Estimates Committee 
Shri R. K. Sinha presented the Eighty-second Report of the Estimates. 

Committee on the erstwhile Ministry of Industrial Development regard-
ing . Aotion Taken by Government on the recommendations contained ill 
their Sixtieth Report on Availability and Distribution of Cement. 
. Report of Committee on Public Undertakings 

Shri Nawal Kishore Sharma. presented the Seventy-fourth Report of 
the Committee on Public Undertakings on Action Taken by Government 
on the recommendati'Ons contained in their Fifty-fourth Report on State 
Farms Corporat'ion of India Limited. 
6. Reports of Committee on the Welfare of Scheduled Castes and Sche-

duled Tribes 
Shri Dharnidhar Basumatari presented the following Reports (Hindl 

and English versions) 'of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes:-

/ 

(i) Forty-second Report on the Ministry of Education, Social Wel-
fare and Culture (Department of Education) Reservations for, 
and employment of, Scheduled Castes and Scheduled Tribes in 
the University Grants Commissi'On and admission and other 
facilities provided to Scheduled Castes and Scheduled Tribes 
by the Universities. 

(ii) Forty-third Report on the Ministry of Home Affairs-Pre-
Examination Training Centre, Allahabad. 

7. Report of Railway Convention Committee 
. Shri B. S. Murthy presented the Ninth Report of the Railwav Conven-
~on Committee on Social Burdens on Indian Railways. 
l. Motions for Election to Committees 

(1) Shri H. M. Trivedi moved the followin/:! motion:-
"That in pursuance of sub-section (2) (a) of 8~ti.on 4 of the Mer-

chant Shipping Act, 1958. the Members of thIS Hou~e do l.'ro-
ceed to elect, in such manner as the Speaker may dIrect, four 
members from among themselves, to be members of the 
National Shipping Board with effect from the date it ill 
reconstituted." 

The motion was adopted. 
(2) 8hri K. V. Raghunatha Reddy moved the following, motion:-

"That in pursuance of section 4(i) of the Employees' Sta~. ·In-· 
'. surance Act, 1948. read with rule 2A of the Employees State 

·Laid at·S.P M. 
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Insuranee (Central) Rules; 1960, the members at, this House do 
proceed to elec.t, in such manner as the Speaker may direct, 
two members from among themselves to serve 95 members of 
the Employees' State Insurance Corporation." 

The motion was adopted. t-
9: Mbtion of Thanks on the President's Address 

Discussion on the fullowing motion moved bv Shri Dinesh Chandra 
Goswami and seconded by Shri Shankar Dayal Singh and the amend-
ments thereto moved on the 6th January, 1976, continued~-

"That an Address be preseDted to t'he Pl~sident in the following 
tenns:-

'That the Members of Lok Sabha assembled in this Session are ,-. 
deeply grateful to the P!esident For the Address which he l \ 
has been pleased to deliver fo both Houses of PaTliament.) 
assembled together on the 5th January, 1976.''' 

The following Members took part in the debate:-
(1) Shri K. Lakkappa 
(2) Shri P. K. Deo 
(3) Shl'i Ramsahai Pandey 
(4) Shri Tridib Chaudhuri 

(Lok Sabba adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(5) Shri P. Ranganatb Shenoy 
(6) Shri H. M. Patel 
(7) Shri Mu1ki Raj Saini 
(8) Shrimat'i Parvathi Krishnan 
(9) Shri Raja Kulkarni 

(10) Shrimati Marjorie Godfrey 
(11) Shri Dharnidhar Das 
(12) Dr. K. L. Rao 
(13) Swami Bl"ahmanand 
(14) Shri Y. B. Chavan 
(15) Shri N. Sreekantan Nair 
(16) Shri Anantrao PatiI 
(17) Shri P. G. Mavalankar 
(18) Shri, Damodar Pandey 
(19) Shri G. Viswanathan 
(20) Shri K. Gopal 
(21) Shrimati Rqza Vidyadhar Deshpande 
(22) Shri Chappalendu BhaWlcharyyia 

The discussion was not concluded. 
6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 9th January, 1976). 

6'" 

S. L. SHAiKDBEB, 
Secretary-General. 



1.01 A.M. 

LOIt SABRA 

BULLETIN-PART i 
[Brief Record of Proceedings] 

Friday, January 9, 19761pausa 19, 1897 (Sab) 

No. 52& 

1. StamIll Qaestioas 
. Starred Questions Nos. 61, 62, 66, 67, 71-73 aad 75 were orally 
• answered. StuTed Question No. 69 was takeD up but postponed for answer 
by Minister -of Finance on 23.1.76. Replies to remaining qUeStibns were 
laid on the Table. / 

. 2.. lJusa.wed Ques80as 

Replies to Unstarred Questions Nos. 323--.371, 373, 374, 376-389 
and 391-425 were laid on the Table. 
3. Papers Laid on die Table 

The fonowing papers were laid on the Table:-
(1) A copy each of the following Notifications (Hiwli and Englisb 

versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) 'The Indian Police Service (Appointment by. Promotion) 
Second Amendment Regulations, .1975, published in Ncti, 
fication No. G.S.R. 591(E) in Gazette of India dated the 
29th December, 1975. 

(ii) 1be Indian Administrative Servioe (Recruitment) Third 
Amendment Rules. 1975, published in Notification No. 
G.S.R. 598(E) in Gazette of India dated the 31st December, 
1975. 

(iii) The Indian Administrative Service (Appointment by Pr~ 
motion) Fifth Amendment Regulations, 1975, published in 
Notification No. G.S.R. 599(E) in Gazette of India dated 
the 31st December, 1975. 

(2) A copy of the Report (Hin~i .and English versions) on the 
working of the Deposit Insurance Corpnration, Bombay, for 
the year ended the 31st December, 1974. along with the 
Audited Accounts, under sub--secti0D (2) Of 'section 32 of the 
Deposit Insurance Corporation Act, 196 L ------------ ~-----------------

·The Report was previously laid on the Table on the 30th! July, 1975. 
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(3) A copy each of the following reports (Hindi and English ver-
sions) under sub-section (1) of section 619 A of the Com-
panies Act, 1956:-

(i) Annual Report of the New India Assurance CompanY' -1 
Limited, Bombay, for the year 1973 along with the 
Audited Accounts and the Comments of the Comptroller 
and Auditor General thereon. 

(ii) Annual Report of the National Insurance Company 
Limited, Calcutta, for the year 1973 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(iii) Annual. Report of the Oriental Fire and General Insur- '.' 
ance Company Limited, New Delhi for the year 1973.). 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the Delhi Financial Corporation togeth« with a statement 
of assets and liabilities, profit and loss account and Auditor's 
Report for the year 1973-74 published in Notification 
No. F.619174-Fin. (G) in Delhi Gazette dated the 25th June, 
1975, under sub-section (3) of section 38 of the State Finan-
cial Corporations Act, 1951. 

(5) A copy of the Annual Report (Hindi and English versions) 
of the Agricultural Refinance Corporation, Bombay for the 
year ended the 30th June, 1975 along with the Audited 
Accounts, under sub-section (2) of section 32 of the Agri-
cultural Refinance Corporation Act, 1963. 

(6) A copy of the Securities Contracts (Regulation) Amendment 
Rules, 1975 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 2641 in Gazette of India dated the 8th 
November, 1975, under sub-section (3) of section 30 of the 6" 
Securities Contracts (Regulation) Act, 1956. ~~ 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act, 1873:-

(i) The Post Office Savings Banks (Third Amendment) Rules, 
1975, published in Notification No. G.S.R. 2339 in Gazette 
of India dated the 6th September, 1975. 

(ii) The Post Office Savings Bank (Fourth Amendment) Rules 
1975, published in Notification No. G.S.R. 2398 in Gazette 
of India dated the 20th September, 1975 .. 

(iii) The Post <?fRee Savings Banks (Fifth Amendment) Rules, 
1975, published in Notification No. G-S.R 2468 in Gazette 
of IndIa dated the 4th October, 1975. 

(iv) The Post ~ce Savings Banks (Sixth Amendment) Rules, 
1975, pUblIShed in Notification No. G.S.R. 2601, in 
Gazette of India dated the lst November, 1975. 
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(v) The Mysore Government Savings Banks (Nomination) Amend-
ment Rules, 1975, published in Notification No. G.S.R. 
2841 in Gazette of India dated the ·20th December, 1975. 

(vi) The Mysore Government Savings Banks (Amendment) Rules, 
1975, published in Notificatipn No~G.S.R. 2842, in Gazette 
of India dated the 20th December, 1975. 

(vii) The Post Office Savings Banks (Seventh Amendment) Rules, 
1975, published in Notification No. G.S.R. 2843 in Gazette 
of India dated the 20th December, 1975. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Second Amendment) 
Rules, 1975, publ.islwd in Notification No. G.S.R. 2340 in 
Gazette of India dated the 6th September, 1975. 

(ii) The National Savings Certificates (Fifth Issue) (Second 
Amendment) Rules, 1975, published in Notification No. 
G.s.R. 2510 in Gazette of India dated the 11th October, 
1975. 

(iii) The Post Office Savings Certificates (Third Amendment) 
Rules, 1975, published in Notification No. G.S.R. 2797 in 
Gazette of India dated the 13th December, 1975. 

(iv) The National Savings Certificates (Fifth Issue) (Third Amend-
ment) Rules, 1975, published in Notification No. G.S.R. 
2798 in Gazette of India dated the 13th December, 1975. 

(v) The Post Office Savings Certificates (Fourth Amendment) 
Rules, 1975, published in Notification No. G.S.R. 2840 in 
Gazette of India dated the 20th December, 1975. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under section 17 of the General Insurance Business 
(Nationalisation) Act, 1972:-

(i) The General Insurance (Rationalisation and Revision of Pay 
Scales and other Conditions of Service of Supervisory, 
Clerical and Subordinate Sta1f) First Amendment Scheme, 
1975, published in Notification No. S.O. 472(E) in Gazette 
of India dated the 5th September, 1975 (English version) 
and S.O. 4471 in Gazette of India dated the 18th October, 
1975 (Hindi version). 

(ii) The General Insurance (Rationalisation of Pay Scales and 
Other Conditions of Service of Officers) Scheme, 1975, 
published in Notification No. S.O. 52I(E) in Gazette of 
India dated the 17th September, 1975 (English version) and 
S.O. 5242 in Gazette of India dated the 13th December, 
1975 (Hindi version). 
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(iii) The Gener-!ll Insurance (Rationalisation of P~y Scales and 
other Conditioos of Service of Officers) Amendment Scheme, 
1~75, published in Notification No. S.O. 672(E) in Gazette 
of India dated the 21st November, 1975. 

(iv) The GenerfilInsurance (Rationalisation aDd Revision of Pay 
Scales and othei Conditions of Service of Supervisory, 
Clerical and Subordinate Staff) Second Amendment Scheme, 
1975, published in Notification No. S.O. 5415 in Gazette of 
India dated the 27th December, 1975. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 5 of the Emergency 
Risks (Goods) Insurance Act, 1971:- _ 

(D The Emergency Risks (Goods) Insurance (Third Amendment) ~a 
Scheme, 1975, published in Notification No. S.O. 525(E) 
in Gazette of India dated the 19th September, 1975. 

(ii) The Emergency Risks (Goods) Insurance (Fourth Amendment) 
Scheme, 1975, published in Notification No. S.O. 5039 in 
Gazette of India dated the 22nd November, 1975. 

(iii) The Emergency Risks (Goods) Insu1'ance (FHith Amendment) 
Scheme, 1975, published in Notification No. S.O. 705(E) in 
Gazette of India dated the 12th December; 1975. 

(11) A copy each of the following Notifications (Hindi and Eng· 
lish versions) under sub-section (7) of seedon 3 of the Emer-
gency Risks (Undert~) Insurance Act, 1971:-

(i) The Emergency IUsks (Undertakings) Insurance (Third 
Amendment) Scheme, 1975, published in Notification 
No. S.O. 526(E') in Gazette of India dated the 19th Sep-
tember, 1975. 

(ii) The Emergency Risks (Undertakings) Insurance (Fourth 
Amendment) Scheme, 1975, published in Notification '&. 
No. S.O. 5040 in Gazette of India dated the 22nd Novem- ~J 
ber, 1975. 

(iii) The Emergency Risks (Undertakings) Insurance (Fifth 
Amendment) Scheme, 1975, published in Notification 
No. S.O. 706(E) in Gazette of India dated the 12th 
lDecember, 1975. 

(12) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 593(E) published in Gamte of India dated the 
29th December, 1975 together with an explanatory memo-
randum.. 

(ii) G.s.R. 602(E) published in Gazette of India dated the 
31st December, 1975 together with an explanatory memo-
randum. 

4 



(iii) G.S.R. 3(E) published in Gazette of India dated the 1st 
January, 1976 together with an explanatory memorandum. 

(13) A copy of the Gold Control (Licensing of Dealers) Amend-
ment Rules, 1975 (Hindi and English versions) published in 
Notification No. S.O. 745 (E) in Gazette of India dated the 
JIst December, 1975, under sub-section (3) of section 114 
of the Gold (Control) Act, 1968. 

(14) A copy of the Central Sales Tax (Registration and Turn-
over) Amendment Rules, 1975 (Hindi and English versions) 
published in Notification No. G.S.R. 597(E) in Gazette of 
India dated the 30th December, 1975, under sub-section (2) 
of section 13 of the Central Sales Tax Act, 1956. 

(15) A copy of the Central Excise (Twenty-second Amendmt:-nt) 
Rules 1975 (Hindi and English versions) published in Noti-
fication No. G.S.R. 592(E) in Gazette of India dated the 
29th December, 1975, under section 38 of the Central Ex-
cises and Salt Act, 1944 together with an explanatory memo-
randum. 

(16) A copy of the Aircraft (Second Amendment) Rules, 1975 
(Hindi and English versions) published in NOtification :No. 
G.s.R; 927 in Gazette of India dated the 26th July, 1975, 
under section 14A of the Aircraft Act, 1934 together with an 
explanatory note. 

(17) The following statements showing the action taken by the Gov-
ernment on variol:ls assurances, promises and undertakings 
given by the Ministers during the various sessions of LOK: 
Sabha:- .. 

(i) Statement No. XXXVII-Eighth Session, 1969. 
(ii) Statement No. XXXVII-Ninth Session, 1969 
(iii) Statement No. XXX-Eleventh Session, 1970 -_. -
(iv) Statement No. XXX-Fourth Session, 1972 
(v) Statement No. XXllI-Seventh Session 1973 
(vi) Statement No. XIX-Eighth Session, 1973 

(vii) Statement No. XV-Ninth Session, 1973 
(viii) Statement No. XIX-Tenth Session, 1974 

(ix) Statement No. XU-Eleventh Session, 1974 
(x) Statement No. XI-Twelfth Session, 1974 

(xi) Statement No. Xli-Thirteenth Session, 1975 
(xii) Statement No. XlV-'I1Ucteenth Session. 1975 
(xiii) Statement No. XV-Thirteenth Session, 1975 
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(18) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955:-

(i) The Viscose Staple Fibre Control (Amendment) Order 
1975, published in Notiiication No. S.O. 2441 in G~ 
of fndia dated the 2nd August, 1975. 
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(ii) The Cotton Textiles (C~ntr,!l) Third Amendme':lt Order, 
1975, published in Notificatlon No. S.D. 4799 lD Gazette 
of India dated the 15th November, 1975. 

(iii) The Cotton Textiles .(Conn:ol). Second Amendment 
Order, 1975, published ill Notification No. S.O. 4403 in 
Gazette of India dated the 11th October, 1975. 

(19) A copy of the Annual Report (Hindi and Englisb versions) of 
the Trade Development Authority, New Delhi, for the year 
1974-75. 

(20) A copy each of the following statements (Hindi and English 
versions):- . 

(i) Statement showing the packing of controlled cloth from 1st 
October, 1974 to 31st March, 1975. 

(ii) Statement showing the allotment of controlled cloth to various 
States and Retail shops out of October, 1974 packing 
(allotted in November, 1974). 

(iii) Statement showing allotment of controlled cloth to various 
States and Retail shops out of November, 1974 packing 
(allotted in December, 1974). 

(iv) Statement showing allotment of controlled cloth to various 
States and Retail shops out of December, 1974 packing 
(allotted in January, 1975). 

(v) Statement showing allotment of controlled cloth to various 
States and Retail shops out of January, 1975 packing 
(allotted in February, 1975). 

(vi) Statement showing variety-wise allotment of controlled cloth 
to various States and to Retail shops out of March, 1975 
packing (allotted in April, 1975). 

(vii) Statement showing allotment of controlled cloth to various 
States an~ Retail shops out of February, 1975 packing 
(allotted 1D March" 1975). 

(21) A coPY of N0t!ficati~n No. S.R.O. 373(E) (Hindi and English 
verSIOns) published ill Gazette of India dated the 22nd July, 
1975 making certain amendment to Notification No. S.R.O. 
1317 dated the 9th June, 1956 issued under clause 5 of the 
Cotton Textiles (Export Controi) Order, 1949. 

4. Minutes of Railway Convention COlDIDiUee\Sub-Committee--Laid 011. 
tbeTable 

The following Minutes of the Railway Convention CommitteelSub-
Committee, were laid on the Table:-

f' . 
t . 

(1) Minutes of Hrst to Seventeenth, Nineteenth, Twentieth, Twenty-
second to Twenty-fourth and Twenty-eighth Sittings of the 
Railway Convention Committee, 1973. 

(2) Min~tes of First to Sixth Sittings of the Sub-Committee of the 
Rail~ay .. Convention Committee, 1973 on Requirements and 
Availability of Wagons. 
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5. Report of Railway Conventioo Committee 
Shri B. S. Murthy presented the Eleventh Report ~f the Railway .Con-

vention Committee on Rate of Dividend for 1976-77 and other Ancillary 
Matters. 
6. Report of Committee 00 Government Assurances 

Shri B. K. Daschowdhury presented the Twelfth Report of the Com-
mittee on. Government Assurances. . 
7. Reports of Public Accounts Committee 

Shri H. N. Mukerjee presented the following Reports of the Public 
Accounts Committee:-

(1) Hundred and eighty-second Report r~lating to Films Division 
(Ministry of Infonnation and Broad~asting) on Paragraph 49 
of the Report of the Comptroller and Auditor General of India 
for 1972.;.73, Union Government (Civil). 

(2) Hundred and eighty-fourth Report on Action Taken by Gov-
ernment on the recommendations contained in their Hundred 
and thirty-sixth Report relating to Import of Hop Plants 
(Department of Agriculture). 

SJ. Report of Committee on Public Undertakings 
Shri Nawal Kishore Sharma presented the Seventy-sixth Report of 

the Committee on Public Undertakings on Action Taken by Govern-
ment on the recommendations contained in their Fifty-sixth Report on 
Indian Drugs and Pharmaceuticals Limited. 

9. Statement regarding Government Bu.sIiness 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 12th January, 1976. 

10. Demands for Excess Grants (General)-1.973-74 
Shrimati Sushila Rohatgi presented a statement showing Demands 

for Excess Grants in respect of the Budget (General) for 1973-74. 

11. Supplementary Demands for Grants (General)-1975-76 
Shrimati Sushila Rohatgi presented a statement showing Supplemen-

tary Demands for 'Grants in respect of the Budget (General) for 1975-76. 

12. Government BiII-IntnJduced 

The Imports and Exports (Control) Amendment Bill. 1976. 

13. Statement regarding Ordinance-laid on the Table 

~ explanatory statement (Hindi and English versions) giving reasons 
for unmediate legislation by the Imports and Exports (Control) Amend-
meR nt Ordinance, 1975, was laid on the Table under rule 71(1) of the 

uIes of Procedure and Conduct of Business in Lok Sabha. 
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14. Govemment Bill-lntro4iaeed 
The Election Laws (Extension to Sikldm) Bill, 1976. 

15. Statement regarding OrdinaDee-lBi4 on the Table 
An explanatory statem~nt (Hindi an? English versions) givingr:eas:ons 

for immediate legislation by the Election Laws (ExteIlSlOn to Sl1tkim) 
Ordinance 1975, was laid on the Table under rule 71(1) of the Rules ot 
Procedure' and Conduct of Business in Lok Sabha. 
16. Government Bills-Introduced 

(1) The Beedi Workers Welfare Cess Bill, 1976. 
(2) The Beedi Workers Welfare Fund Bill, 1976. 

17. Motion of thanks OlD the Presiden~sAddress 
Shrimati Indira GanQhi replied to the debate on the following motion 

moved by Shri Dinesh Chandra Goswami and seconded by Shri Shankar 
Dayal Singh and the amendments thereto moved on the :6th January, 
19~:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabhaassembled in tlds Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to bothHooIJe5 of Parliament 
assembled. together on the 5th January, 1976.''' 

.On amendment No. 68 moved by Shrt P. G. Mavaianltar, the House 
divided, Ayes 38; Noes 225. The amendment W1l$ accordtngly negatived. 

On amendment No. 77 moved by Shri Era Sezhiyan, the House divided. 
Ayes 35; Noes 224. The amemment was accordingly negatived. 

All other amendments moved were also negatived. 

'} 

The motion was adopted. \) 
(Lok Sabha adjourned at 1.15 P. M. and re-assembled at 2. 2OP. M.) 

18. GMternment Bills-Passed 

(i) The IJlleome-Tax (Amendment;) Bill, 1976 

The motion for consideration of the Bill was moved by Shri Pranab 
Kumar Mukherjee. > • 

The following Members took part in the debate:-
(1) 8h'ri Dinesh Joarder 
(2) 8hri Ramavatar Shastri 
(3) 8hri Erasmo de Sequeira 

Shri Pranab Kumar Mukherjee replied to the debate;. 
. The, motion for .consideration was adopted and clause-by-clause con-

SIderation of the BIll was taken up. . 
Clauses 2 and 3 were adopted, 
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" Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
'1 _ The motion that the Bm be passed was moved' by Shri Pranab Kumar 
~ukherjee. i The ID'Jtion was adopted and the Bill'was passed. 
~ii) The Delhi Development (Amendment) Bill, 1976. 
I The motion for consideration of the Bill was moved by f' hri H. K. L. Bhagat. 
. The following Members took part in the debate:-

(1) Shri Dinesh Joarder 
(2) Shri c. K. Chandrappan 
(3) Shri M. C. Daga 
(4) Shri Erasmo de Sequeira 

Shri H. K. L. Bhagat replied to the debate. 
The motion for consideration was adopted and clause-by-clause con· 

sideration of the Bill was taken up. 
Clauses 2 to 4 we.re adopted. 
Clause 1, the Enactin/Z Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. K. L. Bhagat. 
The motion was adopted and the Bill was passed. 

, 19. Government Bill--under consideration . '., 
The Sales PrCYmOtion Employees (Cpnditions of Service) Bill, 1975, as 

~ passed by Rajya Sabha . 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri K. V. Raghunatha Reddy. 
The full oWing Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) 8hri Dinen Bhattacharya: 
(3) Shri Narsingh Narain Pandey 
{4) 8hri Erasmo de Sequeira 

The discussion was not concluded. 
20. Motion regarding Fifty-dleventh Report of Committee on Private 

Members' Bills and Resolutions 
Shri Prasannbhai Mehta moved the following motion:-

"That this House do agree with the Fifty-seventh Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the HoUSe on the 7th January, 1976." 

The motion was adopted. 
21. Private Members' Bills-Introduced 

(1) The Constitution (Amendment) Bill; 1975 (Amendment of 
articles 74 and 163) by Shri C. K. Chandrappan. 

[p.T.a. 
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(2) The Constitution (Amendment). Bill. 1975 (Irn.s.ertion oj new 
aTticle 342A) by Shri C. K. Chandrappan. 

(3) The Constitution (Amendment) Bill, 1975 (Amendment of 
aTticle 324) by Shri C. K. Chandrappan. '"" 

(4) The ConstitUtion tAmendment) Bill, 1975 (Amendment of 
article 81 and 82) by Shri C. K. Chandrapan, 

.(5) The AdvCl)cates (Amendment) Bill, 1975 (Ame2ldment of sec-
tion 24) by Shri Sakti Kumar Sarkar. 

(6) The Compulsory Adult Education Bill, 197!) by Shl'i ·C. K. 
Chandrappan. -

(7) The Children, Students and Youth (Rights and Welfare) Bill, 
1975 by Shri C. K. Chandrappan.. • 

(8) The Maintenance of Internal Security (Repeal) Bill, 1976 b~ 
Shri Erasmo de Sequeira. 

22. PRIVATE MEMBER"S BILL-WImpRAWN 
The Consti.tl£tioo (Amendment)BiU, 1973 (Amemimmt Of .nic18 '80 and 

om~sion of Foorth Schedule) bty Shri Dmesh C1um.dra Gcswami 
Shri Dinesh Chandra Goswami concluded his speech on the motion 

foreonsideration of the Bill moved by him on the 2nd May. 1975. 
An amendment for cjrculation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri M. C. Daga. 
The following Members took part in the debate:-

(1) Shri M. C. Daga 
(2) Shl'i P. G. Mavalankar 
(3) Shri Erasmo de Sequeira 
(4)Shri Amrit Nahata 
(5) Dr. V. A. Seyid Muhammad 

Shri Dinesh Chaudni Goswami replied to the debate. The amend-
ment moved was negatived. , 

The Bill was withdrawn by leave· of the Hous~. 
23. PRIVATE MEMBER'S BILL-UNDER ,CONSJDKRATION 

The Constitution (Amendment) Bill, t972 (Amendment of articles 22, 32, 
etc.) by ShTi Dinen Bhattach.MyllC& 

The motion for' censideratirm of :the --Bill'Wlls . moved. bySbrl . Dillen 
Bhattacharyya. . 

The following Members took part in tke·debate.;-
(1) Sbri N. K. P. Salve 
(2) Shri. Dillesh .loorder ; (Spee.ch .u,nti1l.isW). 

The discussion was not concluded. 
5.30 P.M. 
(Lek Sabha adjourned till 11 A.M. on Monday, the 12th January, 1976),r, 

. S. L. SHAKDHER, I 
Secreary-General. 

10 



~" '. 

~ 

· LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, January 12, 19761Pausa 22, 1897 (Saka) 

No. 521 
~ ,11.01 A.M. 

1. Starred Questions 
,: Starrad Questions Nos. 81-85, 87, 89 and 90 were orally answered. 
J{eplies to remaining questions were laid on the Table. 
-t.-

<1;, 
2. Unstarred Questions 

~;, Replies to Unstarred Questions Nos. 426-466 and 468-538 were laid 
i~n the Table. 

:':3. Papers Laid on the Table 
.• i. The following papers were laid on the Table:-

(1) A copy of the Water (Prevention and Control of Pollution) 
Rules, 1975 (Hindi and English versions) published in Noti-
fication No. G.S.R. 58(E) in Gazette of India dated the 27th 
February, 1975, under sub-~ection (3) of section 63 of the 
Water (Prevention and Control of Pollution) Act, 1974. 

(2) A copy of the Delhi Devel~pment Authority.! (Removal of 
Objectionable Developments) Rules, 1975 (Hindi and English 
versions) published in Notification No. G.S.R. 2385 in Gazette 
of India dated the 26th July. 1975, under section 58 of the 
Delhi Development Act, 1957. 

(3) A copy of the Uttar Pradesh Ceiling W1 Property (Temporary 
Restrictiocms on Transfer) Amendment Ordinance, 1975 (Uttar 
Pradesh Ordinance No. 39 of 1975) promulgated by the Gov-
ernor of U.P. on the 29th December, 1975, under provisions of 
article 213(2) (a) of the Constit·ution read with clause (e) 
(iii) of the Proclamation dated the 30th November, 1975 

issued by the President in relation to the State of Uttar 
Pradesh together with a memorandum explaimng the cir-
cumstances for the issue of the Ordinance. 

(4) A copy of the Interim Report 1973 ofWakf Inquiry Committee 
(Hindi version). 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sl,lb-section (6) of section 3 of the Essential 
Commodities Act, 1955:~ 

[P.T.O. 
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(i) The Sugarcane (Control) Amendment Order, 1975, publish-
ed in Notification No. G.S.R. 492(E) in Gazette of India 
dated the 12th September, 19?5. 

(ii) The Sugarcane (ContrGl) Secpnd Amendment Ordel', ]975, 
published in Notification No; G.S.R. 542 (E) in Gazette of \~ 
India dated the 27th October, 1975. 

(iii) The Sugar (Price Determination for 1975-76 Production) 
Order, 1975, published in Notification No. G.S.R. 571 (E) in 
Gazette of India dated the 29th November, 1975. 

(6) A copy of the Uttar Pradesh Sugarcane (Regulation of Supply 
and Purchase) (Amendment) Ordinance, 1975 (Uttar Pradesh 
Ordinance No. 25 of 1975) (Hindi and English versions) pro-
mulgated by the Governor of U.P. on the 17th September, 
1975, under provisions of article 213(2) (a) of the Constitu-a 

tion read with clause (c) (iii) of the Proclamation dated the ., 
30th November, 1975 issued by the President in relation to 
the State of Uttar Pradesh together with a memora.."ldum 
explaining the circumstances for the issue of the Ordinance. 

(7» A copy of the Annual Report (Hindi and English versions) 
of the Development Council for Sugar Industry for the year 
1974-75, under sub-section (4) of section 7 of the Industries 
(Development and Regulation) Act, 1951. 

(8) A COpy of the Central Excise (First Amendment) Rules, 1976 
(Hindi and English versions) published in Notification 
No. G.S.R. 15 in Gazette of India dated the 3rd January, 1976, 
under section 38 of the Central Excise and Salt Act, 1944. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 44 of the Food Cor-
poraoons Act, 1964:-

"' (i) The FOOd Corporations (Second Amendment) Rules, 1975, I 

published in Notification No. G.S.R. 485(E) in Gazette of 
India dated the 6th September, 1975. 

(ii) The Food Corporations (Third Amendment) Rules, 1975, 
published in Notification No. G.8.R. 538 (E) in Gazette Of, 
India dated the 24th October, 1975. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under SUb-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Gujarat and Dadra and Nagar Haveli Rice (Export) 
and Paddy (Movement Control) Amendment Order, 1.975, 
published in Notification No. G.S.R. 2580 in Gazette o~ India 
dated the 25th October, 1975. 

(ii) G.S.R. 2581 published in Gazette of India dated the 25th 
October, 1975 rescinding the Roller Mills Wheat Pro.ducts 
<Ex-mill) Price Control Order, 1969, published in Notifica-
tion No. G.S.R. 1103 dated the 3rd May, 1969. 

(11) A copy of the Annual Report (Hindi and English versions) 
of the C:entral WarehOUSing Corporation, for the year 1974-75 
along WIth the Audited Accounts and the Audit Report there- } 
on, under sub-section (11) of section 31 of the Warehousing 
Corporation Act, 1962. 
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(12) A copy of the Annual Report (Hindi and English versions) 
of the Food Corporation of India for the year 1972-13 along 
with the Audi'ted ACCounts under sub-section (2) of section 
35 of the Food Oorpf)rations Act, 1964. 

(13) A copy of the Fertiliser (Control) Third Amendment Order, 
1975, (Hindi and English versions) published in Notification 
No. G.S.R. 486(E) in Gazette of India dated the 8th September, 
1975, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the * Annual Report of the Madhya Pradesh 
Agro-Industries Corporation Limited, Bhopal for the year 
1972-73. 

(15) (a) A copy each of the following Reports (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Annual Report of the Ker1ila Agro-lndustries Corporation 
Limited, Trivandrum, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor Get;1eral thereon. 

(ti) Annual Report of the Karnataka Agro-Industries Corporation 
Limited, Bangalore, for the year 1973-74 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iii) Annual Report of the Gujarat Agro-Industries Corporation 
Limited, Ahmedabad, for the year 1973-74 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the report mentioned at (i) above. 

(16) A copy each of the following Reports (Hindi and English ver-
sions):-

(a) Annual Report of the Indian Institute of Technology, 
Kharagpur, for the year 1973-74; 

(b) Annual Repq,rt of the Indian Institute of Technology, 
Kharagpur, for the year 1974-75. 

(e) Annual Report of the Indian Institute of Technology, Kan-
pur, for the year 1974-75. 

(d) Annual Report of the Indian Institute of Techn()logy, Delhi, 
for the year 1974-75. 

(e) Annual Report of the Indian Institute of Technology Bom-
bay, for the year 1974-75. ' 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the report mentioned at (16) (a) above. 

*The Report was laid on the Table of Lok Sabha on the 21st July, 
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(18) A copy each of the following Reports (Hindi and English ver-
sions):- . ' 

(i) Annual Report of the ~echnical Teachers' Training Institute 
(Eastern Region) Calcutta, for the year 1974-75. 1: 

(il) Annual Report of the Tec:hnical Teachers' Training Institute 
(Northern Region) Chandlgarh, for the year 1974-75. 

(iii) Annual Report of the Technical Teachers' Training Institute 
(Southern Region) Madras, for the year 1974-75. 

(iv) Annual Report of the Technical Teachers' Training Institute 
(Western Region) Bhopal, for the year 1974-75. 

(19) A COpy of the Annual Report (Hindi and English versions) o. 
the National Institute of Foundry and Forge Technology., 
Ranchi, for the year 1974-75. 

(20) A copy each of the following Reports (Hindi and English ver-
sions):-

(i) Annual Report of the Indian School of Mines, Dhanbad, for 
the year 1973-74. 

(ii) Annual Report of the Indian School of Mines, Dhanbad, for 
the year 1974-75. 

(21) Statement showing reasons for delay in laying the Report at 
(20) (i) above. 

(22) A copy each of the following Reports (Hindi and English ver-
sions):-

(i) Annual Report of the Indian Institute of Management, 
Ahmedabad, for the year 1974-75. 

-. 
(ii) Annual Report of the Indian Institute of Management, Cal-

cutta, for the year 1974-75. 
(iil) Annual Report of the Indian Institute of Management'" 

Bangalore, for the year 1974-75. 

(23) A copy ?f the An~1Ual Report (Hindt and English versions) of 
the National InstItute for Training in Industrial Engineering, 
Bombay, for the year 1974-75. 

(24) A c.opy of the. Report (Hindi' and English versions) of the Exe-
cutIve Committee of the Trustees of the Victoria Memorial 
Hall, Calcutta, for the year 1974-75. 

(25) A c~py each of the following Notifications (Hindi and English 
versIOns) under sub-section (3) of section 25 of the University 
Grants Commission Act, 1956:-

(i) Th U e niversity prants Commission (Disqualification, Retire-
ment and condltI?ns of. service of Members) Amendment·~ 
Rules, 1975, pubhshed In Notification No G S R 241'7 'n 
Gazette of India dated the 20th Septemb~r, i975.· 1 
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(ii) The University Grants Commission (Terms and Conditions 
of Service of Employees) (Second Amendment) Rules, 1975, 
published in Notification No. G.S.R. 2521 in Gazette of India 
dated the 11th .OctobeJ', 1975. 

(26) A copy of the Annual Report (Hindi version) of the Sangeet 
Natak Akademi, New Delhi, for the year 1973-74. . 

(27) A copy of the Annual Report (Hindi verSIOn) of the Lalit Kala 
Akademi, New Delhi, for the year 1973-74; 

(28) A copy 'Of the Annual Report (Hindi and English versions) of 
the Salar JUllg Museum, Hyderabad, for the year 1974-75. 

4. Message from Rajya Sabha 
Secretary-General reported Eo message from Rajya Sabha that at its 

sitting held on the 8th January, 1976, Rajya Sabha adopted a motion 
further extending the time for presentati'on of the Report of the Joint 
Committee of the Houses on the Adoption of Children Bill, 1972, upto 
the last day of the Ninety-sixty Session 'Of Rajya Sabha. 

5. Intimating regarding release on parole of Member 
The Speaker informed the HOuse of a communication dated the lOth 

January, 1976, from the Superintendent. Central, New Delhi, intimating 
that Shrimati Gayatri Devi, Member, Lok Sabha, had been released on 
parole on 9-1-76 for a period of two months commencing 9-1-76 vide 
Ministry of Finance order No. 708/5/76-Cus. IX dated 9-1-76. 

6. Report of Public Accounts Committee 
Shri H. N. Mukerjee presented the Hundred and eighty-fifth Report 

of the Public Accounts Committee on Action Taken by Government on 
the recommendations contained in the'r Hundred and sbtieth Report on 
paragraph 42 of the Report of the Comptrq.ller' and Auditar General of 
India for the year 1972-73, Union Government (Civil) relating to Indi":ln 
Agents' Commission-Department of Supply. 
7. Report of Estimates Committee 

Shri R. K. Sinha presented the Eighty-third Report of the Estimates 
Committee regarding Action Taken by Government on the recommenda-
tions contained in their Fifty-seventh Repo.rt on the Ministry of Health 
and Family Planning (Department of Health)-Central Government 
Health Scheme. 
8. Report of Committee on subordinate Legislation 

Dr. Kailas presented the Eighteenth Report of the Committee on sub-
ordinate Legislation. 

9. Report of Committee on Government Assurances 
Shrj B. K. Daschowdhury presented the Thirteenth Report of the 

Committee on Government Assurances. 

10. Reports of Joint Committee on Offices of Profit 
Shri S. B. P. Pattabhi Rama Rao presented the Fifteenth ~nd Sixteenth 

Reports of the Joint Committee on Offices of Profit. 
[p.T.O 
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11. Statement by Minister 
./ The Minister of Petroleum made a stateJ;llent .regarding the tragic 

helicopter accident in the Bombay • High involving the death of five 
yersons. 

/12. Supplementary Demands for Grants (RaUways)-lB'rn-76 
ShI'i Mohd. Shafi Qureshi presented a statement showin~ Supplemen-

tary Demands for Grants in respect of the Budget (Railways) for 1975-76. 

;S. Government Bill-Introduced . 
The Unit Trust of India (Amendment) Blll, 1976. 

14. Statement regarding ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving reasons 

f'Or immediate legislation by the Unit Trust' of India (Amendment) 
Ordinance, 1975, was laid on the Table under Iule 71(1) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 
j. GoverDDleillt Bill-Introduced 

The Voluntary Disclosure of Income and Wealth Bill, 1976. 

16. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) ~VIng reasons 

for immediate legislation by the Voluntary Disclosure of Income and 
Wealth Ordinance, 1975 and the Voluntary Disclosure of Income and 
Wealth (Amendment) Ordinanc.e, 1975. was laid on the Table under rule 
71(l) of the Rules of Proceldure and Conduct of Business in Lok Sabha. 
1,7'. Go'Vemmen.t Bil:l-Introduced 

j The Smugglers and Foreign Exclhange Manipulators (Forfeiture of 
Property) Bill, 1976. 
18. Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Smugglers and Foreign Exchange Mani·· 
pulators (Forfeiture of Property) Ordinance. 1975. was laid on the Tablv 
under,A:ule 71 (1) of the Rules of Procedure!' and Conduct of Business in 
LokSabha . . ' 
19/ Government Bills-Passed 

v'ti) The Sales Promotion Employees (Conditions of Service) Bill, 1975, 
as passed by Rajl*l &Whet 

.Discussion on the motion for consideration of the Bill, as passed by 
Ralya Sabha, moveJd on the 9th January, 1976, continued. 

The following Memb':rs took part in the clebate:-
(1) Shri Ram Singh Bhai . 
(2) Shrima~i Roza Vidyadhar Deshpande 
(3) Shri K. Gopal . 
(4) Shri Vayalar Ravi 
(5) Shri Arnrit Nahata 
(6) Shri Indrajit Gupta 

l (7) Shri M. C. Daga 
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Shri K. V. Raghunatha Reddy rephed to the debate. 

The motion for oonside1p.tion was adopted and clause-by-clause con-
sidelration of the Bill wils t~ken up. 

On a~~dment No. 2 to Clause 2 moved by Shri Indrajit Gupta, the 
House diVIded, Ayes 20; Noes 109. The amendment was accordingly 
negatived. 

Clauses 2 to 12 were adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula and the Lon~ Title were also adopted. 
The motion t.hat the Bill. as amended, be passed was moved by Shri 

K. V. Raghunatha Reddy. 
The motion was adopted and the Bill,.as amended, was passed. . 

-( (Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.20 P.M.) 

~ii) The Election Laws (Extension to Sikkim) Bm, 1976 

The motion for consideration of the Bill was moved by Dr. V. A. Seyid 
Muhammad. 

Shri Ranen Sen took part in the debate. 
Dr. V. A. Seyid Mu~mad replied to the debate. 
The motion for consideration was adopted and clause-by-clausecon-

sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
f. Clause 1, the Enacting Formula and the Long Title were also adopted. t motion that the Bill be passed was moved by Dr. V. A. 

Mu mad. 
e motion was adopted and the Bill was passed. 

i ) The Imports and Expo'rts (Control) Amendment Bill, 1976 

Seyid 

The motion for consideration of the Bill was moved by Prof. 
D. P. Chattopadhyaya. 

Shrimati Roza Vidyadhar Deshpande took part in the debate. 
Prof. D. P. Chattopadhyaya replied to the debate. 
The motion for consideration was adopted and clause-by-clause cortsi-

deration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

:~ The motion that the Bill be passed was moved by Prof. I D.:::. ::::~7:':Pted and the Bill was passed. 

,~::, 
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./ 20. Resolution-under cOllSideradOn 
Shri Mohd. Shaft Qureshi moved the foUowing. Resolution:-

"That this House approves the'recommendations made in paras 
4, '5, 15, 16, 17 and 23 contained in the Eleventh Report of the 
Committee appointed to review the rate 'Of dividend payable by 
the Railway undertaking to General Revenues as well as other 
ancillary matters in connection with the Railway Finance and 
General Finance which was presented to Parliament on 9th 
January, 1976. 

That this House further directs that the action taken by Govern-
ment on the other recommendations made in this Rep.:>rt, as 
well as in the Eighth and Ninth Reports, should be reported to 
the Committee." 

Shri Samar Mukherjee took part in the debate. His speech was not 
concluded. 

J'le discussion on the Resoluti'On was not concluded. y. Statement by Minister 
The Minister of Steel and Mines made a further statement regarding 

the, accident in the Chasnalla coal mines near Dhanbad. 
:ai. Discussion under Rule 193 

/ Shri Ranen Sen raised a discussion on the statement made by the 
Minister of Steel and Mines in the House on the 6th January, 1976 re-
garding the accident in the Chasnal1a coal mines near Dhanbad. 

The following Members took part in the debate:-
(1) ShI'i R. N. Sharma 
(2) Shri Samar Mukherjee 
(3) Shri 'Damodar Pandey 
(4) Shri Satyendra Narayan Sinha 
(5) Shri Shankar Dayal Singh 
(6), Sardar Swaran Singh Sokhi 
(7) Shri Jagannath Mishra 
(8) Shri Paripoornanand Painuli 
(9) Shri Priya Ranjan Das Munsi 

(10) Shri Amrit Nahata 
Shri Chandrajit' Yadav replied to the discussion. 
The discussion was concluded. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday,the 15th January, 1976) 

S.L. SHAKDHER, 
, Secretary-General. 
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LOK SABBA 

BULLETIN-Part II 
[Brief Record of Proceedings] 

~;, Thursday, January IS,. 19761Pausa 25, 1897 (Salta) 

-c No. 522 
11.01 A.M. 

'(.t. Starred QuestiODS 
.' Starred Questions' Nos. 121, 123, 124, 127, 128. 131; 133; 134; 136 and 
i39 were orally answered. Replies to remaining questions were laid on 
'the Table. 

..•... Replies to Starred Question Nos. 101-120 lis.ted for the 13th January, 
71976 were also laid on the Table as the sitting of Lok Sabha fixed on the 
13th January, 1976 had been cancelled on account of Muharram. 

~~. Unstarred QuestiODS 

Replies to Unstarred Questions Nos. 597-668 were laid on the Table. 
Replies to Unstarred Questions Nos. 539-571 and 573-596 listed for 

the 13th January, 1976 were also laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the followin~ Notifications (Hindi and Eng-
~v Ush versions) under sub-sectIon (3) of section 37 of the 

Apprentices Act, 1961:-
(i) The Apprenticeship (Fourth Amendment) Rules, 1975, 

published in Notification No. G.S.R. 459(E) in Gazette of 
India dated the 25th August, 1975.' 

(ii) The Apprenticeship (Fifth Amendment) Rules, 1975, pub-
lished in Notification No. G.S.R. 2462 in Gazette of India 
dated the 27th September, 1975. 

(2) A copy each of the following No1i1ications (Hindi and Eng-
lish versions) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) The Petroleum (Storage) Amendment Order, 1975, pub-
lished in Notification No. G.S.R. 490(E) in Gazette; of India 
dated the 12th September, 1975. 

1 
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(ii) The Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1975, published in Notification No. G.S.R. 
567(E) in Gazette of India dated the 29th November, 1975. 

(iii) The Light Diesel Oil (Fixation of Ceiling Prices) Second 
Amendment Order, 1975, published in Notification No. 
G.S.H. 568(E) in Gazette of India dated the 29th Novem-
ber, 1975. 

(iv) The Furnace Oil (Fixation of Ceiling Prices and Distri-
bution) Third Amendment Order 1975, published in Noti-
fication No. G.S.R. 569(E) in Gazette of India dated the 29th 
November, 1975. 

(v) G.S.R. 570(E) published in Gazette of India dated the 29th r' 
November, 1975 coptainiI}.g corrigendum to· Notification .-
No. G.S.R. 406(E) dated the 14th J}lly, 1975. 

(vi) The Kerosene (Fixa~ion of Ceiling Prices) Third Amend-
ment Order, 1975, published in Notification No. G.S.R. 
575(E) in Gazette of India dated the 1st December, 1975. 

(vii) The Furnace Oil (Fixation of Ceilipg Prices and Dis-
tribution) Fourth Amendment Order, 1975, pUblished in 
Notification No. G.S.R. 576 (E) in Gazette of India dated 
the lst December, 1975. 

('3) A copy each of the following Notification (Hindi and English 
versions) under sub-section (3) of section 24 of the Passports 
Act, 1967:-

(i) The Passports (Third Amendment) Rules, 1975, published 
in Notification No. G.S.R. 537(E) in Gazette of India dated 
the 23rd October, 1975. 

(ii) G.S.R. 564(E) published in Gazette of India dated the 27th 
November, 1975 making certain amendments in Notifica· 
tion No. G.S.R. 398(E) dated the 30th August, 1972. 

I 

(4) A copy of the Uttar Pradesh Homoeopathic Medicine f 
(Amendment) Ordinance, 1975 (Uttar Pradesh Ordinance 
No. 32 of 1975) (Hindi and English versions) promulgated by 
the Governor of U.P. on the 10th October, 1975, under pro-
visions of article 213(2) (a) of the Constitution read with 
clause (c) (iii) of the Proclamation dated the 30th November, 
1975 issued by the President in relation to the State of 
Uttar Pradesh together with a memorandum explaining the 
circumstances for the issue of the Ordinanee. 

(5) A copy of the Official Languages (Manner of Authorisation 
of Hindi Translation of Bills) Rules, 1976 (Hindi and English 
versions) published in Notification No. G.S.R. 2{E) in Gazette 
of India dated the 1st January, 1976 under sub-section (2) of 
section 8 of the Official Languages Act, 1963. 

(6) A copy of the Report (Hindi and English versions) on the 
progress made in the intake of Scheduled Castes and Sch:e-
duled Tribes against vacancies reserved for them in recrmt-
ment and promotion categories on the Railways for the half 
year ending 31st March, 1975 . 
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(7) A copy of the Payment of Gratuity (Ceptral) Amendmeri.t 
Rules, 1975 (Hindi and English versions) puj:)lished in. Noti-
fication No. G.S.R. 2868 in Gazette of India dated the 20th 
December, 1975, under sub-section (2) of section 15 of the 
Payment of Gratuity Act, 1972. 

4. RePort of Committee OIl Private Members' Bills 8Ild Resolutions 
Shri G. G. Swell presented the Fifty-eighth Report of the Committee 

,on Private Members' Bills and Resolutions. 

··5. Report of Estimates Committee 
Shri R. K. Sinha presented the Eighty-fourth Report of the E9ti-

rnates Committee regarding Action Taken by Government on the re-
commendations contained in their Sixty-second Report on the Ministry 
of Finance (Department of Banking)-Extension of Credit Facilities 
to Weaker Sections of Society and for Development of Backward 
Areas. 

6. Reports of Committee on the Welfare of Scbeduled Castes and Sche-
duled Tribes . 

SOO Dharnidhar Ba'sumatari presented the fo~owing Reports of the 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

(1) Forty-fourth Report on Action taken by Government on the 
recommendations contained in their Twenty-fourth Report 
on the Ministry of Home Affairs--Socio-economic conditions 
of the Scheduled Castes and Scheduled Tribes in Laccadive, 
Minicoy and Admindivi Islands. 

(2) Forly-fifth Report on Action Taken by Government on the 
recommendations contained in their Twentieth Report on the 
Ministry of Home Affairs and Planning Commission-Plan 
Allocations for Scheduled Castes and Scheduled Tribes. 

(3) Forty-sixth Report on Action Taken by Government on the 
recommendations contained in their Twenty-third Report on 
the Ministry of Home Affairs-Socio-economic conditions of 
Scheduled Castes and Scheduled Tribes in Andaman and 
Nicobar Islands. 

(4) Forty-seventh Report on Action Taken by Government on 
the recommendations contained in their Eleventh Report on 
the erstwhile Ministry of Education and Social Welfare 
(Department of Social Welfare)-Tribal Development Blocks 
in Gujarat. 

7. Government Bill-IDtr.du~ed 
The Delhi Land Holdings (Ceiling) Amendment Bill. 1976. 

8. Statement regarding ordinance-Laid OD the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate legislation by the Delhi Land Holdings (Ceiling) Antend-
ment Ordinance, 1975. was laid on the Table under rule 71(1) of the 
Rules .of Procedure and Conduct of Business in Lok Sabha. 

[p.T.O. 
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t.- Govenament BiDs-lntreduced 
(1) The Burmah Shell (Acquisition of Undertakings in India) Bill, 

1976. 

(2) The Regional Rural Banks Bill, 1976. 
10. Statelll8nt -regardinl" ordinance-Laid OIl the TaWe 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Regional Rural Banks Ordinance, 1975, 
was laid on the Tabl~ und~ rule 71 (1) of the Rules of Pr~ure and 
Conduct of Business in Lok Sabha . 
. 11. Resolution-Adopted 

Discussion on the following Jlesolution moved by Shri Mohd. Shaft 
Qureshi on the 12th January, 1976, continued:-

"That this House approves the recommendations made in paras 4, 
5, 15, 16, 17 and 23 contained in the Eleventh Report of the 
Committee appointed to review the rate of dividend payable 
by the Railway undertaking to General Revenues as well as 
other ancillary matters in connection with the Railway Finance 
and General Finance which was presented to Parliament on 
9th January, 1976. 

That this House further rUrects that the action taken by Govern-
ment on tpe other recommendations made in this Report, as 
well as in the Eig-hth and Ninth Reports, should be reported 
to the Committee." 

The following Member:; took part in the debate:-
(I)Shd Samar Mukherjee 
(2) Shri S. M. Banerjee 
(3) Pandit D. N. Tiwary 
(4) Shri M. Ram Gopal Reddy 
(5) Shri M. C. Daga 
(6) Shri R. P. Yadav 

(Lok &Ibha adjourned, at 1 P.M. and re-assembled at 2 P.M.) 
(7) Shri Shankar Narayan Singh Deo 
(8) Shri Bibhuti Mishra 
(9) Shri R. N. Sharma 

Shri Mohd. Shaft Qureshi replied to the debate. 
The Resoluti'on was adopted. 

12. Supplementary Demands for Grants (General)-1175.76 
Discussion on thE' SUpplementary Demands for Grants NOs. 1, 6, 11, 

12, 19 to 21, 24. 27 to 29, 41. 52; 59; 63, 69, 77 to 81, 84, 95, 96 and 103 
in respect of the Budget (General) for 1975~76 commenced and was 
concluded. 

All the Supplementary Demands for Grants (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of SupplementarY Demands for Grants (General) for 1975-76, 
were voted in full. • 



,13. Demands for Exces.s Grants (General)-1973-74 
Discussion on the Demands fur Excess Grants Nos 1 13 15 18 23 

33; 41; 47; 51; 53 to 57; 62; 75; 00; 85; 87; 90 and 93 in . resPect of' th~ 
':'Budget (General) for 1973-74 commenced and was concluded. 

All the Demands for Excess Grant's for the amounts shown under 
column 3 of the printed List of Demands fur Excess Grants (General) 
for 1973-74, were voted in full. 
14. President's Message 

The Speake~ communicated to Lok Sabha'the fonowing message dated 
the 14th January, 1976 from the President:-

COl have received with great satisfaction the expression of thanks 
by the Members of the Lok Sabha for the Address which I 
delivered to both Houses of Parliament assembled together on 
the' 5th January, 1976." 

15. Supplementary Demands for Grants (Railways)-1975-76 
Discussion on the Supplementary Demands for Gr.ants in respect of 

the Budget (Railways) for 1975-76 commenced and was concluded. 
The Supplementary Demand for Grant No. 15 for the amount shown 

under column 3 of the printed List of Supplementary Demand for Grant 
(Railways) for 1975-76 was voted in full. 
16. Government Bill-Under Consideration 

The Unit Trust of India (Amendment) Bilt_ 1976 
, The motion for conSideration of the Bi:ll was moved by ShrimaU 

(" Sushi1a Rohatgi. 
The following Members took part_ in the debate:-

(1) Shri C. K. Chandrappan 
(2) Shri M. C. Daga (Speech unfinilh.ed). 

;, The discussion was not concluded. 

'6 P.M. 
" (Lok Sabha adjourned tiil 11 A.M. on FridaY-t the 16th January. 1978) 

',. 
,01 S. L. SHAKDHER. 

Secretary-GeneraL 



11.02 A.M. 

LOK SABHA 

. BULLETIN-PART· I 

[Brief Record of Proceedings] 
Friday, January 16, 19761Pausa 26; '1897' (Sdka) 

, .. ~ 

No. 523 

1. Starred Questions , 
~tarred Questions Nos. 141. 142, 144, 145, 147-152 and 155 were 

orally answered. Replies to remainihg questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 669-677.·679-...:.688, 690-704 
and 706-741 wete laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:,-
(l) A copy of the Annual Report (Hindi ari4 Engli~h versions) of the 

Cotton Corporation of India Limited" Bombay, for the year 
1973-74 along with the Audited Accounts and the comments 
of the Comptroller and Auditor Gcneraltheteon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(2) A copy of the Cement (Quality C~ntrol) Amendment Order, 
1975 (Hindi and English versions) published in Notification 
No.S.O. 417(E) in Gazette of 'India dated the/4thl August, 
1975, under sub-section/(6} of. section 3 oftbe .Essential Com-
modities Act, 1955. 

A copy of the Code of Criminal Procedure (Uttar Pradesh 
Amendment) Ordinance, 1975 (Uttar Pr~gesh Ordinance No. 
38 of 1975) (Hindi and English versions) promulgated by the 
Governor of U. P. on the 28th November. 1975; under pro-
visions of artic1e 213(2)(a) of the Constitution; read with c1ause 
(c) (iii) of the . Proclamation dated the 30th November, 1975 
iSliUCd by the Ptesident in re1ation· to the State of Uttar Pra-
desh. 

(4) A . copy of the Adjudication ProceedingR! and Appeal 
(Amendment) Rules. ] 975 (Hindi and English versions) 
published in Notification No. G.S.R. 2341 in Gazette of India 
dated the 6th September, 1975, under sub-s~ction (3) of 
section 79 of the Foreign Exchange RegulatioJ1' Act, 1973. 

[P.T.a. 
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(5) A copy of the Central Excise (Third Amendment) Rules, 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 17(E) in Gazette of India dated the 8th January, 
1976, under section 38 of the Central Excises and Salt Act, 
1944. 

(6) A copy each of the following Notifications (Hindi and Eng-
lish versions) ~sued UDder tke Centqtl Excise Rules, 1944:-

(i) G.S.R. 2562 published in Gazette of lndia dated the 25th 
October, 197-5 containing corrigendum to Notification 
No. G.S.R. 879 dated the 19th July, 1975. 

(ii) G.S.R. 5(E) and G.S.R. 6(£) published in Gazette of India 
dated the 1st January, 1976 together with an explanatory _, __ 
memorandum. " 

(iii) G .S.R. 18(E) published in Gazette of India dat~d the 9th 
January, 1976 together with an explanatory memorandum. 

(1) A .copy of the Insurance (Amendment) Rules, 1975 (Hindi ~lDd 
English versions) published in Notification No. G.s.R. 14' in 
Gazette of India dated the 3rd January, 1976 under sub-'secrton 
(1) of section 114 of the Insurance Act. 1938. .,;, 

(8) A copy each of the following Notifications ~Hindi and English 
versions) under sub-section (4) of section 43 of the Life Insu-
rance Corporation Act, 1956:-

(i) G.S.R. 2271 published in Gazette of India dated the 23rd \ 
August, 1975. -

(ti) G.S.R. 2642 published in Gazette of India dated the 8th t 
November, 1975 containing corrigendum to Notification \ 
No. G.S.R. 2271 dated the 23rd August, 1975. 

(iii) G.S.R. 2788 published in Gazette of India dated the 13th 
December, 1975. ,. 

(9) A coPY each of the ~oUowing Notifications (Hindi and ~nglish,1. " 
verstOfls) under Section 28 of the Reserve Bank of India Act, -
1934:-

(i) The Reserve Bank of India (Note Refund) Rules, 1915, pub-
lished in Gazette of India dated the 23rd August, 1975. 

(ii) G.S.R. 2467 published in Gazette of India dated the 4th 
October, 1975. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under section 14A of the Aircraft Act, 1934:-

(i) The Aircraft (Third Amendrnent) R.ules, 1975. pubiished in 
Notification No. G.S.R. 238--6 in Gazette 0f India dated the 
13th September. 1975 together with an explanatory note. 

(ti) The Aircraft (Fourth Amendment) Rules, 1915. published in 
Notification No. G.S.R. 2387 in Gazette of India dated the 
13th September. 1975 together with an explanatory note. 
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(ill) The Aircraft (Fifth Amendment) Rules, 1975, published in 
Notification No. G.S.R. .2713 m Gazette of India dated the 
22nd Nov~mber, 1975 together with an explanatory note. 

(11) A copy of me Naval C«emonial, Conditions of Service and 
Miscellaneous (Amendment) Reguiati6&S. 1975 (Hindi and 
English v«s.i.ons) published in Notification No. S.R.O. 237 in 
GazeUe of India dated the 19th July, 1975, under section 185 
of the Navy Act, 1957. 

(12) A copy of the Certified Accounts (Hindi and English versions) 
of the Textiles Committee, ijombay for the year 1973-74 and 
the Audit Report thereon, under SUb-section (4) of section 13 
of the Textiies Committee Aot, 1963. 

. • (13) A copy of the Ca-tified Accounts (Hindi and English versions) 

'-. ---.. 

of the Coffee Board for the year 1972-73 and·the Audit Report 
thereon. 

(14) A copy each of the following papas (Hindi and English ver-
. sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the State 
. Trading Corporation of India Limited, New Delhi, for the 

year 1974-75. 
(it) Annual Report of the State Tradjag Corporation of India 
. Limited, New Delhi, for the ~r 1974-75 along with the 

Audited Accounts and tbe comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government ontbe wQrking of the 
___ .. Projects and Equipment Corporation of India Limited, 
., New Delhi, for the year 1974-15. 

(ii) Annual Report of the Projects and Equipment Corporation 
of India Limited, New !Delhi, for the year 1974-75 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(15) A copy each of (i) the Annual Report and (ii) the Audited 
Acoounts (Hindi and English versions) of the Export JD$peC-
tion Council and Agencies for the year 1973-74, under sub-
rule (3) of Rule 16 of the Export (Quality Control and Ins-
pection) Rules, 1964. 

4. Met.ges frotn Bajya s.hha 
Secretary-General reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 12th January, 1976. Rajya Sabha 
passed the ladian Railways (Amendment) Bill, 1976. 

(ii) Tbat at its sitting held on the 12th January, 1976. Rajya Sabha 
passed the Bonded Labour System (Abolition) Bill, 1976. 
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(iii) That at its sitting held On the 12th January., 1976, Rajya Sabha 
passed the Equal Remuneration BilL 1976; 

(iv) That . Rajya Sabha had no recommendations to make to u.Jk 
Sabha in regard to the Income-tax (Amendment) Bill, 1976, 
passed by Lok Sabha on the 9th J anuaxy, 1976. . 

(v) That at its sitting held on the 15th January, 197~, Rajya Sabha 
agreed without any amendment to the Delhi Uevelopment 
(Amendment) Bill, 1976, passed by Lok Sabha ·on the 9th 
January, 1976. 

5. Bills passed by Rajya Sabha-laid on the Table 
Secretary-General laid on the'Table the following Bills, as passed by 

Rajya Sabha:-
(1) The Indian Railways (Amendm~nt) Bill, 1976. 
(2) The Bonded Labour System (Abolition) Bill, 197.6. 
(3) The Equal Remuneration Bill. 1976. 

6. Reports of Public Accounts Committee 
Shri H. N. Mukerjee presented the following Reports of the Public 

Accounts Committee:- . 
(1) Hundred and eighty-third Report on 'New Service/New Instru-

ment of Service' (Ministry of Finance). 
(2) Hundred and eighty-Sixth Report on 'Corpor~~on Tax and In-

come Tax, A Review', containing a review ofim)llementation 
by Government of recommendations made by the Public Ac-
counts Committee relating to Corporation Tax and Income Tax 
during 1964-74. 

7. Report of Estimates Committee 

Shri R. K. Sinha presented the Eighty-fifth :Report of the Estimates 
Committee regarding Action Taken by Government on the· recommen-
dati?ns contained in their Sixty-sixth RepOrt on the Department of Elec-
tromcs. . 

8. Statement by Minister 

The Minister of Agriculture and Irrigation laid on the Table a state-
ment on Patna floods. . 

9. Statement regarding Government Business 

The Minister, of Parliamentary Affairs made.a ~ statement,J7egaJldiQg 
Government busmess for the weekc.ommenciI,lg tile 19th January, 1976. 

14), Govemment Bills-Passed 

(i) The Un;t Trust Of India (Amendment) BiH, 1976 . 

Discussion on the motion for consideration of the· Bill meWed· on the 
15th January, 1976. continued. . " . 
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The following Members took part in the debate~ 
(1) Shri M. C. Daga 
(2) Shri Dinen Bhattacharya 
(3) Shri S. R. Damani 

Shrimati Sushila Rohatgi replied to the debate. 

................. 

The motion for consideration was adopted and clause-by-clause cc>n-
sideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
The motion was aoopted and the Bill was passed. 

(ii) The Burrn;"h Shell (Acquisition of Unde1'takings in IndiG) Bill, 1976 
The motion for consideration of the Bill was moved by Shri Keshav 

Deo Malaviya. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
The following Members rook part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Ramsahai Pandey 
(3) Shri Mohammad Ismail 
(4) Shri Chapalendu Bhattacharyyia 
('5) Shri Erasmo de Sequeira 
(6) Shri Shashi Bhushan 
(7) Dr. Henry Austin 

Shri Keshav Deo Malaviya replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. . 
Clauses 2 to 20, First and Second Schedules were adopted. 
Clause I, the Enactin~ Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri Keshav Deo 

Malaviya. 
The motion was adopted and the Bill was passed. 

11. Motion regarding F1fty-eighth Report of COJllDlit~ on Private 
Members' BiDs and Resolutions 

Shri Krishna Chandra Pandey moved the following motion:-
'That this House do agree with the Fifty-eighth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 15th January, 1976." 

The motion was adopted. 
[P.T.O. 



12. Private Member's Resolution-Negatived 
Shri F. H. Mohsin took part in the deb3te I()Il the fol1owi~g Resolution 

moved by Shri Samar Guha on the 11th April, 1975:-
"This House strongly depreCates all the slanderous remarks made " 

against Netaji Subhas Chandra Bose in the Report of the 
'One-man Commission of Inquiry into disappearance of Netaji 
Subhas Chandra Bose', particularly on pages 7, 16,30,31,37, 124 

. and 125, by Justice G. D. Khosla., as its chairman" and urges 
upon the Government to expunge these disparaging, distorted, 
factually incorrect and unwarranted observation, before the 
Report is made. available· for public circulation as they militate 
the patriotic sentiment of our countrymen and further, in con-
sonance with OUr national feeling in this regard, this highest 

~ , forum of the Will of the Indi~ people once again affirms 
nation's solemn homage to the greatest revolutionary pilgrim II 
of our motherland, who played the historic role, like an epical 
hero, in the war of liberation of United India. " 

The Resolution was negatived. 
13. Private Member's Res6lUt~-UDdet' Coaside.ratiPD 

Shri Bibhuti Mishra moved the fol1()wing Resolution:-
''This House while expressing its deep app'reciatit.:>n of the 2.O-point 

Programme. initiated by Government, notes that its implemen-
tation at the State, district, block and village level has not been 
quite satisfactory so far and, therefore; recommends that neces-
sary step may be taken by Government immediately to remove 
all legal and administratiVe hurdles in the implementation of 
the Programme." . 

Three amendments were moved by Sarvashri Erasmo de Sequeira 
and M. C. Daga. 

The following ¥embers took part in the debate:-
(1) Shri C~ K. Chandrappan 
(2) Pandit D. N. Tiwary 
(3) Shri Shyama Prasanna Bhattacharyya 
(4) Shri M. C. Daga 
(5)' Shrt ll;rasmo de Sequeira 
(6) Shri Vasant Sathe 
[A motion that the time allotted to the Resolution be increased by 

another 2 hours, moved by Shri K. Raghu RamaiMtt. was 
adopted]. . 

(7) Shri Ramavatar Shastri 
'(8) 'Sbri N atsirigh N arain Pa,hdey ($peecli :tl'rt.;nishetf) . 

Thediscus5ion was not conclucted. 
6 P.M. 

(Lok Sabha adjourned'tillll A.M, .. on Monday, the 19th January, 1976). 
S. L. SHAKDHER, 

• 

. I 
Secretary -General. " 
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LOIt SABIlA 

BULtETIN~PAPtT I 
[Brief Record.: of Proceedings] 

Mtmday, J1lnuary 19', 1976IPausa 29,1897 (Saka) 

MO.5fN 

1. Qbitu.y Beiereace 

The Speaker made a reference to the passing away of Giani Gurmukh 
5mgb Musaflr, wh0 was a Member of the Constituent Assembly. Provi-
sional Parliament, First, Second and tlae Third, Lok Sabha . 

. Thereafter, Members stood in silence for a short while as a mark of res-
pect. 
2. Starred Questions 

Starred Questions Nos. 1:61, 163, 165-167, 169 and 172-176 were orally 
answered. Replies to Starred Questions N()8. 162,164,168; 171 and 177-184 
were laid on the Table. 
3. Unstarrecl Questions 

Replies toUnstarred Questions Nos. 742-856,852,854 and 8$ were laid 
on the Table. •. ,.'.' 
4. Papers laid on the Table 

The following papers were laid on the Table:.-
(1) A copy of the Delhi Development (Miscellaneous) Amendment 

Rules, 1975 (Hindi and English versions~ puhlished iiI Notification 
No. G.S.R. 2622 in Gazette of India dated the 1st Novem· 
b.er,1975, under section 58 of the Delhi Development Act, 1957. 

(2) A copy of Notification No. S.O. 2685 published in Gazette of 
India dated the 16th August, 1975, making certain amendment 
to Notification No. S.O. 1928 dated the 19th May, uno, under 
subleection (2) of section 17 of the Requisitioning and Acqui. 
m'iion of Immovable Property 'Act, 1952. 

(3) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 21:t{2)(a) of the Constitu-
tion read with clause (c) (iii) of the Proclamation dated the 30th 
No~. 1975 issu~by the President in relation to the 
State of Uttar Pradesh:-

(i). The Uttar Pradesh Kshettra Samitis and Zila Parishads 
(Amendment) Ordinance, 1975 (Uttar Pradesh Ordinance 
No. 29 of 1975) promulgated by the Governor of U.P. on 
the 4th October, 19'15 together With a meJrlltrandum ex'" 
plaining the· circumstances for the issue of the Ordinance. 

[p.T.O. 
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(ii) The Uttar Pradesh Sugarcane Growers Deposits in the Uttar 
Pradesh Co-operative Bank Limited (Trust for Unclaimed 
Deposits) Ordinance, 1975 (Uttar Pradesh Ordinance No. 
36 of 1975) promulg~ted by the Governor of U.P. on the 24th 
November, 1975 together with a memorandum explaining 
the citcumstances,. for thp issue of the Ordinance. 

(4) A copy of the Uttar Pradesh Imposition of Ceiling on Land 
Holdings (Amendment) Ordinance, 1975 (Uttar Pradesh 
Ordinance No. 31 of 1975) promulgated by the Governor 01 
U. P. on the 10th October, 1975, under provisions of article 
213(2)(a) of the Constitution read with clause (c)(ili) of the 
Proclamation dated the 30th November, 1975 issued by the 
President in relation to the State of Uttar Pradesh together ~ 
with a memorandum explaining the circumstances for the 
issue of the Ordinance. 

(5) A copy of the Uttar Pradesh Intoxicating Liquor (Objection-
able Advertisements) Ordinance, 1975 (Uttar Pradesh Or· 
dinance No. 33 of 1975) promulgated by the Governor of U.P. 
on the 25th October, 1975, under provisions of article 213(2) (a) 
of the Constitution read with clause (c) (iii) of the Proclama-
tion dated the 30th November, 1975 issued by the President in 
relation to the State of Uttar Pradesh together with a me-
morandwn explaining the circumstances for the issue of the 
Ordinance. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Madhya Pradesh State Agro-Industries Devlelopment 
Corporation Limited, Bhopal, for the year 1973-74 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of section 
619A of the Companies Act, 1956. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section(2) 'Of section 63 of the Wild Life 
(Protection) Act, 1972:-

(i) G.S.R. 23'53 published in Gazette of India dated the 6th 
September, 1975, containing corrigendum to Notification 
No. G.S.R. 366(E) dated the 14th August, 1974. 

(ii) G.S.R. 2354 pU~l'Shed in Gazette of India dated ilie 6th 
September, 1975, containing corrigendum ro Notification 
No. G.S.R. 365,(E) dated the 14th August, 1974. 

(8) A copy of the Annual Report (Hindi and English Versions) of 
the Khuda Baksh Oriental Public Library, Patna, for the year 
1974-75 along with the Audited Accounts under sub-section 
(4) of section 21 of the Khuda Baksh Ori~nta1 Public Library 
Ad, 1969. 

(9) A copy of the Annual Report of the Board of Trustees of the 
Indian Museum, Calcutta, for the year 1974-75. 

(10) (i) A copy of the Audit Report (Hhldi and English ver!';ions) on 
the accounts of the National Council of Educational Research 
and Training for the year 19172-73. 
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(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above document. 

(11) A copy of the University Grants Commission (Fitness of 
Agricullturral UniverSities for Grants) Rules, 1975 (Hindi and 
English versions) plJ;blishesi in Notification No. G. S. R. 2278 
in Gazette of India dated the t3rd August, 1975, under sub~ 
section (3) of section 25 of the University Grants Commission 
Act, 1956. 

5. Messages from Rajya Sabha 
Secretary-General reportai the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 15th January, 1976, Rajya Sabha 

passed the Payment of Wages (Amendment) Bill, 1976. 
(ii) That at its 'Sitting held on the 16th January, 1976, Rajya Sabha 

adopted.a motion further extending the time for presentation 
of the Report of the Joint Committee of the Houses on the 
Central and Other Societies (Regulat~on) Bill, 1974, upto the 
last day of the Ninety-sixth Session of Rajya Sabha. 

6. Bill Passed by Bajya Sabha-laid on. the Table 
Secretary-General laid on the Table the Payment of Wages (Amend-

ment) Bill, 1976. as passai by Rajva Sabha. 

7. RePOrt of Estimates Committeel 
Shri R. K. Sinha presented the Eighty-sixth Renort of the Estimates 

Committee regarding Action Taken bv Government on the recommenda~ 
tions contained in their Sixty-hurth Report on the Ministry of Informa-
tion and Broadcas1ting-Television. 

8. Report of Public Accoonts Committee 
Shri H. N. Mukeriee pTesented the l-lundred and Seventy-seventh 

Report of the Public Accounts Committee on naragraphs of the RepOrt 
of the Comptroller and Audi.t·;)r General of India for the vear 1971-72, 
Union Government (CIvil). 'Revenue Receipts. Volume 1 I11'1irect Taxes 
relding- to Union Exci~e Duties. 

9. Government BiUs-Introduced 

-
(i) The Assam Sillimanite Limited (Acquisition and Transfer of 

Refractory Plant) Bill. 1976. 
(ii) The Appropriation Bill, 1976. 

10. Govemment Bill-Passed 
The Appropriation. Fill. 1976 

The motion for consideration of the Bill was moved by Shri Pranab 
Kumar Mukherjee 

[P.T.D. 
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The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule weI:eadopted. 

Clause 1, the Enacting Formula a.nd the, Long TiUe were also adopted. 
The motion that the Bill ~ passed was moved by Shri Pranab Kumar 

Mukherjee. 
The motion was adopted and the Bill was passed. 

11. Government Bill-Introduced 

The Appropriation (No.2) Bill, 1976. 

12. Government BiIl-Passed 

The Appropriation (No.2) BHl, 1976 

The motion for consideration of the Bill was moved by Shri Pranab 
Kumar Mukherjee 

The motion for C';)nsideration was adopted and clause--by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adOpted, 

The motion that the Bill be passed was 'moved' by Shr.i'Pranab K1ittlar 
Mukherjee. 

The motion was adopted and the Bill was passed. 

13. Government Bill-Introdu6ed 

The Appropriation (Railways) Bill. 197t>. 

14. Gevernment Bm-passed 

The Appropriation (Railways) Bill, 1!n6 

The motion for consideration of t.he Bill was moved bv Shri Mohd. 
Shaft Qu~hi. . 

The motion for consideration wa.<; aoonteQ and clause-b;r..eiause con-
s!iderati':m of the Bill was taken up'. .. 

Clauses 2 and 3 and the Schedule were adopted', 

Clause 1, the Enacting Formula and the Long Title were also 8'~pted. 

The motion that the Bill be passed was moved by Shri Mhd. Shaft 
Qureshi. . 

The motion was adopted and the Bill was passed. 
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"'15. Statutory BesolutioDs Necatived 
(1) Shri c. K. Chandrappan moved the following Resolution:-

"This House disapproves of the Voluntary Disclosure of Income 
and Wealth Ordinance, 1975 (Ordinance No. 15 :of 1975) pro-
mulgated by the President on the 8th October, 1915:' 

(2) Shri Erasmo de Seq~eira '~oved' the fullowing ResolutiOll:-
"This HoUSe disapproves of the Voluntary Disclosure of Income 

and Wealth (Amendment') Ordinance, 1975 (Ordinance No. 23 
Qf 1975) promulgated by the President on the 29th Novem-
ber, 1975." 

The Resolution m~ved by Shri Erasmo de Sequeira was negatived 
after discussion as indicated under para 16 below. 

On the Resolution moved by Shri C. K. Cban<irappan, the House 
divided, Ayes 21; Noes 76. The Resolution was accordingly negatived 
after discussion as indicated under para 16 below. 
*16. Government Bill-Passed 

The V.oIUlttaJ')' Disclosure of Income and Wealth Bill, 1976 
The motion for' consideration of the Bill was moved by Shri Pranab 

Kumar Mukherjee. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon, was moved by 8hri Erasmo de Sequeira. 
The following Members took part in the combined debate on the 

Resolutions (vide para 15 above) and motion for considel'lation of the 
Bill:-

(1) Shri Krishna Chandra Halder 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

(2) Shri N. K. P. Salve 
(3) Shri Era Sezhiyan 
(4) Shri S. R. Damani 
(5) Shri Vasant Sathe 
(6) Shri Vayalar Ravi 
(7) Shri B. R. Shukla 
(8) Shri M. C. Daga 
(9) Shri Chapalendu Bhattacharyyia 

(10) 8hri Shashi Bhushan 
Shri Pranab Kumar Mukherjee replied to the debate. 
Shri C. K. Chandrappan spoke (by way of reply to his Resolution). 
Shri Erasmo de Sequeira spoke (by way of reply to his Resolution). 
The amendment for circulat'ion of the Bill for the purpose IIf elicit-l 

ing opinion thereon, moved by Shri Erasmo de Sequeira was negatived. 

----------,--------- -------
"'Discussed together. 

[P.T.O . 
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The motion for consideration of 'the Bill was adopted and clause-by-
clause consideration was taken up. • 

Clauses 2 to 22 and the Schedule were adopted. 
Clause· 1, the EnactinJ:! Formula and the Lon~ Tiile were also 

adopted. . 
, . 

The motion that the Bill be passed was moved by Shri Pranab 
Kumar Mukherjee . 

. The folrowing Members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Somnath Chatterjee 
(3) Shri Pranab Kumar Mukherjee 

The motion was adopted and the Bill was passed. 
6.18 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the :20thJan~ary, 1976). 

" .1 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, January 20, 19761Pausa 30, 1897 (Saka) 

No.52S 
11.02 A.M. 
1. Starred Questioas 

Starred Questions Nos. 185, 192, 196-199, 201 and 203 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarrfld Questions 

Replies to Unstarred Questions Nos. 856-916 were laid on the Table. 
3. Papers Laid 011 die Table 

The following papers were laid on the Table-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 11 of Delimitation 
Act, 1972:-

(i) S.O. 722(E) published in Gazette of India dated the 22nd 
December, 1975 making certain corrections in Delimitation 
Commission's Order No. 30 dated the 7th December, 1974 
in respect of the State of Maharashtra. 

(ii) S.O. 728(E) published in Gazette of India dated the 26th 
December, 1975 making certain corrections in the Delimita-
tion Commission's Order No. 41 dated the 24th May, 1975 
in respect of the State of Punjab. 

(iii) S.O. 737(E) published in Gazette of India dated the 29th 
December, 1975 making certain corrections in Delimita-
tion Commission's Order No. 18 dated the 27th July, 1974 
in respect of the State of Kerala. 

(iv) S.O. 738(E) published in Gazette of India dated the 31st 
December, 1975 making certain corrections in Delimitation 
Commission's Order No. 28 dated the 2nd December, 1974 
in respect of the State of Haryana. 

(v) S.O. 739(E) published in Gazette of India dated the 31 st 
December, 1975 making certain corrections in Delimitation 
COI'Tlihission's Order No. 45 dated the 30th June, 1975 in 
respect of the State of West Bengal. 

[P.T.O. 
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(vi) S.O. 740(E) published in Gazette of India dated the 31st 
December, 1975 making certain corrections in Delimitation 
Commission's Order No. 33 dated the 8th February, 1975 
in 'Cespect of the Union Territory of Mizoram. 

(vii) S.O. 3(E) published in Gazette of India dated the 2nd 
January, 1976 making certain corrections in Delimitation 
Commission's Order No. 20 dated the 5th August, 1974 in 
respect of the State of Karnataka. 

(2) A copy of Notification No. S.O. 723(E) published in Gazette of 
India dated the 22nd December, 1975 making certain corre~­
tions in Election Commission's Order dated the 5th November, 
1975 in respect of the Union Territory of Amnachal Pradesh, 
under sub-section (8) of section 43C of the Government of 
Union Territories Act, 1963. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 13 of the Represen-
tation of the People Act, 1950:-

(i) The Delimitation of Council Constituencies (Bihar) Amend-
ment Order, 1975, published in Notification No. G.s.n. 
494(E) in Gazette of India dated the 16th September, 1975. 

(ii) The Delimitation of Council Constituencies (Bombay) Amend-
ment Order, 1975, published in Notification No. G.S.R 
589(E) in Gazette of India dated the 27th December, 1975. 

(4) (a) A copy each of the following papers (Hindi and English ,er-
sions) under sub-section (2) of section 16 of the Tariff Com-
mission Act, 1951:-

(i) Report (1974) of the Tariff Commission on the Price Mructurc 
of BON (BETA OXY NAPHTHOIC) As:id. 

(ii) Government Resolution No. 1901114175-PC.I dated the 14th 
January, 1976 notifying Government's decisions on the above 
Report. 

(b) A statement (Hindi and English versions) showing reasons as to 
why the documents mentioned above could not be laid on the 
Table within the period prescribed in sub-section (2) of section 
16 of the said Act. 

(5) A copy of the Monopolies and Restrictive Trade Practices Com-
mission (Recruitment and Conditions of Service of Director of 
Investigation) Rules, 1975 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 2785 in Gazette of IJH.!ia 
dated the 13th December, 1975 under sub-section (3) of section 
67 of the Monopolies and R~strictive Trade Practices Act, 
1969. 

(6) A copy of Draft Notification No. 15130175-IGC (Hindi and 
English versions) issued under sub-section (1) of section 620 of 
the Companies Act, 1956 regarding applicability of sections 
198,259,268,269, 309, 310, 311, 387 and 388 of the Com-
panies Act, 1956 to Government Companies, under sub-
section (2) of section 620 of the said Act. 
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(7) A copy each of the following Notifications under sub-section (3) 
of section 642 of the Companies Act, 1956:-. 

(i) The Companies (Central Government's) General Rules and 
Forms (Amendment) Rules, 1975, (Hindi versions) pub-
lished in Notification No. G.S.R. 936 in Gazette of India 
dated the 2nd August, 1975. 

(ii) The Companies (Central Government's) General Rules and 
Forms (Second Amendment) Rules, 1975, (Hindi version) 
published in Notification No. G.S.R. 2531 in Gazette of India 
dated the 18th October, 1975. 

(iii) The Companies (Transfer of Profits to Reserves) Rules, 1975, 
(Hindi version) published in Notification No. G.S.R. 2532 in 
Gazette of India dated the 18th October, 1975. 

(iv) The Companies (Declaration of Dividend out of Reserve~) 
Rules, 1975 (Hindi version) published in Notification No. 
G.S.R. 2533 in Gazette of India dated the 18th October, 
1975. 

(v) The Companies (Central Government's) General Rules and 
Forms (Third Amendment) Rules, 1975 (Hindi and English 
versions) published in Notification No. G.S.R. 2596 in Gazette 
of India dated the 1st November, 1975. 

(vi) The Company's Liquidation Account (Amendment) 
Rules, 1975 (Hindi and English versions) published in 
Notification No. G.S.R. 2597 in Gazette of India dated the 
1st November, 1975. 

(vii) The Companies (Appeal to the Central Government) 
Amendment Rules, 1975 (Hindi and English versions) 
published in Notification No. G.S.R. 2598 in Gazette of 
India dated the 1st November, 1975. 

(viii) The Companies (Central Government's) General Rules 
and Forms (Fourth Amendment) Rules, 1975, (Hindi 
and English versions) published in Notification No. G.S.R. 
2828 in Gazette of India dated the 13th December, 1975. 

(ix) The Company Law Board (Bench) Rules, 1975, publish~d 
in Notification No. G.S.R. 583(E) in Gazette of indIa 
dated the 12th December, 1975 together with corrigenda 
thereto published in Notification No. G.S.R. 11 (E) dated 
the 3rd January, 1976. 

(x) The Cost Accounting Records (Jute Goods) Rules, 1975, 
(Hindi and EngJish versions) published in Notification No. 
G.S.R. 590(E) in Gazette of India dated the 29th Decem-
ber, 1975. 

[P.T.O. 
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(xi) The Cost Accounting Records (Industrial Alcohol) Ruies, 
1975, (Hindi and .l:Jlglish versions) published in Notifi-
cation No. G.S.R. 594(E) in Gazette of India dated the 
30th December, 1975. 

(xii) The Cost Accounting Records (Paper) Rules, 1975 (Hindi 
and English versions) published in Notifu:ation No. G.S.R. 
601 (E) in Gazette of india dated the 31st December, 1975. 

(xiii) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of 
the Notification mentioned at (ix) above. 

(8) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Organic Chemicals Limited, Rasayani (Maha-
rashtra) for the year 1974-75. 

(ii) Annual Report of the Hindustan Organic Chemicals 
Limited, Rasayani (Maharashtra) for the year 1974-75 
along with the Audited Accounts and the comments of the 
Compt1"oller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Drugs and Pharmaceuticals Limited, New Delhi, for 
the year 1974-75. 

(ii) Annual Report of the Indian Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(9) A statement (Hindi and English versions) under proviso to 
sub-section (2) of section 16 of the Tariff Commission Act, 
1951, explaining the reasons for not laying before Parlia-
ment within the prescribed period, the report of the Tariff 
Commission on the price structure of Industrial Alcohol 
which has been submitted by the Commission to Central 
Government on 19-2-1975. 

110) A copy of the Annual Report (Hindi and English versious) of 
the Tamilnadu Agro Industries Corporation Limited, Madras, 
for the year 1973-74 along with the Audited Accounts and the. 
comments of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A of the Companies Act, 
1956. 

(11) A copy of the Fertiliser (Movement Control) Amendment 
Order, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 13(E) in Gazette of India dated the 
5th January, 1976, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

4'" 



4. Report of CMnIIlittee ttl Privileges-Laid 011 the Table 

Shri N. K. P. Salve laid on the Table the Sixteenth Report of the Com-
mittee of Privileges .. 

5. Government Bill-Introduced 

The Conservation of Foreign Exchange and Prevention of Smuggling 
Activities (Amendment) Bill, 1976. 

6. Statement Regarding Ordinan~Laid on the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate legislation by the Conservation of Foreign Exchange and 
Prevention of Smuggling Activities (Second Amendment) Ordinance. 
1975, was laid on the Table. 

7. Government Bill-Introduced 
The Maintenance of Internal Security (Amendment) Bill, 1976. 

The motion for leave to introduce the Bill moved by Shri F. H. Mohsin 
was opposed. On the motion the House divided, Ayes 127; Noes 27. The 
motion was accordingly adopted and the Bill was introduced. 

8. Statement Regarcf~g Ordinances-Laid on the Table 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Maintenance of Internal Security (Third 
Amendm~t) Ordinance, 1975 and the Maintenance of Internal SecuTity 
(Fourth Amendment) Ordinance, 1975, was laid on the Table. 

*9. Statutory Resolution-Negatived 
S~ri Erasmo de Sequeira moved the following Resolution:-

"This House disapproves of the Smugglers and Foreign Exchange 
Manipulators (Forfeiture of Property) Ordinance, 1975 (Ordi-
nance No. 20 of 1975) promulgated by the President on the 
5th November, 1975." 

The Resolution was negatived. after discussion as indicated under para 
10 below. 

*10. Government Bills-Passed 

(i) The Smugglers and Foreign Exc~ange Manipulators 
(Forfeiture of PrCYperty) BtU, 1976 

The motion for consideration of the Bill was moved by Sbri Pranab 
Kumar Mukherjee. 

An amendment for reference of the Bill to a Jomt Committee was 
moved by Shri Erasmo de Sequeira. 

*Discussed together. 
[P.T.O. 
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The following Members took part in the combined debate on the 
Resolution (vide Qara 8 above) and motion for consideration of the Bil1:-

(1) Shri Somnath Chatterjee 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(2) Shri B. R. Shukla 
(3) Shri Bhogendra Jha 
(4) Shri S. R. Damani 
(5) Shri Shyam Sunder Mohapatra 

Shri Pranab Kumar Mukherjee replied to the debate. 
Shri Erasmo de Sequeira spoke (by way of reply to his Resolution). 

The amendment for reference of the Bill to a Joint Committee moved 
by Shri Erasmo de Sequeira was negatived. 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to '27 were adopted. 

Clause 1, the Enacting Formula, the Preamble and the Long Title 
were also adopted. 

The motion that the Bill be passed was moved by Shri Pranab Kumar 
Mukherjee. 

The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 

(2) Shri N. K. P. Salve 

(3) Shri M. C. Daga 

(4) Shri Pranab Kumar Mukherjee 

The motion was adopted and the Bill was passed. 

(ii) The Delhi Land Holding's (Ceiling) Amendment Bill, 1976 

The motion for, consideration of the Bill was moved by Shri Anna-
sahib P. Shin de . 

The following Members took part in the debate:-

(1) Shri Krishna Chandra Halder 

(2) Shri Shashi Bhushan 

(3) Shri Jharkhande Rai 

(4) Shri S. N. Singh 
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Shri Annasahib P. Shinde replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

J. Clauses 2 to 15 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Annasahib 
P. Shinde. 

The motion was adopted and the Bill was passed. 

11. Government BiU-under consideration 
• The Regional Rural Banks Bill. 1976 

~ 

The motion for consideration of the Bm was moved by ShIi Pranab 
Kumar Mukherjee. 

The following Members took part in the debate:-
(1) Shri Shyama Prasanna Bhattacharyya 

(2) Shri Nathu Ram Ahirwar 

(3) Shri Ram Singh Bhai 

(4) Shri Sarjoo Pandey 

(5) Sardar Swaran Singh Sokhi 

(6) Shri Md. J amilurrahman 

The discussion was not concluded. 

6 P.M . 

. ~ (Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st January, 
1976) . 

7 

S. L. SHAKDHER, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. January 21, 1976/Magha 1, 1897 (Saka) 

No. 526 
11 A.M . 

. 1. Starred Questions 

Starred Questi()ns Nos. 205, 206, 208, 210-212 and 214 were orally 
. answered. Replies to remaining questions were laid on the Table. 

2. UDStarred. Questions 

Replies to Unstarred Questions Nos. 917-931 and 933-1017 were 
laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Uttar Pradesh Urban Planning and Development 

(Amendment) Ordinance, 1975 (Uttar Pradesh Ordinance No. 
27 of 1975) (Hindi and English versions) promulgated by the 
Governor of u.P. on the 3rd October, 1975, under provisions 
of article 213(2)(a) of the Consti~ution read with clause (c)(ili) 
of the Proclamation dated the 30th November, 1975 issued 
by the President in relation to the State of Uttar Pradesh, 
together with a memorandum explaining the circumstances for 
the issue of the Ordinance. 

'(2) A copy of the Annual ;Report (Hindi and English versions) of 
the Development O>uncil for Automobiles, Automobile Ancil-
lary Industries, Transport Vehicle Industries, Tractors, Earth 
moving Equipment and Internal Combustion Engines for the 
year 1974-75, under sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Trade Marks Registry, Bombay for the year 1974-75, 
under section 126 of the Trade and Merchandise Marks Act) 
1958. 

[p.T.O. 
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(4) A copy of the Uttar Pradesh Cooperative Societies (Amendment) 
Ordinance, 1975 (Uttar Pradesh Ordinance No. 26 of 19i5) 
(Hindi and English versions) promulgated by the Governor 
of U. P. on the 3rd Oct~r, 1975 under provisions of article 
213(2)(a) of the CQnstitution read with clause (c)(iii) of the 
Proclamation dated the 30th November, 1975 issued by the 
President in relation to the State of Uttar Pradesh together 
with a memorandum explaining the circumstanceS for the issue 
of the Ordinance. 

(5) (a) A copy each of the following Repons (Hindi version):-
(i) Annual Report of the Indian Statistical Institute, Calcutta, for 

the year 1969-70. 
, (ii) Annual' Report. of the Indian .statistical Institute, Calcutta, 

for the year 1970-71. <, 

(iii) Annual Report of the Indian Statistical Institute, Calcutta, 
for the year 1971-72. 

(iv) Annual Report of the Indian Statistical Institute, Calcuttn, 
for the year 1972-73. 

{b)A statement (Hindi and English versions) showinl tbedates 
on which the English versions of the above Reports and 
the statements showing reasons for· not ·laymg sinJuhaneous-
ly the Hindi versions were laid on the Table of Lok Sabha 
and Rajya Sabha. ' 

(6) A copy of the Annual Report (Hindi version) of the Council of 
Scientific and Industrial Research, New Delhi; for the year 
1973. 

(7) A copy of the Annual Report of t)le Council, of Scientific and 
IndUstrial Research, New .Delhi. for the year 1974. 

(8) (i) A copy of the:AuditReport (Hindi'and English versions) on 
the, accounts of the. Council of Scientmc,;. and Industrial 
Research, New DcHn for theyeat' 1972 ... 73,. 

(ii) A statement (Hindi and Ebglish'Versions) showing reasons for 
del~y in laying the . above documents. . 

(9) A copy of. the Annual Report (Hindi and .English versions) of 
the N ational R~earch. Devrlop;Dl,ent Corporation. of In~ia, 
New JDe1hi, fOi'lhe; Y~"19'73!'74.al9Jlg wiijl the Audited 
Accounts and the cotnments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of 
the Companies ~ct,J 956. '-

(10) A copy of the Annual Report (Hitidi and English versions) of 
. ~. Banana llnd Fruit Development Corporation Limited, 

Madras, for theyeat" 1974-75 a:long with the Audited Accounts 
and ,the comments of . the . cOmptrOller arid Auditor General 
thereon, under sub-section (1) of section6l9Aof the Com-
panies Act, 1956. 
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(11) A copy of the Tyres and Tubes, (MO'feIDeJlt , CODtrol) Amend-
ment -Order, 1975 (Hindi andEnaJ;m wmiona) published in 
Notification No. S.O. 2753 in Gazette of India dated the 23rd 

. August, 1975, WR1er sub«etion(~), of section 3 of the Essen-
tial Commodities· Aet,19~. - .' . 

(12) A -copy each of the'foHowing papers (Hindi ,and English vcr-
;sims). under sub-section (1)· of section ~I9'A of the Companies 
Act, 1956:- . 

-(.) (j) Review by file GoYemment oothe-,WCII'tiDgof the Sambhar 
Salts Limited, ] aipur, for the year' ended 30th September. 
1974. 

(li) Annual Report of the Sambbar Salta.Umited, Jaipur, for 
the year ended 30th September, 1974 aJoa.& with the Audit-
ed Accounts and the comments of the Comptroller and Audi-
tor General ther.eon. 

(b) (i) Review by the 'Oovermnent on:tbc working of the 
Hindustan Salts Limited, laiPur. for the year ended 30th 
September, 1974. 

(ii) AnmWReport of the HindustanSalts Limited, Jaipur, for 
tbtyaareDdec1'1Oth September, 1?'14 along with the Audited 
A<:eouuts and'tbe comments· of the"Comptroller and Auditor 
'Oc.mcraI tftereon. 

(13) A copy each of the following Notifications (Hindi and English 
versiODS) under sub-section (2} of section .. 3 oftJle.,AH India 
.Services Act, 1951:-

fi)The Indian Administrative Service (Pay) Nineteenth Amend-
ment Rules, 1975, published in Notification'No. G.S.R. 1 in 
Gazette of India dated the 3Td January.m6. 

(ii) ,The • Indian Administrative Service (Fixation of Cadre 
Strength) FintA:meadment .ReguJ&tioas, 19-76, published 
in Notification No. G.S.R. 7('E) in GazeUe .• f India dated 
the 1st January, 1976. 

'(iii) The Indian Ac:lministmiw Service (Pay) First Amendment 
Rules, 1976, published in Notification No. O.S.R. 8(E) ir. 
Gazette of India dated 1he 1st ]8IWary, 19'6. 

(14) A copy of the Uttar Pradesb Departmental Inquiries (Enforce-
ment of Attendance of Wittlesses and Productioo .of .I)ocu· 

. ments) Ordinance, 1975 (Uttar Pradesh Ordinance No. ~4 of 
1975) (Hindi and English versions) promulgated by the 
Governor of U. P. on the 17th September, 1975, under pro-

,visions of article 213(2)(a) of the Constitution read with clatose 
(c)(iii) of the Proclamation dated the 30th November, 1975 
issued by the President in retation to .the~State of Uttar Prade .. b 
together with a memorandum explaiDing the circumstances for 
the issue of the Ordinaace. 

3 
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:-,.,,~, (1,5) A copy:'ea:cb Of the following Notificati~ns' (Hin~ti and English 
".~:' .. ,':~ versions) issued under th'e Central Excise Rules, 1944:-

~::~,~":L:~:,~;'tt1;G~S:~'.'2~(Ei published in Gazette of India dated the 12th 
',',.,' •. : ,i.". • J'anuw-y, 1976 togQt~er with an explanatory: memorandum. 

(ii) G.S.R. 23(E). published in Gazette of India dated the 12th ,_, .. ,' :".~'" .~<", ,~;J aJl.~Ulr~,1976 ,together with an explllnatory memorandum. 
:. '.' ..• , ..... ~.l., .. "'J~;.... ..,...... ... . .; , 

(16) A copy each of the following papers (Hindi ~d Ep,glish ver-
",(;~', ~.::: 'lions) under sub-seCtion (1) of seCtion 619A qfthe Companies 

, -;\; .. "":",::~. ": .: Act; J956:~ ".' ' 
r~ 

. (i) Review by the Government on the working of the Electronics 
"," - " Corporation of India, Limited, Hyderabad, for the year' 

;'),), ::, ," 1974-75. 
" :.::" .'-:i_ .~.; -: ] • ..., . 

1. • 

(ii) Annual Report of the Electronics' Corporation of India Limi-
,," " . !ed,Hyderabad for the year 1974-75 along with the Audited 

, ' Ac~ounts aI)d ~he comments of the Comptroller and Auditor 
·tleneral thereon.' .' ' 

.~,:1 ., .. {,1.7) A-copy of the Annual Report (Hindi and English versions) of 
::'-'.:':", 'th~Hindustan Aeronautics Limited, Bangalore, for the year 

" 1974-,.75 along with the Audited Accounts and the comments 
'. of the Comptroller and Auditor General thereon, under sub-

section (I) of section 619A .of the Companies Act, 1956. 
. • ... : ". I 

.: ;~,;'. :OB;:A 'copybf the Indian Electricity (U,ttarl,»radesh S~cond Amend-
ment) Ordinance, 1975 (Uttar Pradesh Ordinance No. 37 of 

. i>r":':"'" '., J97~) (Hindi and English versions) promUlgated by the Gover-
~ nor of, V.P. on the 27th November, 1975, under provisions 

~, l' of articl~ 213(2)(a) of the Constitution read with clause (c)(iii) 
.", ..... ""\ of theProdamation dated the 30lh November, 19~5 issued by 

,:th~ Presid~~t in ,relation to ~h~· State of. Uttar Pradesh together ( 
. Wrth· a memorandum explammg the c:lrc~mstances for the'" 

"':. \ ::~, ':' ,., issue'ofthe Ordin·ance. . . . , 

·(49)' A c0py of· the Supplementary·· Report (Part J) . (Hindi and 
, English versions) of the Compt'fOller and Auditor General 

of ;India, for the year 1973-74, Union Government (Civil), 
,under art~cle 151(1) of the Constitution . 

...... 5-(20), .. A ,cOPyof l~e:P.ro¢l~ation (Hindi .and Engli$h ,yersions) dated 

. " '0'" ',,!,I'::: .' tl)e 2,1.st ~ anu .. 3,ry, J 976 ,i$sped PY,the p. reside~t. under clause (2) 
:... ,of article 356 of the Constitutionrevoldp.g the Proclamation 
.~ , , .' .' issued by hUn on the 30th November, 1975 in· relation to the 
, "., .' ,State of Uttar Pradesh, published in Notification No. G.S.R. 

•• -L .¥leE) ~ O~ette of India· dated the 21st January, 1976, under 
.' .' .'ilr:tic1e'3~.6(3)of Jhe Constitution. 

- -Laid at 6 P.M. 
(\"" en::;' .. , ,.1 '.' 4 



4. Messages from Rajya Sabha 

j,~~:~::.:e:: ~:::::d :: ~:lll:in;On::~:;6.:' ::: )' agreed to the amendment made by LOk Sabhaon the 12th 
f, ' January, 1976, in the Sales Promotion Employees (Conditions 
j' of Service) Bill, 1975. 

(ii) That at its sitting held on the 19th January, 1976, Rajya Sabha 
agreed without any amendment to the Election L3WS (Exten-
sion to Sikkim) Bill, 1976, passed by Lok Sabha on the 12th 
January, 1976. 

(iii) That at its sitting held on the 20th January. 1976, Rajya Sabh~ 
• agreed without any amendment to the Imports and Exports 

(Control) Amendment Bill, 19'76, passed by Lok Sabha on the 
12th January, 1976. 

(iv) That at its sittin~ held on the 20th January, 1976, Rajya Sabha 
agreed without any amendment to the Burmah Shell (Acquisi-
tion of Undertakings in India) Bill, 1976, passed by Lok Sabha 
on the 16th January, 1976. 

(v) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard ·to the Unit Trust of India (Amendment) Bill, 
1976, passed by Lok Sabha on the 16th January, 1976. 

(vi) That at its sitting held on the 19th January, 1976. Rajya Sabha 
passed the Motor Vehicles (Amendment) Bill, 1976. 

5. Bill passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the Motor Vehicles (Amendment) 

Bill, 1976, as passed by Rajya Sabha. 
6. Report of Public Accounts Committee 
~'-Shri H. N. Mukerjee presented the Hundred and eighty-eighth Report 
of the Public Accounts Committee on Action Taken by Government on 
the recommendations contained in their Hundred and sixty-eighth Re-
port on Directorate of Estates (Ministry of Works and Housing) . 

• Statement by Minister 
The Minister of Information and Broadcasting made a statement re-

garding re-structuring of news agencies. 
8. Government Bill-Passed 

The Regional Rural Hanks Bill, 1976 
Discussion on the motion for consideration of a Bill moved on the 

20th January, 1976, continued. ' 
The followin~ Members took part in the debate:-

(1) Shri 8urendra Mohanty 
(2) Shri P. Narasimha Reddy 
(3) 8hri Nathuram Mirdha 
(4) 8hri R. V. Bade 
(5) 8hri Syed Ahmed Aga 
(Lok Sabha adjourned at 1 P.M. and re-assembted at 2 P.M.) 

[P.T.O. 
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(6) Shri Jagannath Mishra 
(7) Shri Aravinda Bala Pajanor 
(8) Shri B. K. Daschowdhury 
(9) Shri Da:rbara Singh 

(10) Shri Vas ant Sathe 
:ttl) Shri N-awal Kishore Sinha 
~12) Shri Ram Deo Singh 
(13) Shri Chapalendu Bhattacharyyia 
(14) Shri Narain Chand Parashar 

Shri· Pranab Kumar Mukherjee replied to the debate. 
The motion for consideration was adopted ,and -c1ause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 34 were adopted. 
The Schedule was ,adopted,. as amended. 
Clause 1, the Enacting Fennula and iheLong l'itle were aoo, adopted. 
The motion that the Bill, as amended, be passed was mov:ed :by Shri 

Pr9Jlab Kumar Mukherjee. 
The ·followin2 Members took part in the debate:-

(1) Shri N. K. P. Salve 
(2) Smi Dinen Bhattacharya 
(3) Shri KM. "Madhukar" 
(4) Sh'ri Surendra Mohanty 
(5) ShriPranab Kumar Mukherjee 

The motion was adopted and the Bill, as amended, was passed. 
*9. Statutory resolutions-Under consideration 

(t)' ·Shri Indrajit Gupta moved the following Resolution:-
"This House disapproves of the Maintenance of Internal Security 

(Third Amendment) Ordinance, 1975 (Ordinance No. 16 of 
1975) promulgated by the President on the 17th October, 197i'>' 

(2) Shri Surendra Mohanty moved the following Resolution:~ 
"This House disapproves of the Maintenance of Internal Seeuriiy 

(Fourth Amendment) Ordinance. 1975 (Ordinance No. 22 of 
1975) promulgated by the President on the 16th November, 
1975." 

*10. Gover.nment BiD-Under consideration 
The Maintenance of Interna.l Security (Amendment) Bin, 1976 

The motion for C'Onsiderationof the Bill was moved by Shri K. 
Btahmananada Reddy. 

The following Members took pa,rt in the combined debate on the Re-
solutions (vide para 9 above) lV1d motion for consideraticmof the Bi11:-

(1) Shri Somnath Chatterjee 
(2) Shri Md. Jamilurrahman (Speech 1.L-nfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd Jannary, 1976). 

·Discussed together. 
6 

S. L. SHAKDHER, 
Secre.taw~eneral. 



LOK SABRA 

BULLETIN-PAR,T I . ~.~ 
[Brief Record pf Proceedings] 

Thursday, January 22, 1976!Magha 2, 1897 (Saka) 

No. 527 
dl.02 A.M. 
" ]. Starred Questions 

;; Starred Questions Nos. 227-231, 233,.234, 236, 239 and 240 were 
),:Orally answered. Replies to remaining questions were laid on the Table. 

'~ 2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1018-1074, 1076--1078 and 
1080--1085 were laid on the Table. 

~'3. Papers Laid on the Tahle 
The following papers were laid on the Table:-

(1) A statement (Hindi and English versions) regarding ratification 
by India of the International Labour Organisation Convention 
(No. 115) concerning the P'rotection of Workers against Ionising 
Radiations, 1960. 

(2) A statement (Hindi and English versions) on the action taken or 
proposed to be taken on the Conventions and Recommendations 
adopted at the Fifty-ninth Session of the International Labour 
Conference held at Geneva in June, 1974. 

(3) A copy of Government Resolution No. S. 61011(4)i75-Dk. I(B) 
dated the 30th October, 1975 (Hindi and English versions) con-
tail).ing Scheme for Workers' participation in industry at shop 
floor and plant level. '. 

(4)(i) A copy of the Report of the Court of Inquiry into the causes 
and circumstances attending the accident which occurred while 
mining coal opposite Mael Colliery in District Giridih (Bihar). 

'(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying simultaneously the Hindi version of the above 
Report. 

[P.T.O. 
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(5) A copy of the Indian Telegraph (Fifth Amendment) Rules, 1975 
(Hindi and English versions) published in Notification No. {, 
G.S.R. 2826 in Gazette of India dated the 13th December, , 
1975, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(6) A copy of the Profit and Loss Account and Balance Sheet (On 
accrual basis) of the Tele-communication Branch of the Indian 
Posts and Telegraphs Department for the year 1973-74, (Hindi 
and English vet1Sions). ' 

(7) A copy each of the following papers (Hindi and English versions). 
under sub-section (2) of section 16 of the Tariff Commission 
Act, 1951:-

(a) (i) Report (1975) of the TaTitr COIlUllissiol1 on the fixation of 
Fair Selling Price of Antimony Metal. 

(ii) Government Resolution No. 116175-Met. V dated the 22nd 
January, 1976 notifying Government's decisions on the above 
Report. 

(b) A statement (Hindi and English versions) showing reasons as 
to why the documents mentioned above could not be laid on 
the Table within the period prescribed in sub-section (2) of 
section 16 of the said Act. 

(8) A copy of Notification No. S.O. 709(E) (Hindi and English ver-
sions) published in Gazette of India dated the 17th December, 
1975 issued under clause 2A of the Iron and Steel (Control) .. 
Order, 1956. 

(9) (i) A copy ofthe Motor Vehicles (Third Party Insurance) 
Amendment Rules, 1975 (Hindi and English versions) pub-"", 
lished in Notification No. S.O. 2213 in Gazette of India dated .. 
the 12th July, 1975 under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939. 

(U) A statement (Hindi and English versions) showing reasons for 
delay in laying the above notincation. 

(10) A copy of the AnnuaJ Report (Hindi and English vC1"sjons) of 
the Indian Institute of Technology Madcas for the year 
1974-75. " 

t. Messages from Rajya Sabba· 

Secretary-General reported the followinn messages from RaJ·ya Sabha:- ,., 

(i) That at its sitting held on the 15th January, 1976. Rajya Sabba 
passed the Standards of Weights and Measures Bill. 1976. , 

(U) That ~ajya Sabha had no. recommendations to make to Lok 
Sabha In regard to the Appropriation Bill, 1976, passed by Lok 
Sabha on the 19th January, 1976. 
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(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (No.2) Bill. 1976, passed 
by Lok Sabha on the 19th January, 1976. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1976. 
passed by Lok Sabha on the 19th January, 1976. 

5. Bill Pa'iSeCl by Rajya Sabha-Laid on the Table 
Secretary-General laid on the ,Table"the Standards of Weights and 

Measures Bill, 1976, as passed by Rajya Sabha. 
6. Bepmt of Public Accounts Co~ittee' 

Shri H. N. Mukerjee presented the Hundred and, ninety-second R~­
port of the Public Accounts Committee on Action Taken by Government 
on the relcommendations contained in their Hundred and seventy-sixth 
Report on Chapter II of the Report of the Comptroller and Auditor Gene. 
ral of India for the year 1972-73, Union Government (Civil), Revenue 
Receipts, Volume II, Direct Taxes-Col',Joration Tax, relating to National 
and Grindlays Bank Lirnited-Deparhlcnt of Revenue and Insurance. 
7. )fQtions for Election to CGIllaitteeJ 

(1) Shri Anant Prasad Sharma moved the following motion:-
"That in pursuance of clause (c) of sub-section (3) of Section 4 01 

the' Central Silk Board Act. 1948, read with Rules 4 and 5 of the 
Central Silk Board Rulc~, 1955, the members of this House do 
proceed to elect in such man:1er as the Speaker may direct. one 
member from among themselves to be a me-mber of the Central 
Silk Board vice Shri Muhammed Khuda Bukhsh died." 

The motian was adopted. 
(2) Prof. S. Nurul Hasan moved th;; following motion:-

"That in pursuance of sub-clause (xvi) of clause (1) of Statute 2 of 
the Statutes of the Univershv of Delhi, the! members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, two members from nmong themselves to serve as mem-
bers of the Court of the University of Delhi vice Shri Amar 
Nath Chawla ceased to be a member of Lok Sabha and Shri 
H. K. L. Bhagat re;;i'gned from the membership of the Court. 
The'members so elected shall not be the employees of the 
University of Delhi or of a recognised College or Institution of 
that University." 

The motion was adopted. 
*8. Stat1ltory ResoluuOIls-Negatived 

(1) Discussion on the following ~:>olution moved by Shri Indrajit 
Gupta on the 21st January, 1976, contmued:-

"This House disapproves of the Maintenance of ht,ernal Security 
(Third Amendment) Ordinance, 1975 (Ordinance No. 16 of 1975) 
promulgated by the President on the 17th. Oc~ober, 1975." 

,-

"'Items Nos. 8 and 9 discussed together. 

[P.T.D, 
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(2) Discussi'on on the following Reso~ution m«;lved by Shri Surehdra 
Mohanty on the 21st January, 1976, contmued:-

"This House disapproves of the Maintenance of Internal Security 
(Fourth Amendment) Ordinance, 1975 (Ordinance No. 22 of 
1975) promulgated by the Preside'n.t on the 16th November, 
1975." 

On the Resolution moved by Shri Indrajit Gupta, the House divided, 
Ayes 27; Noes 182. The Resolution was accordingly negatived after dis-
cussion as indicated under para. 9; below. 

The Re'30lution moved by Shri Surendra Mohanty was also negatived 
af~er cltscussion as indicated under para 9 below. 

*9. Govemment Bill--Passed 
The Maintenance of Internal Security (Amendm~t) BiU, 1975 

Discussion on the motion for consideration of the Bill ffi'.)ved on the 
21st January, 1976, continued. 

The following Members took part in the combined debate on the Re-
solutions (vide para 8 above) and motion for consideration of the Bill:-

(1) Shri Md. Jamilurrahman 
(2) Shri Ram Deo Singh 

(3) Shri Rajaram Dadasaheb Nimbalkar 
(4) Shri J agannath Rao 
(5) Shri R. V. Bade 
(6) Sardar Swaran Singh Sokhi 
(7) Shri S. R. Dainani 
(8) Shri H. M. Patel 
(9) Shri Shyam Sunder Mohapatra 

(10) Shri p, G. Mavalankar 

(11) Shri Nathu Ram Ahirwar 
(12) ShH Jagannath Mishra 

(13) ShriSyed Ahmed Aga 

Shri K. Brahmananda Reddy replied to . the debate. 

Shri Indrajit Gupta spoke (by way of reply to his Resolution), 

The motion for o;:msideration of the Bill was adopted and clause by-
clause consideration was taken up. 

Clauses 2 to 7 were adopted. 
ClaU'Se 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. Brabmananda 

Reddy . 
. --~ - - -- - ~-- -~ -- - ---- --- ----- ------~- - -- -- -----~ - ---

Items Nos. 8 and 9 Discussed together. 
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The following Members took 'part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Dinesh Joarder 
(3) Shri K. M. "Madhukar" 
(4) Shri S. M. Banerjee 
(5) Shri K. Brahmananda Reddy 

On the motion the House divided, Ayes 181; Noes 27. The motion 
was accordingly adopted and the Bill was passed. 
10. Be~rt of Busineas Advisory Committee 

Shri K. Raghu Ramaiah presented the Fifty-eighth Report of the 
Business Advisory Committee. 
11. Discussion Under Rule 193 

Shri Ramavatar Shastri raliseda. discussion on the Report of the 
Committee on Drug and Pharmaceutical Industry, laid on the Table of 
the House on the 8th May, 1975. 

The following Members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Amarn~th Vidyalankar 
(3) Shri Dinen Bhattacharya 
(4) Shri Shashli Bhushan 
(5) Shri PrasannbluU Mehta 
(6) Shri Dinesh Chandra Goswami 
(7) Shrimati Roza Vi-iyadhar Deshpande 

Shri Prakash chand B. Sethi replied to the discussion. 
T}le discussion was concluded. 

6.33 P.M. 
(Lok Sabha adjQurned till 11 A.M. on Friday, the 23l\i January, 1976). 
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S. L. SHAKDHER, 
Secretary -General. 



11.02 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, January 23, 1916jMagha 3, 1897 (Saka) 

No. 528 

1. Starred Questioas 

Starred Questions Nos. 245, 246, 248-251, 254, 255, 257, 258., 261 
and 263 were orally answered. Replies to remaining questions were laid 
pn the Table. 
2. Ulistarred Questions 

Replies to Unstarred Questions Nos. 1086-1184 were laid on the 
Table. 
3. Papers Laid on tbe Table 

The following papers were laid on the Table;-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Life Insurance Corporation of India for the year ended 
the 31st Match, 1975 along with the Audited Accounts, 
under section 29 of the Life Insurance Corporation Act, 1956. 

(2) A copy of the Annual Report of the United India Fire and 
General Insurance Company Limited, Madra." for the year 
1973 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(3) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 38 of the Central Ex.cises and 
Salt Act, 1944:-

I 

(i) The Central Excise (Fourth Amendment) Rules, 1976, pub-
lished in Notification No. 12176-C.E. [G.S.R. 35 (E)] in 
Gazette of India dated the 23rd January, ]976 . 

(ii) Notification No. 13176-C.E. [G.S.R. 36(E)] published in 
Gazette of India dated the 23rd January, 1976. 

(4) A copy of Notification No. 14!76-C.E. [G.S.R. 37(£)] pub-
lished in Gazette of India dated the 23rd January, 1976 issued 
under the Central Excio;e Rules, 1944. 

[P.T,Q. 
1 



(5) A copy of the Explanatory memorandum (Hindi and English 
versions) relating to the Notifications mentioned at (3) and 
(4) above. 

(6) A copy each of the following Reports (Hindi and English ver-
sions) under sub-section (2) of.StCtion 37 of the Air Corpora-
tions Act, 1953:-

(i) Annual Report of the Air India for the year 1974-75. 
(ii) Annual Report of the Indian Airlines for the year 1974-75. 

(7) A copy each of the following papers (1fmdi and English ver-
sions) under sub-section (4) of section 15 of the Air Corpo-
rations Act, 1953:-

(i) Certified Accounts of the Air India for the year 1914-75 
together with the Audit Report thereon. j' :', • 

(li) Certified Accounts of the Indian Airlines fortheyeau 1914-15 
together with the Audit, Report thereon. -

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:- " 

(a) (i) Review by the Government on the working of f.he., 
Handicrafts and Handlooms Exports Corporation of Indi~ 
Limited, New Delhi, for the year 1914-15. ' , 

(li) Annual, Report of the Handicrafts and' Handlooms Exports 
Corporation of India Limited, ,New Delhi, for the year 
1974-75 along with the Audited. Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Minerals and Metals Trading Corporation of India Limited, 
New Delhi, for the year 1974-75. 

(li) Annual Report of the Minerals and Metals Trading Cor-
poration of India Limited, New Delhi, for the year 1974-
7S along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(9) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tea Board for the year 1972-73. 

(10) A copy of the Annual Report (Hindi and English versions) 
of the Coffee Board for the year 1974-75. ,_ 

(11) ~ copy ~ch of the following Notifications (Hindi and Eng-
lish vet'Slons) under sub-section (3) of sectiOn 17 of the Ex-
port (Quality Control and Inspection) Act, 1963:-

(i) The Export of Refractory Bricks (lnspectfua) Amendment 
Rules, 1975, published in Notification No. s.o. 2739 in 
Gazette of India dated the 23rd August, 1975. 

2 



(ii) The Export of Laminated Jute Products (Inspection) 
Rules, 1975, published in Notification No. S.O. 4068 in 
Gazette of India dated the 20th September, 1975. 

(iii) The Export of Domestic Refrigerators (Quality Control 
and Inspection) Amendment Rules, 1975, published in 
Notification No. S.O. 5228 in Gazette of India dated the 
6th December, 1975. 

(iv) The Export Inspection Council Contributory Provident 
Fund (Amendment) Rules, 1975, published in Notifica-
tion No. S.O. 5344 in Gazette of India dated the 20th 
!December, 1975. 

(v) The Export Inspection Agency Contributory Provident 
Fu.qd (Amendment) Rules, 1975, published in Notifica-
tion No. S.O. 5421 in Gazette of India dated the 27th 
December, 1975. 

(vi) The Export of D~oiled Rice Bran (Quality Control and 
Inspection) Amendment Rules, 1976, published in Noti-
fication No. S.O. 157 in Gazette of India dated the 10th 
January, 1976. 

;; (. Messages from Rajya Sabba 
.~i Secretary-General reported the following messages from Rajy~ 
i-Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Voluntary Disclosure! of Income and 
Wealth Bill, 1976, passed by Lok Sabha on the 19th January, 
1976. 

(ti) That at its sitting held on the 22nd January, 1976, Rajya Sabha 
agreed without any amendment to tq.e Smugglers and Foreign 
Exchange Manipulators (Forfeiture of Property) Bill, 1976, 
passed by Lok Sabha On the 20th January, 1976. 

(iii) That at its sitting held on the 21st January, 1976, Rajya Sabha 
passed the Delhi Rent Control (Amendment) Bill, 1976. 

5. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the Delhi Rent Control (Amend-

ment) Bill, 1976, as passed by Rajya Sabha. 
6. Report of Public Accounts Committee 

Shri H. N. Mukherjee presented the Hundred and eighty-ninth Report 
of the Public Accounts Committee on Action Taken by· Government on 
the relcommendations contained in their Hundred and forty-fifth Report 
on Posts and Telegraphs. 

7. Report 01 COIDDlittee on Govermnent Assurant'.es 
Shri' B. K. Daschowdhury presented the Fourteenth Report of the'Com-

mittee on Government Assurances. 

[P.T.O. 
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8. Sta,tement Itegardiq' GovemmentB'QSi:nes$ 
The Minister of Parliamentary Affairs made a ~ment regarding 

, Gov~rhmerit business for the work commencil'lg the, 27th January, 1976. , 

9. Motion Regarding Fifty-eighth Report of Business A4visoI!Y Committee \ 
Shrl K. Raghu Ramaiah moved the following motion:-,-

''That this House do agree with the Fifty-eightb Report of the 
Business Advisory Committee ptesented to the House on the 
22nd January, 1976." 

'The motion was adopted. 
10. Suppiemen,tal'y Demands for Grants (Nagaland)-;.;.-1975-76 

Shri Pranab Kumar Mukherjee presented a statement showing Supple-
mentary Demands for G'lants in respect of the State of Nagaland for the 
year 1975-76. ... 

, n. Supplementary DemlUMls for Grants (Pondicherry)-1975-76 
Shri Pranab Kumar Mukherjee presented a statement showing Sup-

p1ew:ntary Demands for Grants in respect of the Union territory of 
Pondtcherry for the year 1975-76. 

U. Government OOI-Introduced. 
The Press Council (Repeal) Bill, 1976. 

13. Statement Reg'ardin2' Ordinance-Laid on the Table 
. ' An explanatory statement (Hindi and English ve'rsions) giving reasons 

for immediate legislation by the Press Council (Repeal) Ordinance, 1975, 
was laid on the Table. 
14. Govemment Bill-Passed 

"The Indian Railways (Amendment) Bill, 1976, as passed .},y Rajya Sabha", . 
. The motion for consideration of the Bill, as passed by Rajya Sabha, 
a~ moved by Shri Kamlapati Tripatht. ' 

The following Members took part in the debate:-
(1) Shri Ramavatar Shastri 
(2.) Shri J agannath Mishra 
(3) Shri Narsingh Narain Pandey 
(4) Shri Onkar Lal Berwa 
(5) 'Shri M. C. Daga 
(6) Shri Mohammad Ismail 
(7) Shri S. M. Banerjee 

Shri Kamlapati Tripathi replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of tbe Bill was taken up. . 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and tie Lon£! Title were also adopted. 
The motion that the Bill be passed waS moved by Shti Kamlapatl. Tri-

pathi. 
The motion was adopted and the BUt was passed. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
III 
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15. Government Bill-Under Co~'- .hi} , ,."!,..,, ;~<:,jS·f.\l·l ;. 

-The ,l;iondE;4 LaboU1' Sy.st~ml (AbQUtion) .Bill"l9'Ri, aB ,~H'Y ~ 
Rajya &4~h4, :., ,,'> , ,:j .," 

The motion for consideration 'of the~ilI, as passed by Rajya Sabha, 
W~~Qv.e,d by Shri K. y.Raghun~tha Redcly~). :' ';,(.':. ,,,!l 

; . ;,":,-,·i:.;·) 
The following Members took part in the debate,:-

(1) Shri Biren Dutta 
(2) Shri Chintamani" Panigrahi 
(3) Shri M. Kathamuthu 
(4) Shri Dharnidhar Das 
(5) Shri Onkar Lal Berwa 
(6) Shri J agannath Mishra 
(7) Shri K. Mayathevar 
(8) Shri S. M.SIddayya 
(9) Shri Giridh~r 'Coi't'lango 

(10) Shri Nathu Ram Ahirwar 
(11 f Shri Anadt Charan Das 
(l~) Shri M. C. Daga 
(1:1) Shrimati Sahodrabai Bai 

.... "~'" ... ", 

...... 

"'! . \, .. ,., 

: ,,~ 

, . 

8hri K. V. Raghunatha Reddy commenced his speech in reply to the 
debate. His speech was not concluded. . 

The discussion on the Bill was not concluded. 

16. Private Member's BUI-Debate Adjourned 
The Constitution (Amendment) Bill, 1972 (Amendment of 

a.rticles 22, 32, etc.) by Shri Dinen Bhattacharyp 

Discussion on the motion for consideration of the Bill moved by Shri 
Dinen Bhattacharya on the 9th January, 1976. continued. 

The following Members took part in the debate:-

(1) 8hri Dinesh J oarder 
(2) 8hrl Chapalendu Bhattacharyyia 
(3) Shri 'Nathu Ram Ahirwar 
(4) Dr. V. A. Seyid Muhammad 

Shri Dillen Bhattacharya replied to the! debate. 
The motion that t!te debate on the Bill be adjourned, moved by Shri 

K. Raghu Ramaiah, was adopted. 

[P.T.O. 



17. Private Member's Bill-WithdrBWJl 
The Employees' Provident Funds and Family Pension Fund. (Amend-

ment) Bill, 1974 (Amendment .of sections 1, 2, etc.) by Shri 
Prasannbh4i Mehta 

The motion for consideration of the Bill was moved by Shri Prasan-
nbhai Mehta. 

The following Members took part in the debate:-

(1) Shri R. N. Sharma 
(2) Shri Mohammad Ismail 
(3) Shri P. G. Mavalankar 
(4) Shri Ranen Sen 
(5) Shri Vayalar Ravi 
(6) Shri' K. V. Raghunatha Reddy 

Shri Prasannbhai Mehta replied to the debate. 
The Bill was withdrawn by leave of the Hou,se. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th January, 1976). 
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S. L. SHAKDHER, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. January 27, 19761Magha 7, 1897 (Saka) 

No. 529 
11.01 A.M . 
. ~ Starred Questions 

;} Sf:larred Questions Nos. 266, 268, 269, 272, 273, 276, 278-2'00, 
*2 and 283 were orally answered. Replies to remaining questions were 

. '~d on the Table. 
'y':.:' 
'.. Unstarred Questions 
''Jj 
:~. Replies to Unstarred Questi'ons Nos. 1185-1299 were laid on the Table. 

-<.fA:' ' 
, Papers Laid on the Table 

,':t. 

';f,0 The following papers were laid on the Table:-
,'''\: 

(1) A copy each of the following papertl (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- • 

(i) (a) Review by the Government on the working of the Madras 
Fertilizers Limited, Manali, Madras, for the year 1974-75. 

(b) Annual Report of the! Madras Fertilizers Limited, Manali, 
Madras, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ti) (a) Review by the Government on the working of the Hin-
dustan Insecticide;; Limited, New Delhi, for the year 
1974-75. 

(b) Annual Report of the Hindustan Insecticides Limited, New 
Delhi, for the year 1974-75 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(iii) (a) Review by the Government on the working of the National 
Fertilizers Limited, New Delhi, for the year 1974-75. 

(b) Annual Report of the National Fertilizers Limited, New 
Delhi, for the year 1974-75 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 
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(iv) (a) Review by the Government on t~e :working of the Ferti-
lizers and Chemicals, Travancore LimIted, for the year 
1974-75. 

(b) Annual Report of the Fertilizers and Chemical.;, Tra,:an- . 
core Limited for the year 1974-75 along with the AudIted I 

Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following Noti'fication (Hindi and English 
versions) under sub-section (2) of section 11 of the Delimitation 
Act, 1972:-

(i) S.D. 12(E) published in Gazette of India dated the 3rd January, 
1976 making certain corrections in the Delimitation Commis-
sion's Order No. 13 dated the 15th April, 1974 in respect of the 
Union Territory of Go~, Daman and Diu. 

(ii) S.D. 13(E) published in Gazette of India dated the 3rd January, 
1976 making certain correct.ions in the Delimitation Commis-
sion's Order No. 44 dated the 30th June, 1975 in respect of the 
State of Rajasthan. 

(iii) S.D. 16(E) published in Gazette of India dated the 5th Janu~y, 
1976 making .certain corrections in the Delimitation CommIs-
sion's Order No. 32 dated the 1st January, 1975 in respect of 
the State of Andhra Pradesh .. 

(ivl S.D. 17(E) published in Gazette of India dated the 5th January, 
1976 making certain corrections in the Delimitation Commis-
sion's Order No. '35 dated the 8th February, 1975 in respect of 
the State of Meghalaya. 

(v) J;'O. 26(E) published in Gazette of India dated the 6th January, 
1976 making certain 'Corrections in the Delimitation Commis-
sion's Order No". 7 dated the 18th October, 1973 in respect of 
the State of Manipur. 

(vt) S.D. 27(Ef published in Gazette ofIndia dated the 6th January, 
1976 making certain corrections in the Delimitation Commis-
sion's Order No. 36 dated the 15th February, 1975 in respect of 
the State of Assam. 

(vii) S.O. 29(E) published in Gazette of India dated the 8th January,,. 
1976 mak'ng ('ertain coI'rections in the Delimitation Commis-
sion's Order No. 9 d~ted the 31st December, 1973 in respect of 
the State of Orissa. 

(viii) S.D. 34(E) published in Gazette of India dated the 9th January, 
1976 making certain C'orrections in the Delimitation Commis-
sion's Order No. 29 dated the 7th December, 1974 in respect of 
the State of Madhya Pradesh. 

(3) A statement (Hindi and English versions) explaining the 
rea~ons .fo: delay in laying the Annual Report* of the Engineers 
Indla LImIted, New Delhi. for the year 1972-73. 

(4) A statement (Hindi and English versions) explaining the 
reasons for delay in laying the Annual Reports" .of the-

(i) Indian Drugs and Pharmaceuticals Limited New Delhi, f(.r 
tbe year 1972-73; - . , . 

. _ ... _---------- ------------ --- ----- -- --------- -- --
*The RepoTt was laid on the Table of Lok Sabha on 27-.8-1974. 
"The Reports were laid on tbe Table of Lok Sabha on 27th August 

1974. ' 
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',:'; 

(ii) Pyrites, Phosphates and Chemicals Limited, Dehri-on-sOdle 
Distt. Rohtas (Bihar) for the year 1972-73; and ' 

(iii) Fertilisers and Chemicals, Travancore Limited for the year 
1972-73. ~ 

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of sectiQll 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Antibiotics Limited, Pimpri, Poona, for the year 1974-75. 

(ti) Annual Report of the Hindustan Antibiotics Limited, Pimpri, 
Poona, for the year 1974-75 along with the Audited AccouQt.1:I 
and. the comments of the Comptroller and Auditor General 
thereon. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under section 47 of the Indian Railways Act, 
1890:-

(i) The Railways Red Tariff (!<'irst Amendment) Rules, 1976, pub-
lished in Notification No. G.S.R. 93 in Gazette of India dated 
the 17th January, 1976. 

(ii) The Railways Red Tariff (Second Amendment) Rules, 1976, 
published in Notification No. G.S.R. 92 in Gazette of India dated 
the 17th January, 1976. 

~;. (7) A copy of the Annual Accounts (Hindi and English versions) 
1.1 of the University Grants Commission for the year 1972-73 to-
I:: gether with the Audit Report thereon, under sub-section (4) 
~ of section 19 of the University Grants Commission Act, 1956. 
::J. Intimation Regarding Release of Member r The Speaker informed the House of a telegram dated the 24th 
jranuary, 1976, from the Superintendent, Jail, Delhi, intimating that Shri-
~mati V. R. Scindia, M.P., MISA detenu, had since been released on parole 
t.for one month on 23-1-76 vide order of AD.M., Delhi. 
p. Report of Committee on Privileges i" Shri N. K. P. Salve presented the Seventeenth Report of the Commit-
~tee of Privileges. . 
~,6. Report of Committee on Absence of Members 
l' Shri S. M. Siddayya presented the Twenty-third Report of the Com-
f mittee on Absence of Members from the Sittings of the House. 

17. Report of Public AccountsCommitte~ 
i 

Shri H. N. Mukerjee presented the Hundred and ninetieth Report of 
the Public Accounts Committee on Action Taken. by Government on the 
recommendations contained in their Hundred and forty-sixth Report on 
some of the paragraphs included in the Report of the Comptroller and 
Auditor General of India for the year 1972-73, Union Government (De-
fence Services)-Departments of Defence and Defence Production. 

[P.T.a. 
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S. Motion Regarding Extension of TilDe f61' Presentation of Report of 
Committee of Privileges 

Shri N. K. P. Salve moved the following motion:-
"That this House do further extend upto the last day of the next 

session the time for the presentation of the Report of the Com-
mittee of Privileges on the question of privilege regarding 
handcuffing of Shri Ishwar Chaudhry. M.P. at Patna on the 5th 
August, 1974." 

The motion was adopted. 

9. Statem~t by Minister 
. The Minister of External Affairs made a statement on his recent visit (.;; 

to Nepal. 
10. Government Bili-Introduced 

The Parl1amentary Proceedings (Protection of Publication) Repeal 
Bill, 1976. 

The motion for leave to introduce the Bill moved by Shri Vidya 
Charan Shukla was opposed. The motion was adopted and the Bill was 
introduced. 
11. Statement Regard,m..g Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasQns for immediate legislation by the Parliamentary Proceedings (Pro-
tection of Publication) Repeal Ordinance, 1975, was laid on the Table. 
12. Government Bill-Introduced 

The Prevention of Publication oj Objectionabl~ Matter Bill, 1976. ':' 
The motion for leave to introduce the Bill moved by Shri Vidya 

Charan Shukla was opposed. The motion was adopted and the Bill was 
introduced. 

. \ 13. Statement regarding ordinance-Laid on the Table ',' 
An explanatory statement (Hindi and Enghsh versions) giving rea,sons 

for immediate legislation by the Prevention of PUblication of Objection-
able Matter Ordinance, 1975, was laid on the Table. 
14. Government Bill-Introduced 

The Levy Sugar Price Equalisation Fund Bill, 1976. 
15. Government Bill-Passed 

The Bonded Labour System (Abolition) Bill, 1976, as passed by 
Rajya Sabha 

Shri K. V. Raghunatha Reddy concluded his speech in I'eply to the 
debate on the ~otion for consideration of the BiIl,aspassed by Rajya 
Sabha, moved on the 23rd January. 1976. ' 

~e motion for consideration was adopted and clause-by-£lause ~onsj. 
deration of the Bill was taken up. 

Clauses 2 to 27 were adopted. 
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Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 
The .motion that the Bill, as amended, be passed was moved by.Shri K. 

V. Raghunatha Reddy. . . 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri Paripoornanand PainuIi 
(3) Shri Erasmo de Sequeira 
(4) Shri K. V. Raghunatha Reddy 

The motion was adopted and the Bill, as amended, was passed. 
*16. Statutory resolution-Negatived 

Shri Erasmo de Sequeira moved the following Resolution:-
"This House disapproves of the Conserv.ation of Foreign Exchange 

and Prevention 'Of Smuggling Activities (Second Amendment) 
Ordinance, 1975 (Ordinan,e No. 29 of 1975) promulgated by the 
President ~n the 12th December, 1975." 

The Resolution was negatived after discussion as indicated under para 
17 below. 
*17. Government Bill-Passed 

The Conservation of Foreign Exchange and Prevention of Smuggling 
Activities (Amendment) Bill, 1976 

The motion for consideration of the Bill was mov&! by Shri Pranab 
Kumar Mukherjee. 

The following Members took part in the combined debate on the Re-
solution (v'ide para 16 above) ann the motion for consideration of the 
Bill:-

(1) Shri Krishna Chandra Halder 
(2) 8hri B. R. Shukla 
(3) Shri C. K. Chandrappan 
(4) Shri M. C. Daga 

Shri Pranab Kumar Mukherjee replied to the debate. 
Shri Erasmo de Sequeira spoke (by way of r~ply to his Resolution). 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 5 were adpoted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed ~as moved by Shri 

Pranab Kumar Mukherjee. . 
The motion was alopted and the Bill, as amende(i,. was pas~ •. 

• Discussed together. 
P.T.O. 
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'\8. Supplementary Demands for Grants (Nagaland)~1975-76 
The Supplementary Demand'" for Grants Nos. 6, 9, 12, 13, 15 to 17, 20. 

22. 24, 26. 28, 34, 36, 38. 4.4, 47, 49~ 50; 52 and 55 (both Revenue Account 
and Capital Account) for the amounts shown under (·"iumn 3 of the 
printed List of Supplementary Demands for Grants (Nagaland) for 
1975-76 were voted in full. 

19. GGvernment Bill-Introduced 
The Nagaland Appropriation Bill, 1976. 

20. Government Bill-Passed 
The Nagaland Appropriation Bill, 1976 
The motion far consideration of the Bill was moved by Shrimati 

Sushila Rohatgi. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. . 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrimati Sushila 
Rohatgi. 

The ID'Jtion was adopted and the Bill was pa85ed. 

21. Supplementary Demands for Grants (Pondicberry)-1975-76 
Discussion on the Supplementary Demands for Grants Nos. 4, 6 to 23, 

25, 26 and 28 to 32 in re~t of the Budget for the Union territory of 
Pondicher.ry for the year 19751-76 commenced and was concluded. ' 

All the Supplementary Demands for Grant; (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Supplementary Demands for Grants (Pondieherry) for 
1975-76, were voted in full. 
22. Government BUJ..-Introotreed 

The Pondicherry Appropriation Bill, 1976. 

23. Government BiUs-Passed 
(i) The Pondicherry Apprqpri.ation Bill, 1976 

The motion for consideration of the Bill was moved by Shrimati 
Sushila Rohatgi. 

The motion for consideration was adopted and clau:;e-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the .. Enacting Formula and the Long Title were also ·adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
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The motion was adopted and the Bi11 was passed. 
(ii) The Assam Sillimanite Limited (Acquisition and Transfer of Re-

frp.ctory Plant) Bill, 1976. 
The motion for consideration of the Bill was moved by Shri 

Chandrajit Yadav. 
The following Members took part in the debate:-

(1) Shri Dinen Bhattacharya 
(2) Shri R. N. Sharma 

(3) Shri Chapalendu Bhattacharyyia 
(4) Sardar Swaran Singh Sokhi 

(5) Shri Jagannath Mishra 
(6) Shri Damodar Pandey 
(7) Shri Ramavatar Shastri 
(8) Shri M. Ram Gopal Reddy 

Shri Chandrajit Yadav replied to the debate. 
The motion for consideration was adopted and 

sideration of the Bill was taken up. 
clause-by-claU'5e con· 

Clauses 2 to 30 were adopted. 

Clause 1 was adopted. 

The Enacting Formula was adopted, as amended. 

The Preamble and the Long Title were also adopted. 
The motioJ..l that" the Bill, as amended, be passed was moved by Shri 

Chandrajit yadav. 

The motion was adopted and the Bill, as amended, was passed. 
**24. Statutory Resolution-Negatived. 

Shri Ind-rajit Gupta moved the following Resolution:-
"This House disapproves of the Delhi Rent Control (Amend-

ment) Ordinance. 1975 (Ominance N·.). 24 of 1975) pro-
mulgated by the President on the 1'5t December, 1975." 

The Resolution was negatived after discussion as indicated under 
para 25 below. 
**25. Government Bill-Passed 
The Delhi Rent Control (Amendment) Bill, ~976, as passed by Rajya 

Sabha 

The motion for consideration of the Bill, as pa:-;sed by Rajya Sabha, 
was movEd by Shri H. K. L. Bhagat. 
---- ------------_. ---- --- -.. --- ---.-----

**Discussed together. 

P.T.O. 
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The following Members took part in the combined debate on the 
Resolution (vide para 24 above)'and the motion for consideration of the 
Bill:-

(1) Shri Krishna Chandra Halder 
(2) Shri Shashi Bhushan 
(3) Maulana Ishaque Sambhali 
(4) Shri N. K. Sanghi 
(5) Shri N. K. P. Salve 
(6) Shri S. N. Singh 
(7) Shri M. C. Daga 
(8) Shri Ramsahai Pandey 

Shri H. K. L. Bhagat replied to the debate. 
Shri Indrajit Gupta '5poke (by way of reply to his Resoluti'.3n),. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 8 were adopted . 
. Clause 1 was adopted. 

The Enacting Formula was ad'Jpted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amende-:i, be passed was moved by 

Shri H. K. L. Bhagat.. '-
The motion was adopted and the Bill, as amended, was passed. 

6.05 P.M. 

t. 

(Lok Sabha adjoumed till 11 A.M. on Wednesday, the 28th JanuaJ. .. · 
1976) (\ 

S. L. SHAKDHER, 
Secreatary -General. 

\ 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Wednesday, January 28, 1976jMagha 8, 1897 (Saka) 

No. 530 
'11.01 A.M. 

:~1. Starred Questions 
's-

:;/." Starred Questions Nos. 286, 288-292, 295-297, 299, 302 and 303 
,;:;were orally answered. Replies to remaining questions were laid on the 
:(ttable. 
i& .r. UJlStarred Questions 
.. Replies to Unstarred Questions Nos. 1300-1395 were laid on the 
,,.able. 
···i~' 

.;3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the 
Cenkal Board for Prevention and Control of Water Pollution, 
for the year 1974-75, under sub-section (l) of section 39 of 
the Water (Prevention and Control of Pollution) Act, 1974. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619 A of the Companies Act, 
1956:-

(i) (a) Review by the Government on the working of the Richardson 
and Cruddas (1972) Limited, Bombay, for the year 1974-75. 

(b) Annual Report of the Richardson and Cruddas (1972) Limited, 
Bombay, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) (a) Review by the Government on the working of the Jessop 
and Company Limited, Calcutta for the year 1974-75. 

(b) Annual Report of the Jessop and Company Limited, Calcutta, 
for the year 1974-75 aIong with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 
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(3) (i) A 'copy each of the following Nagaland Government Notifica-
tions (Hindi and English versions) issued under rule 114 of the 
Defence of India Rilles, 1971:-

(a) The Essential Articles (Price Control) Order, 1975, published 
in Notification No. SUpply-3/38/75 dated the 19th July, 
1975. 

(b) The Packaged Commodities (Regulation) Order, 1975. pub-
1ished l'n Notification No. S.O. 443(E) ¥I Nagaland Gazette 
dated 11th September. 1975. I 

(ii) A statement (Hindi and English versions) showing reasons for_ 
delay in laying the notification mentioned at 0) (a) above. Q. 

(4) A copy of Order No. SPL Y14/5175 dated the 4th November, 
1975 fixing the retail price of cement in Nagaland. 

(5) A copy of the Report (Hindi version) of the Commission of 
Inquiry into the affairs of tbe Bharat sevak Samaj. 

(6) A copy each of the following Notifications (Hindi and Eng. 
lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955:-

(i) The Paper (Control of Production) Amendment Order, 
1975, published in Notification No. S.O. 2551 in Gazette 
of India dated the 9th August. 1975. 

(ii) The Paper (Conservation and Regulation of Use) Amend-
ment Order, 1975, published in Notification No. S.O. 
458(E) in Gazette of India dated the 29th August, 1975. 

(iii) The Paper (Control of Produetion) Second Amendment 
Order, 1975, published in Notification No. S.D. 487(E) in 
Gazette of India dated the 8th September, 1975. C' 

(iv) The Paper (Control of Production) Third Amendment 
Order, 1975, published in Notification No. S.O. 488(E) 
in Gazette of India dated the 8th September, 1975. 

(v) The Paper (Conservation and Regulation of Use) Second 
Amendment Order, 1975. published in Notification No. 
S.O. 650(E) in Gazette of India dated the 12th Novem-
ber, 1975. 

~ 
(7) 

(vi) S.O. 651(E) published in Gazette .of India dated the 12th 
November,. 1975. 

A copy of the Report (1974) (Hindi version) of the Tariff 
Commission on thecomprebensi\'e review of the Cement In-
dw>try and revision of fair ex-works prices payable to ~e 
producers, under sub-section (2) of se<;tion 16 of the Tariff I 

Commission Act, 1951. 



(8) . A copy of the Customs and Central ExciSe Duties Drawback 
(First Amendment) Rules, 1976 (Hindi and English ver-
sions) published in Notification No. G.S.R. 39(E) in Gazette 
of India dated the 24th January, ] 976, under section 159 
of the. Customs Act, 1962. 

(9) A copy of Notification No. G.S.R. 76 (Hindi and EngliSh 
versions) published in Gazette of India dated the .. 17th 
January, 1976, issued under the Central Excise Rules, 1944, 
10getber with an explanatory memorandum. 

(10) (i) A copy of the Annual Report (Hindi and English versions) of 
the Khadi and Village Industries Commission, Bombay, for the 
ye~ 1973-74undersul:Hlection (3) of sec~n 24.of the Kbadi 
and Village Industries Commission Act, T956, along with' the 
Statistical Statement. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. " 

(H) A copy each of the following papers Hindi and English vemions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Uranium 
Corporation. ef . India Limited, Jaduguda. for. the year 
1974-75. 

(ii) Annual Report of the Uranium Corporation of India Limited~ 
Jaduguda, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(12) A copy of the Radiation Protection (Amendment) Rules, 1975 
(Hindi and English versions) publisheG in Notification No. 
G.S.R. 19 in Gazette of India dated the 3nl January, 1976, 
under. sub-section (4) of section 30 of the Atomic Energy Act, 
1962. ' . ' 

(13) A copy of the Annual Report (Hindi and Engiish versions) of 
the Haryana Agro-Industries Corporation Limited, Chandi-
gai'h, for the year 1973-74 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 6l9A of the Com-
panies Act, 1956. 

(14) A copy of the Annual Report (Part I) of the Registrar of News-
papers for India on Press in India, 1974. 

4. ·Messal..l$ from Rajya Sabha 
Secretary-General reported the following .messaFS from Rajya Sabha:-

(i) That at its sitting held on the 24th January, 1976. Rajya Sabha 
agreed without any amendment to the Maintenance of Internal 
Security (Amendment) Bill, 1976, p~d by the Lok Sabha 
on the 22nd January, 1976. 

[P.T.O. 
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(ii) That at its sitting held on the 27th January. 1976, Rajya Sabha 
passed the Delhi Land Holdings (Ceiling) Amendment Bill, 
1976, passed by the Lok: Sabha on the 20th January, 
1976, with an amendment and returned the Bill with the 
request that the concurrence of Lok: Sabha to the amendment 
be communicated to Rl!jya Sabha. 

5. BiII as Amended by Rajya Sabba--Laid OR the Table 

Secretary-General laid' on the Table the Delhi Land Holdings (Ceiling) 
Amendment Bill, 1976, which had been returned by Rajya Sabha with an 
amendment. 

6. Report of Committee on Private Members' Bills and Resolutions 

Shri G. G. Swell presented the Fifty-ninth Report of the Committee on 
Private Members' Bills and 'Resolutions. 

7. Report of Public AccOUDtsCommittee 

Shri H. N. Mukerjee presented the Hundred and Dinty-first Report of 
the Public Accounts Committee on Action Taken by Government on the 
recommendations contained in thei'r Hundred and seventy-first Report on 
New Railway Lines. 

8. Report and Minutes of· Estimates Ccmunittee 

Shri R. K. Sinha presented the following Report and Minutes of the 
Estimates Committee:-

(i) Eighty-seventh Report of the Estimates Committee on the 
Ministry of Home Affairs-Union Territory of Andaman and 
Nicobar Islands. 

(ii) Minutes of the sittings of the Committee relating to the above 
. , Report. 

9. Motions regarding reports of Joint Commi.ttees-Extension of Time 

(1) Shri Darbara Singh moved the following motion:-
"That this House do futher extend upto the last day: of the next 

session, the time for the presentation of the Report of the Joint 
Committee on the Bill further to amend the Constitution of 
India." 

The motion was adopted. 
(2) Shri L. D. Kotoki moved the following motion:-

"That this House do further extend upto the last day of the next 
session, the time for the presentation of the Report I()f the 
Joint Committee on the Bill further to amend the Code of 
Civil Procedure. 1908, and the Limitation Act. 1963." 

The motion was adopted. 
10. Government Bill-Introduced. 

The Urban Land (Ceiling and Regulation) Bill, 1976. 
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*11.". Statutory Resolution-Negatived 

Shri Erasm'O de Sequeira moved the fonowirig ReSolution:-
"This House ~sapproves of the. Pre~ CQ~ncil (RePeal.) ordinance, 

1975 .(Ordinance No. 26 of 1975) promulgated by the President 
on the 8th December, 1975." . 

The Resolution was negatived after' discu:ssiop as indicated under 
para 12 below. ' , 

*12. Government Bill-Passed ." 
The Press Council (Repeal) Bill, 1976 

The motion for cdtlsiderati<m of the Bill was moved by Shri Vidya 
Chilrtm Shukla. . 

1'hefollOWinE Members took part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration of 
the Bill:-

(1) Shri Saroj Mukherjee 
(2) Shri Anantrao Patil 
(3) Shri S. M. Banerjee 
(4) Shri Surendra Mohanty 
(5) Shri P. G. Mavalatrltar 

Shri Vidya Charan Shukla replied to the debate. 
8hri Erasmo de Sequei'i'a ~ke (by way Of reply to his Resolution). 
Thf motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was alSO adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

VUfy'a C~aran ShuWa. • U 
ShIi Ramavatar Shastri took part in the debate. 
The motion Was adopted and the Bill, as amended, was passed. 

**13. Statutory Resolution-Negatived 
Shri Erasmo de Sequeira moved the following Resolution:-

"This House disapproves of the Parliamentary Proceedings (Pro-
tection of Publication) Repeal Ordinan.ce, 197.5 (Ordinance No. 
25 of 1975) promulgated by the President on the 8th December, 
1975." 

The Resolution was negatived after discus,ion as indicated under para 
14 below'-
**14. Govemment Bill-Passed 

The Parliamentary Proceedings (Pr~ection of Publication) 
Repeal Bill, 1976 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

"'Discussed together. 
"''''Discussed together. 
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The following Members took part in the combined debate on the Res0-
lution (vide para 13 above) and the mqtion for consideration of the Bill:-

(1) 800 Dinen Bhattacharya 
(2) Shri C. M. Stephen 
(3) Shri H. N. Mukerjee 
(4) Shri N. K. P. Salve 
(5) Shri Virendra Agarwala 
(6) Shri B. R. Shukla 
(7) Shri P. G. Mavalankar 
(8) Shri M. C. Daga 

Shri Vidya Charan Shukla replied to the debate. . 
Shri Erasmo de Sequeira spoke (by way of reply to his ResoluUon)'b ( 
The motion for consideration of the Bill was adopted and clause- y-

clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1 was adopted. 
The Enacting Rormula was adopted, as amended. . 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Vidya Charan Shukla. 
Shrl S. M. Banerjee took part in the debate., 
The motion was adopted and th~ Bill, as amended., was passed. 

@lS. Statutory Resolution-Under Consideration 
Shri Erasmo de Sequeira moved the following Resolution:-

"This House disapproves of the Prevention of Publication ofObjec-
tionable Matter Ordinance, 1975 (Ordinance No. 28 of 1975) 
promulgated by the President on the 8th December, 1975." 

@16. Government Bill-Under Considel'atioD 
The PTevention of Publication of Objectionll:b~e· Matter BiU, 1976 
The motion for consici.eration of the Bill was moved by Shri Vidya 

Charan Shukla. f: 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by SOO S. M. Banerjee. 
An amendment for reference of the Bill to a Select Committee was 

moved by Shri C. K. Chandrappan. 
The following Members took part in the combined debate on the 

Re!'olution (vide para 15 above) and the motion for consideration of 
the Bill:-

(1) Shri S. M. Banerjee 
(2) Shri C. K. Chandrappan 
(3) Sh.ri Ramsahai Pandey 
(4) Shri Saroj Mukherjee 
(5) Shri B. F. Shukla 

.' (6) Shri H. N. Mukerjee (Speech unfinished). 
The discussion was not concluded. -' 

6.02 P.M. 
(Lok .8abha arljourned till 11 A.M. on Thursdayc the 29th January, 1976). 

S. L. SHAKDHER. 
Secretary -General. 

- _. _ .. _-.. --- --_. ----_._._---_.-
@ Discussed together. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, January 29, 1976/Magha 9, 1897 (Saka) 

No. 531 
JL02 AM. 
,:1. 

1. Starred Questions 

;3 Starred Questions Nos. 306, 310-313, 315-320 and 322 were 
'~ally answered. Replies to remaining questions were laid on the Table. 
:i. UIIStarred QwadaM 
::t4: Replies to Unstarred· Questions Nos. 1396-1499 were laid on the 
•.. able. 
-,y~: .1. Papers LaitI Oft file Table 
.";) 
,.'~:. 
-,..;-: 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Delhi Urban Art Commission, New Delhi, for the year 
1974-75, under section 19 of the Delhi Urban Art Commis-
sion Act. 1974. 

(2) A copy each, of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) <a> Review by the Government on the working of the bado-
Burma Petroleum. Company Limited, Calcutta, for the year 
ended 31st December, 1974. 

(b) Annual Report of the Indo-BUrma Petroleum Company Limited, 
Calcutta, for the year ended 31st December', 1974 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor Geneml thereon. 

(ii) (a,) Review by the Government on the working of tke Indian Oil 
Corporation Limited, Bombay, for the year 1.974-75. 

(It) Annual Report of the Indian Oil Corporatioa Limited, Bombay. 
for the year 1974-75 along with the Audited Accounts and 
tlte comments of the Comptroller and Auditor General thereon. 

[P.T.O. 
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(iii) (a) Review by the Government on the working of the HindustC1J. 
Petroleum Corporation Limited, Bombay, for the year ended 
31st December, 1974. 

(b) Annual Report of the Hindustan Petroleum Corporation Limited, 
Bombay, for the year ended 31st December, 1974 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(iv) (a) Review by the Government on the working of the Cochin 
Refineries Limited, for the period 1 st September, 1973 to 31st 
August, 1974. 

(b) Annual Report of the Cochin Refineries Limited, for the period 
lst September, 1973 to 31st August, J974 along with the 
Audited 'Accounts and the comments of the Comptroller and 
Auditor General thereori. 

(v) (a) Review by the Government on the working of the Engineers . 
India Limited, New Delhi, for the year 1974-75. 

(b) Annual Report of the Engineers India Limited, New Delhi, lor 
. the year 1974-75 along with the Audited Accounts and the 
comments of the Comptrollor and Auditor General thereon. 

(vi) (a) Review by the Government on the working:Of the Lubrizol . 
India Limited, Bombay, for the year 1974-75. 

(6) Annual Report of the Lubrizol India Limited, Bombay, for the 
year 1974-75 along with the Audited Accounts and. the .com- _ 
ments of the Comptroller and Auditor General thereon. 

(3) (a) A copy each' of the following Notifications (Hindi arid Eng-
lish versions) under sub "section (3) of section 67 of the 
Monopolies and Restrictive Trade Practices Act, 1969:-

(i) The Monopolies' and Restrictive Trade Practices Commis-
sion (Recruitment of Members of Staff) Rules, 1974, pub-
lished in Notification No. G.S.R. 173 in Gazette of India 
dated the 16th February, 1974. 

(ii) The Monopolies and Restrictive Trade Practices Commis-
sion (Recruitment of Members of . Staff) AmeQdment 
Rules, 1975, published in Notification No. G.S.R. 2595 
in Gazette of India dated the lst November, 1975. 

(b) A statement (Hindi and English versions) showing_ r~asons 
for delay in layirig the Notification mentioned at (a)(i) 
above. 

(4) (i) A copy each of the following Reports of the Monopolies 
. and Restrictive Trade Practices Commission under section 62 
. of the Monopolies and Restrictive Trade Practices' Act, 
1969:-

(a) Report under section 22 (3)(b), of the said Act in the case 
of MIs. Philips India Limited, Bombay and the Order 
dated the 5th July, 1975 of the Central Government 
thereon. 
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(b) Report under section 22 ( 3)( b) of the said Act in the case 
of Mis. Anil Starch Products Limited, Ahmedabad and 
the Order dated the 9th January, 1976 of the Central 
Government thereon. 

(c) Report under section 21 (3)(b) of the said Act in the case 
of Mis. Atul Products Limited, Ahmedabad and the Order 
dated the 31 st October, 1975 of the Central Government 
thereon. 

( d) Report under section 21 (3) (b) of the said Act in tIie case 
of MIs. India Pistons Limited, Madras and the Order 
dated the 21 st June, 1975 of the Central Government 
thereon. 

(e) Report (Hindi version) under section 22(3)(b) of the said 
Act in the case of Mis. Bida Jute Manufacturing Com-
pany Limited. Calcutta and the Order dated the 3rd May, 
1974 of the Central Government thereon. 

(ii) Four statements (Hindi and English versions) explaining the 
reasons for not laying the Hindi versions of the Reports and 
Orders of the Government thereon simultaneously, mentioned 
at (a), (b),' (c) and (d) above. 

(5) A copy of the Certified Accounts (Hindi and English versions) 
of the, Postgraduate Institute of' Medical Education and 
Research, Chandigarh, for the year 1973-74 together with the 
Audit Report thereon, under sub-section (4) of section 18 of 
the Postgraduate Institute of Medical Education and Research, 
Chandigarh Act, 1966. 

(6) A copy of the Fertiliser (Control) Amendment Order, 1976 
(Hindi and Eng~ish versions) published in Notification No. 
G.S.R. 24(E) in Gazette of India dated the 14th January. 
1976, under sub-section (6) of section 3 of the Essential Com-
,modities Act, 1955. 

(7) A ~opy each of the'following papers (Hindi and English versions) 
. under sub-section (1) of section 619A of the Companies Act. 

1956. 
0) Review by the Government on the working of the Bharat Alu-
, minium Company Limited. New Delhi. for the year 1974-75. 

(ii) Annual Report of'the Bh~uat Aluminium C0n:tpany Limi~ed. 
New Delhi. for the year '. t 974-75 along WIth the AudIted 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(8) A COPy of the Annual Report (Hindi· and English version.s) of 
the Indian Council of Social Science Research, New DelhI, for 
the year 1974-75. 

[P.T.O . 
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4. Report of Joint Commiftee.-Laid on the Table 
..... Shri B. R. Shukla laid on the Table a copy of the Report of the Joint 

Committee on the Indian Penal Code (Amendment) Bill, 1972. 
5. Evidence Before Joint Committee-Laid. on the Table 

Sbri B. R. Shukla laid on the Table the record of evidence tendered 
before the Joint Committee on the Indian Penal Code (Amendment) Bill, 
1972. 

6. Leave of Absence 
The following Members were granted leave of absence from the sittings 

,:>f the House for the periods mentioned against each:-
(1) Shri R. R. Sharma 

(2) Sbri Mahadeepak Singh 
Sbakya 

(3) Shri Jyotirmoy Bosu 

(4) Shri Hukam Chand 
Kachwai 

(5) Shri Mukhtiar Sinih Malik 

(6) Shri Bhagirath Rhanwar 

(7) Shri Madhu Limaye 

(8) Shri Atal Bihari Vajpayee 

(9) Dr. LaxminarayanPandeya 

(10) Shrimati V. R. Scindia 

21st JUly to 7th August, 1975 (Four- 4 
teenth Session). 

Zlst July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976. (Fifteenth 
SeSsion), 

21st July to 7th August, 1975 (Four-
teenth Session) aDd 5th January to 
5th February, 1976 (Fifteenth 

-~ Session). 

21st July to 7th August, 1975 (Four-
teenth Session). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976 (Fifteenth 
Session). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976 (Fifteenth 
Session). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976 (Fifteenth 
Se!Sion). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February. 1976 (Fifteenth 

. .session). 

21st July to 7th August, 197!! (Four-
teenth Session) and fltl'> January to 
5th Fetlruary, 1976 (Fifteenth 
Session). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976 (Fifteenth 
Session). 



'(12) Shri Sh .... Ya. 

(I3) 8br! l40rarji R. Detai 

Of) Shri A. K Gopalan 

(15) Shri Ihdhu Dan4vat.e 

(j 6) Shri Ram Dhan 

(17) Shri Shyamnandan Misbra 

(HI) Shri Robin Sen 

(19) .Shri PhoolChand Verma 

(20) Shri Jagannathrao Joshi 

(21) Shri Piloo Mody 

5th January to 5th February, It78 
(f'it'teenta Sesaioo). 

21st July to 7th August 1975 (Four-
teenth Session) aDd 5th January to 
5th February, 1976 (Fifteenth 
Session). 

5th AllIust to 7th August, 197~ 
(Fourteen Session) and 5th January 
to 5th February, 1.71 (Fifteenth 
. Session). 

5th Janullry to 5th February, 1976 
(Fifteenth Snsioa). 

5th Augugt to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th Februa1'7, 1~76 (Fifteenth Ses-
sion). 

5th August to 7th AugwJt, lIn~ 
(Fourteenth Session) and 5th Jan-
uary to 5th February, 1976 (Fif-
teenth Session). 

5th August to 7th August, 1975 
(Fourteenth Session) and 5th Jan-
uary, to 5th February 1976 (Fif-
teenth Session). 

5th January to 5th February, 11176 
(Fifteenth Session). 

5th January to 5th February, 1976 
(Fifteenth Session). 

5th January to 5th February, 1976 
(Fifteenth Session). 

21st July to 7th August, 1975 (Four-
teenth Session) and 5th January to 
5th February, 1976 <Fi£teenthSes-
sion). 

1. Report of Pubtic Aeeounts Committee 
Shri H. N. Mukerjee presented the Hundred and eighty-seventh -Re-

port pf the Public Accounts Committee on Chapter II of the Report of 
the Comptroller and Auditor/ General of India for the year 1972-73, 
Union Government (Civil) Revenue Receipts, Volume II, Direct Taxes--
Corporation Tax relating to the Department of Revenue and Insurance. 
S. Report and Minutes of Committee on Publie Undertakings 

Shri K. Narayana Rao presented the following Report and Minutes of 
the Committee on Public Undertakings:-

(i) Seventy-seventh Report on Steel AuthOrity of India Limited. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
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.-g. Statutory ftetioIUti~Negatived 
DisCussion on the following Resolution moved by" Shri Erasmo de 

'Sequei~a rin the 28th January, 1976, eontinued:-
"This House dis~pproves of the Prevention of Publication of Ob-

jectionable Matter Ol\iin8:nce, 19175 (Ordinance Nt.). 28,of 19~5) 
promulgated by the PreSldent on' the 8th December, 1'975. 

On the Resolution the House divided, Ayes 35; Noes 152. The P..e-
solution was accordingly negatived after discussion as indicated under 
para 10 below. . 

*10. GovemmeBt BiD~ . 

..;the Preve-ri.d.on of Pu.blication of Objediooaole Matter Bill, 1976 
DiscusSion on the motion for consideration of the Bill and the amend-

ments thereto moved on the 28th Jan.uary, 1976, continued . 
. The folk>wig Members took part in the commned debate on the Re-

solution (vide para ·9 -above) and the motio,n for consideration of the 
Bill:~ . 

(1) Shri H.N. Muket'jee 
(2) Shri Virendra Agarwala 
(3) Shri Satyendra Narayan Sinha 

Shri Vidya Charan Shukla replied to the debate. 
Shri Erasmo de Sequeira spoke (by way of reply t'O his Resolution). 

On the amendment for circulation of. the .. Bill for the purpo~ of eli. 
citing opinion thereon, moved by Shri S. M. Banerjee, the House divided, 
Ayes 32, Noes 154. The amendment was accordingly negatived. 

The amendment.ior reference of the Bill to a Select Committ~e moved 
by Shri C. K. Chandrappan, was also negatived. 

';['he .. motion for. consideration of the Bill was adopted and clause-by-
clauseconsideraj;ion was taken up. 

Clause 2 was adopted. 
On a~~ndment No.2 to Cla.use 3 moved l)y'Shd Indfajit Gtipta, the 

House dIVlded,Ayes 35; Noes 148. The amendment was accordingly 
negatived. . .. 

On ameooment No. 13 to Clau'~e 3 moved by Shri DineI1 Bhatta-
charya, the House. divided, Ayes. 36; Noes 141. The amendment' w~s 
:1ccordingly negatived. . ,. , , 

.. 

Three amendments to' Clause 3 were adopted. 
Clause 3 was adopted, as amended. 
Clauses 4 to 41 were adopted . 

. Cla~_!, the ~~~i~~Formula_ and the Long Title were al~o_adopt~~~ 
·Discussed together. 



The moti~n that the' Bill, a'.; amended be passed wlli moved by 
Shri Vidya Charan Shukla. ' 

The following Members took part in the debate:-

(1) Shri P. G. Mavalankar 
(2) Shri Somnatb Chatterjee 
(3) Shri M. C. Daga 
(4) Shri S. M. Banerjee 
(5) Shri Vidya Charan Shukla 

On the motion the House divided, Ayes 146; Noes 27. The motion 
was accordingly adopted and the Bill, as amended, was passed. r 

, I 
1,7 Statement by Minister / 

The Deputy Minister of External Affairs laid on the Table a state- ~ 
ment on compensation for properties of Indian nationals left behind in 
Uganda. 

12. Government Bill-Under Consideration 

~ Motor Vehicles (Amendment) Bill, 1976, as passed by Rajya. Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Dr. G. S. Dhillon. 
Shri Dinesh J oarder took part in the debate. His speech wa:& not con-

cluded. 
The discussion on the Bill was not concluded. 

4 P.M. 
(L·.)k Sabha adjourned till 10.5-9 A.M. on Friday, the 30th January, 1976). 

7 

s. L. SHAKDHER, 
Secretary-General. 
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No. 532 

Members stood in silence for two minutes in memory of those who gave 
their lives in the struggle for India's freedom. 
2. Starred Questions 

Starrfd Questions Nos. 327, 329 and 331-339 were orally answered. 
Replies to remaining questions were laid on the Table. 

l. Unstarred QuestioRs 

Replies to Unstarred Questions Nos. 1500-1597 were laid on the 
Table. 

4. Papers laid on the Table 
The following papers were laid on the TabI,e:-

(1) A copy of the Annual Report (Hindi and English versions) of 
the Industrial Finance Corporation of India for the year ended 
the 30th June, 1975, along with the statement showing the 
Assets and Liabilitie~ and Profit and Loss Account of the Cor~ 
poration, under sub-section (3) of section 35 of the Industrial 
Finance Corporation Act, 1948. 

(2) A copy of the International Airports Authority (Amendment) 
Rules, 1975 (Hindi and English versions) published in Notifi-
cation No. S.O. 450(E) in Gazette of India dated the 27th 
August, 1975 together with corrigendum thereto published in 
Notification No. 5.0. 536(E) (English version) and S.O. 537(E) 
(Hindi version) in Gazette of India dated the 26th September, 
1975, under sub-section (3) of section 36 of the International 
Aj~orts Authority Act, 1~71. 

(3) A copy of the Annual Administration Report (Hindi and Eng-
lish versions) of the Tea Board for the year 1973-74. 

[P.T.O. 
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(4) A copy of the Audit Report (Hindi and English versions) on the 
Accounts of the Tea Board for the year 1971-72 along with 
the statements of Accounts. 

(5) A copy of the Audit Report (Hindi and English versions) on the 
Accounts of the Tea Board for the year 1972-73 along with 
the statements of Accounts. 

(6) A copy of the Tobacco Board Rules, 1976 (Hindi and English 
versions) published in Notification No. G.S.R. I(E) in Gazette 
of India dated the 1st January, 1976, under sub-section (3) of 
section 32 of the Tobacco Board Act, 1975. 

(7) A copy of the Rubber (Amendment) Rules, 1975 (Hindi and ( 
English versions) published in Notification No. G.S.R. 2402 
in Gazette of India dated the 20th September, 1975, under 
sub-section (3) of section 25 of the Rubber Act, ] 947. , 

(8) A copy of the AnntIal Report (Hindi and English versions) on 
the activities of the Rubber Board for the year 1972-73. 

(9) A copy of the Annual Report (Hindi and English versions) on 
the activities of the Rubber -Board for the year 1973-74 . .. 

(10) A copy of the Audit Report (Hindi and English versions) on 
the Accounts of the Rubber Board for the year 1971-72 along 
with the statement of Accounts. 

(11) A copy of the Audit Report (Hindi and English versions) on 
the Accounts of the Rubber Board for the year 1972-73 along 
with the statement of Accounts. 

(12) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the ExpoT·t 
Credit and Guarantee Corporation Limited, Bombay, for 
the year 1974. 

(ii) Annual Report of the Export Credit and Guarantee Corp0r;1-
tion Limited, Bombay, foc the year 1974 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(13) A copy of the Annual Report (Hindi and English versions) of 
the National Book Trtistlndia for the year 1974-75. 

(14) A copy of the Annual Report (Hindi and English versicns) of 
the School of Plannmg and Architecture, New Delhi, for the 
year 1974-75. 

5. Minutes of Committee on Private Members' BiUs aDd Resolutions-
Laid on the Table 

\ 
Minutes of the Fifty-eighth to Sixty-second sittings of the Committee 

on Private Members' Bills and Resolutions' held on the 8th May, 1975 and 
the 6th, 12th, 21st and 27th January, 1976, were laid on the Table. 
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6. Messages from Rajya Sabha 

secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its· sitting held on the 28th January, 1976, Rajya Sabha 
pass,ed the Payment of Bonus (Amendment) Bill, 1976. 

(ii) That at its sitting held on the 29th January, 1976, Rajya Sabha 
passed the Regional Rural Banks Bill, 1976, passed by Lok Sabha 
on the 21st January, 1976, with an amendment and returned the 
Bill with the request that the concurrence of Lok Sabha to the 
amendment be communicated to Rajya Sabha. 

(iii) That at its sitting held on the 29th January, 1976, Rajya Sabhs 
agreed without any amendment to the Conservation of Foreign 
Exchange and Prevention of Smuggling Activities (Amend. 
ment) BHl, 1976, passe'd by Lok Sabha on the 27th January, 
1976. 

7. Bm Passed by Rajya Sabba-Laid on the Table 
Secretary-General laid on the Table the Payment of Bonus (Amend· 

ment) Bill, 1976, as passed by Rajya Sabha. 
8. Bill as Amended by Rajya Sabha-Laid on the Table 

Secretary-General laid on the Table the Regional Rural Banks 'Bill, 
1976 which had been returned by Rajya Sabha with an amendment. 

S. Assent to BUh 

Secretary-General laid on the Table following seven Bills passed by 
the Houses of Parliament during the current sesslon and assented to:-

m The Income-tax (Amendment) Bill, 1976. 
The Unit Trust of India (Amendment) Bill, 1976. 

3) The Appropriation Bill, 1976. i' ) The Appropriation (Railways) Bill, 1976. 
) The Appropriation (No.2) Bill, 1976. 

By The Voluntary Disclosure of Income and Wealth Bill, 1976. 
('f) The Indian Railways (Amendment) Bill, 1976. 

~ 
10. Report of Public Accounts Committee 

Shri H. N. Mukerjee presented the Hundred and ninety-sixth Report 
of the Public Accounts Committee on Paragraph 28 of the Report of the 
Comptroller and Auditor General of India for the year 1973-74-U:nion 
Government (Civil) relating to Farakka Barrage Project-Mrnis~ry of 
Agriculture and Irrigation (Department of Irrigation). 

11. Statement R ~ding Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 2nd February, 1976. 

[P.T.O. 
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12. Government BiU-lntroduced 
,"l'l1e Warehousing Corporaijgns 1(AJ.pendment) Bill, 1976.' 

~rnment Bins-Passed 
. (i) Tfu! Motor Vehicles (Amendment) Bill, 1976, as passed by 

'Rajy~ Saboo. 
Discussion on the motion; for .consic\eration of the Bill, ~ passed by 

Rajya Sabha, moved on the 29,th January, 1976, continued. 
The following Mem~rs took part in the debate:-

(1) Shri Dinesh Joarder .. ~. 
(2) Shri N. K. Sanghi 
(3) Shri B .. ~. Bh6ura 
.{4) Shri Ram Singh Bhai 

Dr. G. S. Dhillon replied to the debate. 
The motion for consideration was adopted and clause-by-clau~ con-

sideration of the Bill w~s' taken up. 
Clauses 2 to 4 were adopted. 
Clause 1 was adopted., 

J.'he Enacting Formula. wa" adopted, as amended. 
The Long Title was also -adopted. 
The moUon that the Bill, as amended, be passed was· moved by DI'. 

G. S. Dhillon. 
The following 'Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri Erasm6 de Sequeira 
(3) Shri M. C. Da'ga 
(4) Shrimati Roza Vidyadhar Deshpande 
(5) Shri K. Mayathevar 
(6) Shri Dinen Bhattacharya 
(7) Shri S. M. Banerjee 
(8) Dr. G. S. Dhillon 

T}le motion was adopted and the sm, as' amended, was passed. 
'.li) The Equal Rem:u.neTation BiU, 1976, as passed by Rajya Sabha. 

. J1le motion for consIderation of the Bill, as passed by RajyaSabha, 
,.W85 moved by Shri K. V. Raghunatha Reddy. 

The following Members took paTt in the debate:-
(1) Shri Shyama Prasanna,Bn.ttaeharyya 
(2) Shrimati Savjtri Shyam ' 
(3) Shrimati Roza . Vidyadhaif Desbpande 
(4) Shri Jagannath Mishra -
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(5) Shri K. Mayathevar 
(6) Sardar Swaran Singh Sokhi 
(7) Shri Ramkanwar Berwa 
(8) Shri Ram Singh Bhai 
(9) Shrimati Bhargavi Thankappan 

(10) Shri M. C. Daga 

Shri K. V. Raghunatha Reddy replied to the debate. 
(The motion for considera,non was adopted and olause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 9 were adopted. 

On amendment No. 5 to Clause 10 moved by Shri Mohammad 
rail, the House divided, Ayes 27; Noes 80. 

Clauses 10 to 18 were adopted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved Shri K. 

V. Raghunatha Reddy. " 
The following Members took part in the debate:-

(1) Shri Mohammad Ismail 
(2) Shri S. A. Kader 
(3) Shri s. M. Banerjee 
(4) Shri Erasmo de Sequeira 
(5) Shri K. V. Raghunatha Reddy 

~ The motion was adopted and the Bill, as amended, was passed. 
14. Motion l'e2arding Fifty-niDtk Report of Committee on Private 

Members' Bills and Resolutions 
Shri Rajdeo Singh mQved the following motion:-

• "That this House do agree with the Fifty-ninth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 28th J bnuary, 1976." 

The motion was adopted. 

15 .. fiivate Member's Resolution-Withdrawn 
, ...6iscussion WI- the following Resolution moved by Shri Bibhuti Mishra 
.and . the amendments thereto moved on the 16th January, 1976, conti-
nued:-

"This House while expressing its deep appreciation of the 2O-point 
Programme initiated by Government, notes that its imple-
mentation at the State, district, block and village level has 
not been quite satisfactory so far and, therefore, recomm~nds 
that necessary steps may be taken by Government immedlate-

\ ly to remove all legal and administrative hurdles in the imple-
mentation of the Programme." 

[P.T.O. 
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The following Members took part -in the debate:-
(1) Shri N arsingh N arain Pandey 
(2) Shri P. G. Mavalankar 
(3) Shri Chandra Bhal Mani Tiwari 
(4) Shri R. V. Bade 
(5) Shri Nageshwar Dwivedi 
(6) Shri K. M. "Madhukar" 
(7) Shri B. R. Shukla 
(8) Shri K. Suryanarayana 
(9) Shri Syed Ahmed' Aga 

(10) Shri Darbara Singh . 
(11) Shri R. P. Yadav 
(12) Shri Prasannbhai Mehta 
(13) Shri M. Ram Gopal Reddy 
(14) Shri Md. Jamilurrahman . 
(15) Shri Tulsiram Dashrath Karoble 
[A motion that the time allotted to the Resolution be extended 

by another 40 minutes, moved by Shri Sukhd~o Prasad Verma, 
was adopted]. ' 

(16) Shri I. K. Gujral 

Shri Bibhuti Mishra replied to the debate. 
All the amendments moved were negatived. 
The Resolution was withdrawn by leave of the House. 

16. Private Member's Resolution-Under Consideration 
-Shri K. P. Unnikrishnan moved the foJlowing Resol\ltion:~ 

I 

"This House taking into consideration the experience of the workr 
ing of the Constitution of India during the last twenty-five 
years and confronted with the tasks and challenges of 804 
reconstruction is of the opinion that significant changes are 
called for in the constitutional framework of the_country. The 
House, therefore, urges the Government of India to initiate 
constitutional amendments particularly in the nature of pro-
perty rights and to secure meaningful realisation of the princi-
ples enshrined in the Preamble and the Directive Principies 
of the State policy of the Constitution keeping intact the 
supremacy of Parliament; the federal structure and legitimate 
rights of the minorities, the Tribals, Harijans and other sub-
merged sections of OUr population." 

His speech was not concluded. 
6.W P.M. \ 
(Lok Sabha adjourned .till 11 A.M. o.n. 'Monday, the 2nd February, 1976). 

6 

s. L. SHAKDHER.~ 
Secretary-General. 



LOKSABBA 
" 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, February 2, 19761Magha 13, 1897 (Saka) 

No, 533 
11.01..A.M. 
1. QWtuary Reference 

The Speaker made a reference to the passing away of 
Shri Chandramani Kalo, who was a Member of the Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Papers laid on the Table 

The, following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 34(E) (Hindi and English 

versions) published in Gazette of India dated the 22nd Janu· 
ary, 1976 extending certain Orders issued under the Essential 
Commr.:>dities Act, lQ55 to the State of Sikkim, under sub-
section (6) ,of sectionS of the said Act. 

(2) A copy of the Central Excise (Second Amendment) '. Rules, 
1976 (Hindi and English versions) published in Notification No. 
G.S.R. 77, in Gazette of India dated the 17th January, 1976, 
under section 38-of the Central Excises and Salt Act, 1944. 

(3) A copy of Notification No. G.S.R. 126 publishing in Gazette 
of India dated the 24th January, 1976 containing corrigendum 
to Notification No. G.S.R. 941 published in Gazette of India 
dated the 2nd August, 1975, under sub-section (4) of section 
19 of the Medicinal and Toilet Preparations (Excise Duties) 
Act, 1955. 

(4) A copy of the Annual Report (Hindi and English versions) 
on the working of the Central Coal Mines Rescue Stations 
Committee, Dhanbad, for the year 1973-74. 

(5) "'-, c:wy a! the. ~ual ~port (Hindi aad English versions)· of, 
the Central Silk Board for the year 1974.-75, under section 
12A of the Central Silk Board Act, 1948. ' 

[P.T.O. 
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(6) A copy of the Motor Vehicles (Nat.ional ~ermit~) R~les, 1975 
(Hindi and English versions) pubhshed In NotificatKln No 
G.S.R. 586(E) in Gazette of Indi~ dated the 17th Decembe~, 
1975, under sub-section (3) of sectlon 133 of the Motor Vehl- , 
c1es Act, 1939. 

...... (7) (i) A co y of the proelamation (Hindi . <,.nd English. versions) 
dated the 31st fanuary, 1976 issued by tpe PresldeI?-t under artic~e 356 ?f 
the Constitution in relation to. the State of TamIl Nadu, pubhlfued In 
Notification No. G.S.R. 55(E) in Gazette of India dated the 31st January, 
1976, under article 356(3) of the Constitution. 

(ii) A l'Opy of the Order -(Hindi <'Jtld English versions) dated the. 31lit 
January, 1976, made by the President in 'pursu~nce o.f sut;clause (1) o~y 
dause (c) of the above Proclamation pubhshed 10 NotIficatIOn No. G.S.R. 
56(E) in Gazette of India dated the 31st January, 1916. 

( 

(iii) A copy of the Report dated the 29th Janu<,il'Y. 1976 of the Gover-
.... nor of Tamil Nadu to the President (Hindi and English versions). 

3. Messat:es from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-

(i) Tha;t at its sitting held 'On the 29th January, 1976, Rajya Sabha 
agreed to the amendment made by Lok Sabha on the 27th 
January, 1976. in the Bonded Labour System (Abolition) Bill, 
1976. 

(ii) That at its sitting held on the 29th January, 1976, Rajya Sabha 
agreed to the rmendment made by Lok Sabha OT'. the 27th 
January, 1976, in the Delhi Rent Control (Amendment) Bill," 
1976. 

(iii) That Rajya Sabha had no recommendation ro. make to Lok 
Sabba in regard to the Nagaland Approprbtton Bill, 1976, 
passed by Lok Sabha on the 27th January. 1976. 

4. Intimation KegjU'ding Arrest of Member 

The Speaker informed the House of telegrams dated the 1st Februarv 
1976 from the Addition('~ I.G.P. and Oommissioner of Police. Madra's' 
intimating that in exercise of power!' conferred by Sub-section 3/ZC read 
with ~~ion 31A2 of the ~SA 1971 it was found necessary that Thiru 
C. Chltt.lbabu, M.P., be~taIned. The Member who had been taken into 
preventIve custody earlier at 10.00 hours was lodged in the Central 
Pri&:>n on 1.2.1976 evening. 

S. Statement by Minister 

The Minister of Information and Broadcasting made a statement 
regarding re-structuring of news agencies. 

6. Amendments made by Rajya Sabha to GovehQD.entBilIs-Amend-
ments agreed to 

(i) The Delhi Land H:>ldings (Ceiling) Amendment Bill, 1976 
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The motion that the following amendment made by Rajya Sabha in 
the Bill be taken into consideration, was moved by Shri Annasahib 
p, Shinde:- / 

"Enacting F07'1n1Ua 
That at page 1, line 1, for the word 'Twenty-sixth' the word 

'Twenty-seventh' be substituted," 
The motion for consideration was adopted. 
Amendment made by Rajya Sabha in the Bill was also adopted. 
The motion that the amendment made by Rajya Sabha ,in the Bill 

be agreed to was moved by Shri Annasahib P. Shinde. 
The motion was adopted and the amendment was agreed to, 

(ii) The Regional Rural Banks Bill, 1976 
The motion that the following amendment made by Rajya Sabha in 

the Bill be taken into consideration, was moved by Shri Pranab Kumar 
Mukherjee. 

"Enacting Formula 
That at page 1, line 1, for the words 'Twenty-sixth Year' the 

words 'Twenty-seventh Year' be substituted." 
The motion for consideration was adopted. 
Amendment made by Rajya Sabha in the Bill was also adopted. 
The motion that the amendment made by Rajya Sabha in the BilJ 

be agreed h) was moved by Shri Pranab Kumar Mukherjee. 
The motion was adopted and the amendment was agreed to. 

7. Government Bill-Passed 
The Urban Land (Ceiling and Regulatimt) l!!iZl, 1976 

The motion for consideration of the Bill was moved by 
Shri K. Raghh Ramaiah. 

An amendment for reference of the Bill to a Select Committee was 
m::>ved by Shri M. C. Daga. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri Krishna Chandra Halder. 

The following Members took part in the debate:-
(1) Shri Dinesh Joarder 
(2) Shri N. K. P. Salve 
(3) Shri Bhogendra Jha 
(4) Shri H. M. Patel 
(5) Shri Jagannath Rao 
(6) Shri M. C. Daga 
(7) Shri S. N. Singh 
(8) Shri Erasffit.J de Sequeira 
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(S)Shrl Han SiJilgh ' 
(10) Shri Ranen Sen 
(11) Shri Narsingh Narain Pandey 
(12) Shri Ramsahai Pandey 
(13) Shri Paripoornanand Painuli 
(14) Shri Hari Kishore Sin:gh 
(15) Shri Biswanarayan Shastri 
(16). Dr. Kailas 
(17) Shri Vasant Sathe. 
(18) Shri S. M. Siddayya 
(19) Shri Jag.annath Mishra 
(20) Shri Narain Chand Parashar 
(21) Soo Ram Chandra Vikal 
;(22)1 Shri. Shrikishan Modi 
(23) Shri T.Sohan 'LaI 
(24) Chaudhry Dalip Singh . 

. Shri, K. Raghu Ramaiah replied to the debate. 

Both the ame:1drnents moved were negatived. 

The motion for consid~ration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clause 2 was adopted, as amended. 

On amendment No. 37 to Clause 3: moved by Shri Bhogendra Jha, 
the House divided, Ayes 15; Noes 95. The amendment was accordingly 
:negatiwd. '. ,-,- ',; . 

An am~ndment to Clause 3 was adopted . 

. Clause 3 was adopted, as amended. 
On a.rnendment No. 37 to Clause 3 moved by Shri Bhogendra Jha, 

the House. divided, Ayes .15; Noes 77. The amendment was accord.-
ingly negatived. 

Ten amelndments to Clause 4 were adopted .. 
Clauses 4 and 5 were adopted. as amended. 
Clauses 6 and 7 were adopted. as amendeq. 
Clauses 8 and 9 were adopted. 
Clause 10 was adopted, as amended. 
On am~ndment No. 28 to Clause 11 moved by Shri Ramavatar Shastri, 

the House divided, Ayes 10; Noes 80. The amendment was accordingly 
negatived. 

Two amendments to Clause 11 were adopted. 
Clause 11 was adopted, as amended. 
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On a~e!ldment No. 46 to Clause 12 moved by Shri M. C. Daga, the 
House diVIded, Ayes 10; Noes SQ. The amendment was accordingly 

-ftegatived. 

An amendment to Clause 12 was adopted. 
Clause 12 was adopted, as amended. 
Clauses 13 to 18 were adopted. 
Clause 19 was adopted, as amended. 
Clauses 20 to 22 were adopted. 
Clause 23 was adopted, as amended. 
Clauses 24 and 25 were adopted. 
Clauses 26, 27 and 28 were adopted, as ame'nded. 
Clauses 29 to 31 were adopted. 
An amendment for ins£·rtion of New Clause 3lA was adopted. 
New Clause 31A was also adopted. 
Clauses 32 to 44 were adopted. 
Clause 45 was adopted, as amended. 
Clause 46' and Schedules I and II were adopted. 
On amendment No. 12 to Clause 1 move'd by Shri Ramavatar Shastri, 

the House divided, Ayes 15; Noes 95. The amendment was accordingly 
negatived. ... _.1 

An amendment to Clause 1 was adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula, the Preamble and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

K. Raghu Ramaiah. 
The following Members took part in the debate:-

(1) Shri, Krishna Chandra Halder 
(2) Shri Ramavatar Shastri 
(3) Shri Bhogendra Jha 
(4) Shri K. Raghu Ramaiah 

The motion was adopted and the Bill, as amended, was passed. 
6. P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd February, 1976). 
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S. L. SHAKDHER, 
Secretary-General. 



11.02 A.M. 

LOIt SABRA 

BULLETIN-PART. I 
[Brief Record of Proceedings] 

Tuesday, February 3, 19761Magha 14, 1897 (Saka) 

No.-S34 

1. -Plipent LaW .. die Table; 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 2685 (Hindi version) published 
in Gazette of-India dated the 16th August, 1975, making cer· 
tain amendment to Notifieation No. S.O. 1928 dated the 19th 
May, 1970 10getherwithcorrigendum thereto- published in 
Notification No. S.O. 471 in Gazette of -lJ1dia dated the 24th 
January, "1976, under sub-section -(2) of section 17 of the 
Requisitioning and Acquisition of Immovable PrOperty Act, 
1952. 

(2) (i).Acopy of Notification No. G.S.R. 20(E) published in Gazette 
of India dated the 12th January, 1976 containing corrigendum 
to NOtification No. G.S.R. 1883 published in-Gazette of India 
dated the 13th December,: 1971, under'Su\)..seotion (3) of sec-
tion 18 of the Public Premises (Eviction -, of Unauthorised 
Occupants) Act, 1971. 

(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi version of the above Notification. 

- (3) (a).Acopy each of the following Notifications (HiDdi and Eng-
lish versions) under sub.section (6) of section 3 of the Essential 
Commodities Act, 1955:--

(i) The Tractors (Distribution and Sale) Control (Amendment) 
Order, 1971, published in Notification No. S.O. 5091 in 
Gazette of India dated the' 6th November, 1971. 

(ii) The Tf'actors (Distribution and Sale) Control (Second Amend-
ment) Order, 1971, published in Notification No. S.O. 5184 
in Gazette of India dated the 19th November, 1971. 

(tii) The Tractors (Distribution and' Sale) Control (Third Amend· 
ment) Order;' 1971, published in Notification No. S.O. 5508 
in -Gazette of India dated the 18th December, 1971. 
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(iv) The Tractors (Distribution and Sale) Control (Amendme~t) . 
Order, 1972, published in Notification No. 5.0. 132(E) In 
Gazette of India dated the 10th February, 1972. 

(v) The Tractors (Distribution and Sale) Control (Amendmen.t) 
Order, 1974, published in Notification No. 5.0. 511(E) In 
Gazette of India dated the 29th August, 1974. 

(vi) S.D. 624(E) published in Gazette of India dated the 29th 
October, 1974 rescinding the Tractors (price Control) 
Order, 1967. 

(vii) The Tractors (Distribution and Sale Control (Amendme~t) 
Order, 1975, published in Notification No. 5.0. 154(E) m 
Gazette of India dated the 26th March, 1975. 

(viii) The Tractors (Distribution and Sale) Control (Amendme~t) 
Order, 1976, published in Notification No. 5.0. 65(E) iR 
Gazette of India dated the 27th January, 1976. 

(b) A statement (Hindi and English versions) showing reasons for 
,. delay in laying the notifications mentioned at (i) to (vii) above. 

V ..... (4) A copy of the Report (Hindi and English versions) of the 
Tobacco Excise Tariff Committee-Volumes land II. 

(5) (a) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Orissa 
Road Transport Company Limited, Berhampur (Ganjam) 
for the y~r 1972-73. 

(li) Annual Report of the Orissa Road Transport Company 
Limited, Berbampur (Ganjam), for the year 1972-73. 

(iii) Directors' Report and statement of accounts for the year 
1972-73 of the Orissa Road Transport Company Limited, 
Berbampur (Ganjam) and the comments of the Comptroller 
and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above papers. 

(6) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of the section 619 A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Modem 
Bakeries (India) Limited, New Delhi, for the year 1974-75. 

(ii) Annual Report of the Modem Bakeries (India) Limited, 
New Delhi for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(7) A copy of the Delhi Land Holdings (Ceiling) (Amendment) 
Rules, 1976, published in Notification Nt). F.ll(12)IS.K.\Cl 
76 in Delhi Gazette dated the 14th January, 1976 under sub-
section (3) of section 27 of the Delhi Land Holdings (Ceiling) 
Act, 1960. 



(8) A copy each of the following Draft Orders (Hindi and English 
versions) to be issued under sUb-section (4) of section 81 of 
the Companies Act, 1956, under sub-section (6) of section 81 
of the said Act:-

(i) Order No. 33161175-CL. III directing Mis. Hindustan Photo 
Films Manufacturing Company Limited, Indu Nagar, Ootaca-
mund to convert a part of its loan into equity share capital. 

(ii) Order No. 3317176-CL. III directing MJs. Jessop and Company 
Limited, Calcutta to convert a part of Its loan into equity share 
capital. 

(9) A copy each of the following papers (Hindi and English versions) 
under sub-section (1), of section 619A of the Companies Act, 
1956:-

(i) Annual Report of the Goa Shipyard Limited, Vasco-da-Gama, 
Goa, for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Mazagon Dock Limited, Bombay, for the 
year 1974-75 along with the Audited Accounts and the com-
ments of 'the Comptroller and Auditor General thereon. 

(10) (i) A copy of Notification No. SEC.E. 3(44) I 73-Tpt. (Hindi and 
English versions) published in Delhi Gazette dated the 2nd 
January, 1975, under sub-section (3) of section 133 of the 
MotOr Vehicles Act, 1939. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(11) (i) A copy of the Annual Administration Report (Hindi and Eng-
lish versions) of the Delhi Transport Corporation, New Delhi, 
for the year 1972-73, under sub-section (3) of section 35 of the 
Road Transport Corporations Act, 1950. 

(Ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Report. 

(12) (i) A copy of the Certified Accounts (Hindi and English versions) 
of the Delhi Transport Corporation for the period from 3rd 
November, 1971 to 31st March, 1972 together with the Audit 
Report thereon, under sub-section (4) of section 33 of the Road 
Transport Corporations Act, 1950. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above document. , 

(13) A copy each of the following Notifications (Hindi and English 
versions) under sub-section ~3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Cashew Kernels (Quality Control and Inspec-
tion) Amendment Rules, 1976, published in Notification 
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No. S.O. 329 in Gazette of India dated ,the 17th' January, 
.1916. i . 

(ii) The Export of Fish and Fish Produc~(I~pection) S ~~O 
; ment Rules., .1976, published in Notification No. . . 
in Gazette of India dated the 17th January, 1976. 

(iii)Tbe Export Of Frog Legs (Inspection) . ~ent Rules, 
1976, published in Notification No. S.O. 331 m Gazette of 
India dated the 17th January, 1976. 

(14) (i) A copy of the Coffee (A~endme~t) ~ules, 1975 (Hindi ~d 
English versions) published In NotificatIon No. G.S.R. 456, tn 
Gazette of India dated the. 12th April, 1975, under sub-SectIon 
(3) of section 48 of the Coffee Act, 1942. 

il) A statement (Hindi and. English versions) showing reasons for' 
delay in laying :the Notification mentioned at 14(i) above. 

(15) (i) A copy of the Annual 'Report of the. Indian .. Institute of 
Science,Bangalore for the year 1974-75. 

(ii) A statement {Hindi and English· versions) explaining reasons 
for not laying· simultaneously the Hindi version of the above 
Report. 

2.',Meuages from RajyaSabha 
Secretary-General reported the foliowing messages ·from Rajya Sabha:-

(iJ'That atcits sitting held 1)0 the 27th January, 1976, Rajya Sabha 
pa~ the Prevention of Food Adulteration (Amendment) Bill, 
1976. 

..~ 

(ii) . That Rajya Sabha h~ no recommendations to make to Lok 
Sabhain regard to the Pondicberry Appropriation Bill, 1976, 
passed by; Lok Sabha:oo the 27th January, 1976. 

(iii) That at its sitting held on the 2nd February, 1976, Rajya Sabha 
agreed without any amendment to the Assam Sillimanite Limit-
ed (Acquisition and Transfer of Rafractory Plant) Bill, 1976, 
passed by Lok Sabha on the 27th January, 1976. 

3. BiD Passed by Rajya Sabba-Laid OR the Table 

. Secretary-Gener~ laid on the Table the Prevention of Food Adultera-
tiOn (Amendment) BII1, 1976, as passed by Rajya Sabha. 

4. Calling Attention 

·Sardar Swaran Singh Sokhi called lhe attention of the Minister of 
E~y to the.report~ ac~ident on the 28th January, 1976 in BeUampali 
~e of the Smgareru collieries, resulting in the death of 5 miners d 
JDJuty to several others. an 

The Minister of Energy made a statement in regard thereto. 
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5.J~Repert, and . Minutes. of&timates Committee 

. Shri Tulsidas Dasappa presented the following Report and Minutes. of 
the Estimates Committee:-

I (i) Eighty-eighth Report on the Cabinet Secretariat (Department 
of Personnel and Administrative, Reforms)...,...Deput&tion of 
Indian Experts and Officers abroad. 

(ii) Minutes of the sittings of the Committee relating to the above 
Report. 

S. Statement by Minister 
The Minister of State for Home Affairs made a statement regarding 

.A appointment of a Commission of Inquiry to inquire. into certain alle-
"", gations against the former Chief Minister and some Ministers of Tamil 

Nadu Government. • '.Fhe· Minister also laid-- on the. Table a . .copy of 
Notification No. G.S.R. 74(E) (Hindi and English versions) published 
in Gazette of India dated the 3rd February, 1'976, issued undN section 
3- of 'the 'Commissions of Inquiry Act. 1952, appointing the Commission of 
Inquiry. 
7. Motion regarding Joint Committee 

Dr. Henry Austin moyed the following rootion:-
"That this House do appoint Shri Shashi Bhusban to ,the . .Joint 

Committee on the Bill further to amend the Constitution of 
India in the vacancy caused by the r.esignation ofShri 

'. H. K. L.Bhagat." 
The motion was adopted. 

8. Government Bill-Introduced 
"'f' The House Of the People (Extension of Dm'4tion) Bill, 1976 

• 
The motion for leave to introduce the Bill moved by Shri H. R. Gokhale 

was opposed. On the motion the House divided, . Ayes 144; Noes 25. 
The motion was accordingly adopted and the Bill was introduced . 
*9. Statutory Resolution~egatived 

Shri Dinen BhattacJuirya moved the following Resolution:-
"This'House disapproves of fhe Payment of Wages (Amendment) 

Ordinance; 1975 (Ordinance No. 21 of 1975) promulgated by the 
President on the 12th November, 1975." 

The Resolution was negatived after discussion as indica-ted 'under 
para. 10 below. 
*10. Government Bill-Passed 

The Payment, of. Wages (Amen4ment) Bill, 1976, as passed by 
Rajya Sabba • 

. The . motion fur consideration of the Bill, as passed by Rajya Sabba, 
( w~s mov,ed by .~~ K. V; Raghunatha Reddy. ______ _ 

*Disc,ussed together. 
[P.T.O. 
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The following Members took part in the cdmbined ~ebat~ on the Re-
solution (vide para 9 above) and the motion for coIlSlderation of th~i 
Bil1:-

(1) Shri Ranen Sen 
(2) Shri Ram Singh Bhai 
(3) Shri C. M. Stephen 
(4) Shri Mohammad Ismail 
(5) Shri M. C. Daga 
(6) Shri M. Ram Gopal Reddy 
(7) Shri Damodar Pandey 
(8) Sardar Swaran Singh Sokhi \\\ 

Shri K. V. Raghunatha Reddy replied to the deba.te. 
Shri Dinen Bhattacharya spoke (by way of reply to his Resolution). 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 5 were adopted. 

Clause 1 was adopted. _.-
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

K. V. Raghunatha Reddy. 
The following Members took part inUle deba;te:-

(1) Shri S. M. Banerjee 
(2) Shri Mohammad Ismail 
;(3) Shri K. V. Raghunatha Reddy 

The motion was adopted and the Bill, as amended. was passed. 
,. 

·.11. Statutory Resolution-Under Consideration 
Shri tndr8jjit Gupta moved the following Resolution:-

"This House disapproves of the Payment of Bonus (Amendment> 
Ordinance, 1975 (Ordinance No. 11 of 1975) promulgated by 
the President on the 25th September, 1975:' 

··12. Government Bill-Under Consideration 

The Payment of Bonu.s (Amendment) Bill, 1976 as passed by 
Rajya Sabha ' 

The motion for consideration of 'the Bill as passed by Rajya ·&bha 
was moved by 8hri K. V. Raghunatha Reddy. • 

• 

Two amendments for reference of the Bill to. Select Committee were 
moved by Sarvashri C. K. Chandrappan and Dinen Bhattacharya. 
------. f 

··Discussed together. 
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The following Membets took part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration of the 
Bi1l:-

(1) Shri Dinen Bhattacharya 
(2) Shri Ram Singh Bbai 
(3) Shri S. M.. Banerjee 
(4) Sh.ri C. M. Stephen 
(5) Sbri Erasmo de Sequeira 
(6) Shri Jagannath Mishra 
(7) Shri N. Sreekantan Nair 
(8) Shri Vasant Sathe 
(9) Shri Damodar Pandey 

(10) Shri Chiranjib Jha 
(11) Shrimati Roza Vidyadhar Deshpande 
(12) Shri Nathuram Mirdha 
(13) Shri M. C. Daga 
(14) Shri P. G. Mavalankar 
(15) Shri S. N. Singh 
(16) Shri D. D. Desai 
(17) Dr. Kallas 

Shri K. V. Raghunatha Reddy commenced his speech in reply to the 
debate. His speech was not concluded. 

The discussion on the Bill was not concluded. 
6.15 P.M . 

... (Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th February, 
1976). 

( 

CORRIGENDA 

In Bulletin Part I, dated February 2, 1976-
Page 4, paragraph 7, line 13 from bottom, 

for "amendment No. 37 to Clause 3". 
,.ead "amendment No. 37 to Cla~ 4". 
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S. L. SHAKDHER, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedin8s] 

Wednesday, February 4, 19761Magha IS, 1897 (Saka) 

No. 535 
11.01 A.M. 
1. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English versions) 

under sub-~ection (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Central Insti-
tute of Plastics Engineering and Tools, Guindy, Madras for 
the year 1974-75. 

(ii) Annual Report of the Central Institute of Plastics Engineering 
and Tools, Guindy, Madras, for the year 1974-75 along with 
the Audited Accounts. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of. section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1976, published in Notifica-
tion No. G.S.R. 25(£) in Gazette of India dated the 17th 
January, 1976. 

(ii) The Indian Administrative Service (Pay) Second Amendment 
Rules, 1976, published in Notification No. G.S.R. 26(£) in 
Gazette of India dated the 17th January, 1976. 

(iii) The Indian Forest Service (Fixation of Cadre Strength< (Second 
Amendment Regulations, 1975, published in Notification 
No. G.S.R. 71 in Gazette of India dated the 17th January, 
1976. 

(jv) The Indian Administrative Service (Pay) Twenty-first Amend-
ment Rules, 1'975, published in Notification No. G.S.R. 74 in 
Gazette of India dated the 17th January, 1976. 

[P.T.O. 
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(3) A copy of Notification No. G.S.R. 6~(E) (Hindi and En~lish ver-
sions) published in Gazette of IndIa da~ the. 2nd FebrUMy, 
1976 making certain amendment to NotificatIon No. G.S.R. 
4(E) dated the 1st January, 1976, under section 159 of the 
Customs Act, 1962 together with an explanatory memorandum. 

(4) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the National 
Seeds Corporation Limited, New Delhi, for the year ended 
31st May, 1974. 

(ii) Annual Report of the National Seeds Corporation Limited, 
New Delhi, for the year ended 31st May, 1974 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A 'corrigenda' (Hindi and English versions) ,to the statement laid 
on the Table of Lok Sabha on the 20th January, 1976 explain-
ing the reasons for not laying before Lok Sabba the report of the 
Tariff Commission on the price structure of Industrial Alcohol, 
within the period prescribed by sub-section (2) of Section 16 of 
the Tariff Commission Act, 1951. 

(6) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

~ .. 

(a) (i) Review by the Government on the working of the Cashew 
Corporation of India Limited, New Delhi, for the year 1974- " 
75. . . 

(ii) Annual Report of the Cashew Corporation of India Limited, 
New Delhi, for the year 1974-75 along with the Audited 
Accounts and the comments of the Compt:roller and Auditor • 
General thereon. 

(b) (i) Review by the Government on the working of the Tea 
Trading Corporation of India Limited, Calcutta, for the year 
1974-75. 

(ii) Annual Report of the Tea Trading Corporation.of India 
Limited, Calcutta, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(7) A copy of the Annual Report (part II) of the Registrar of News-
papers for India on Press in India, 1973. 

2. Messages from Rajya Sabha 

Secretary-General reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 2nd February, 1976, Rajya Sabha 

passed the Industrial Disputes (Amendment) Bill, 1976. 
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(ii) That at its sitting held on the 2nd February, 1976, Rajya Sabha 
agreed without any amendment to the Press Council (Repeal) 
Bill, 1976, passed by the Lok Sabha on the 28th January, 1976. 

(iii) That at its sitting held on the 3rd February, 1976, Rajya Sabha 
agreed to the amendment made by Lok Sabha on the 30th 
January, 1976, in the Motor Vehicles (Amendment) Bill, 1976. 

(iv) That at its sitting held on the 3rd February, 1976, Rajya Sabha 
agreed to the amendment made by Lok Sabha on the 30th 
January, 1976, in the Equal Remuneration Bill, 1976. 

3. Bill Passed by Rajya Sabba-Laid 00 tile Table 
Secretary-General laid on the Table the Industrial Disputes (Amend. 

ment) Bill, 1976, as passed by Rajya Sabha. 
4. Minutes of Committee 00 Absence of Members-Laid 00 the Table 

Minutes of the sittings of the Committee on Absence of Members from i 

the Sittings of the House held on the 23rd January and 3rd February, 1976, 
were laid on the Table. 
5. Report of Committee on Absence of Members 

Shri S. M. Siddayya pr~nted the Twenty-fourth Report of the Com-
mittee on Absence of Members from the Sittings of the House. 
6. Report of Committee on Government Assurances 

Shri B. K. Daschowdhury presented the Fifteenth Report of the 
Committee on Government Assurances. 
*7. Statutory Resolution-Negatived 

Discussion on the following Resolution moved by Shri Indrajit Gupta 
on the 3rd February, 1976, continued:-

"This House disapproves of the Payment of Bonus (Amendment) 
Ordinance, 1975 (Ordinance No. 11 of 1975) promulgated by 
the President on the 25th September, 1975." 

On the Resolution the House divided, Ayes 38; Noes 191. The Re-
solution was accordingly negatived after discussion as indicated under 
para 8 below. 
*8. Government Bill-Passed 

The Payment of Bonus (Amendment) Bill, 1976, as passed by 
Rajya Sabha 

Shri K. V. Raghunatha Reddy concluded. his speech in reply to the 
debate on the Resolution (vide para 7 above) and the motion for con-
sideration of the Bill, (as passed by Rajya Sabh~) and the amendments 
thereto moved on the 3rd February, 1976. 

Shri Indrajit Gupta spoke (by way of reply to his Resolution) . 
Both the amendments for reference of the Bill to Select Cbmmi ttee 

were negatived . 

• Discussed together. 
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The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to 21 were adopted. 
'On amendment No. 16 to Clause 22 moved by Sbri Indrajit Gupta, 

the House divided, Ayes 28; Noes 186. The amendment was accordingly 
negatived. 

Clauses 22 to. 31 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be' passed was moved by ShI'i K. 

V. Raghunatba Reddy. 
The following Members took part in the debate:-

(1) Shri SollUlath Chatterjee i 

(2) Shri RanenSen 
(3) Shri Balaktishna Venkanna Naik 
(4) Shri K. v. Raghunatha Reddy 

On the motion the House divided., Ayes 183; Noes 38. The motion was 
accordingly adopted and the Bill was passed.. 
9. Statement by Minister 

The Minister of Parliamentary Affairs made a statement regarding 
fixation of sitting of Lok Sabha on the 6th February, 1976 for transac-
tion of Government business. 
10. Intimations regarding arrest of Members 

The Deputy Speaker informed the House that the Speaker had 
l't.ceived the follOWing two telegrams dated the 3rd February, 1976, from 
the Additional Inspector General a;nd Commissioner of Police, Madras:-

(1) "ThiruP.A. Saminath$, M.P., son of Thiru Arwnuga Mudaliar, 
Coimbatore District, was arrested in front of Anna Samadhi 
Kamail'aj Salai' Madras, by Sub-Inspector of Police Peruma-
nathur Police Station Coimbatore District, at 1100 hours to-
day 3-2-1976 and detention order issuedhy the Collector of 
Coimbatore in CMP No. 10/76 dated, 1-2-1976 was served on 
him. The detenu is being taken under escort to Coimbatore 
by Sub-Inspector of Police for being lodged in Central Prison, 
Coimbatore." 

(2) "I have the honour to inform you that I have found it my duty 
that in exercise of po~ers conferred under Section 32/C read 
with Section 31A (2)01 MISA, 1971, that Sb.ri Murasoli Maran, 
M.P., be detained. Shri Murasoli Maran, M.P. was accord-
ingly served with detention order at 1400 hours on 3-2-1976 
and lodged in Central Prison, Madras at 14.45 hours on 3-2-
1976." 

1L Gev~ment Bill-Passed 
The House of the People (Extension oj DU1\4tion) Bill, 1976 

The motion for consideration of the Bill was moved by Shri· H. R. 
Gokhale. 

..... -'. ~ 



The following Members took part in the debates:-

(1) Shri Somnath Chatterjee 
(2.) Shri Dinesh Chandra Goswami 
(3) Shri H. N. Mukerjee 
(4) Shri Vasant Sathe 
(5) Shri Sher Singh 
(6) Shri Paripoomanand Painuli 
(7) Shri E. R. Krishnan 
(8) Shri B. R Shukla 
(9) Shri Erasmo De Sequeira 

(10) Shri K. Suryanarayana 
(11) Shri R. R. Sharma 
(12) Shri Giridhar Gomango 
(13) Shri Jambuwant Dhote 
(14) Shri M. C. Daga 
(15) Shrimati T. Lakshmikanthamma 
(16) Shri K; Lakkappa 
(17) Sbri P. Venkatasubbaiah 
(18) Shd P. G. Mavalankar 
(19) Shri Natwarlal Patel 
(20) Shri K. Mayathevar 

Shri H. R. Gokhale replied to the debate. 

j 

. , 
" 

_ .. 

On the motion the House divided, Ayes 191; Noes 25. The motion 
for consideration of the Bl11 was accordingly adopted and clause-by-
cl&use consideration was taken up. 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted.. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. 
The following Members took part in the debate:-

(1) Shri Ram Deo Singh 
(2) Shri Erasmo De Sequeira 
(3) Shri H. R. Gokhale , 

On the motion the House divided, A¥.I!S 165; Noes 20. The motion 
was accordingly adopted and the Bill was passed. 
6.18 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th February, 1976.) 

• j 
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S. L. SHAKDHER, 
SeCTeta:ry-General. 



LOK SABIIA 
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Thursday, February 5, 1976lMagha 16, 1897 (Saka) . 

Ne.536 
11.03 A.M. 

1. Pafers Laid OIl die Tallie 
The following papers. were laid OIl the Table:-

(l) '(a) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The,. Vegetable Oil Products Control (Amendment) Order, 
. 1975,. publi6hed in Notification No. O.S.R. 309(E) in 

Gazette of India dated the 30th May, 1975. 
(0) The Vegetable Oil Products (Standards of Quality) Order, 

1975, published in Notification No. O.S.R. 310(E) in Gazette 
of India dated the 30th May, 1975. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications. 

(2) A copy of the Annual Report (Hindi and English versions) of the 
Indian Standards Institution, New Delhi, for the year 1974-75. 

(3) A copy of Notification No. G.S.R. 132 (Hindi and English ver-
S\OllS) published in Gazette of India dated the 31st January, 
1976, issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the Indian Dairy . Corporation, Baroda, for the year 
1974-75 alODg with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon, 
under lub-section (1) of section 619A of the Companies 
Act, 1956. 

(5) (i) A copy of the Seeds (Amendment) Rules, 1974 (Hindi 
and English versions) published in Notification No. G.S.R. 
211 (B) in Gazette of India dated the 29th April, 1975, 
under sub.-sectioIl (3) of section 25 of the Seeds Aet, 1966. 

(ti) A statement (Hindi and English versions) showing reason& 
for delay in laying the notification mentioned at (i) above. 

[P.T.O. 
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(6) A copy each of tQefoHowing'papeI's (Hindi and English versions) 
under sub-section (1) oLsection 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Indian 
Petrochemicals Corporation Limited, J awaharnagar 
(Baroda), for the year 1974-75. 

(ii) Annual ,Report of the IndianPetroch~micals ,Corporation 
Limited, Jawaharnagar (Baroda) for the year 1974-75 along 
with the Audited AccoUnts and the comments of the Comp-
troller and Auditor General thereon. 

(7) A copy of the Companies (Central Government's) .. General 
Rules and Forms (Amendment) Rl,lles, 1976 (Hindi and 
English versions) published in Notificatiori No.G.S.R. 154 
in Gazette of India 'dated the 31st January, 1976, under sub-
section (3) of section 642 of the Companies Act, 1956. 

(8). A copy of the Draft Order (Hindi and English versions) No. 
3318176-CL.llI to be issued under 'sub-section (4) of section 
81 of ~e Companies Act, 1956 directing Mis. Bbarat 
Ophthalmic Glass Limited, Durgapur, to ~vert a part of its 
loan into equity share capital, under sub-section (6) of sec-
tion 81 of the said Act. 

(9) A copy each of the following Notifications (Hindi and Eng-
lish v~rsions) under sub-section (2) of section 11 of the Deli-
mitation Act, 1972;-

(i) S.O. 38(E) published in Gazette of India dated the 14th 
January, 1976 making certain corrections in the !Delimi-
tation Commission's Order No. 27 dated the 8th Novem-
ber, 1974 in respect of the State of Gujarat . 

(n) S.O! 51(E) published in Gazette of India dated the 22nd 
January, 1976 making certain corrections in the Delimi-
tation Commission's Order No~ 8 dated the 8th December, 
1973 in respect of the State of Uttar Pradesh. 

(iii) 8.0. 54(E) published in Gazette of India dated the 22nd 
January, 1976 making certain corrections in the Delimi-
tation Commission's Order No .. 19 dated. tbe 31st July, 
1974 in respect of the State of Himacbalp;r~ 

(10) The following statements showing the action taken by the Gov-
ernment . on .various assurances, promises and undertakings 
given by the Ministers during the various sessions of Fifth Lok 
Sabba;-

(i) Statement No. XXXI-fourth Session, 1972 
(li) Statement No. XIX--Sixt:h! Session, 1972 
(iii) Statement No. XXIV -Seventh SesSion, 1973' . 
(iv) Statement No. XVI-Ninth Session, 1973 
(v) Statement No. XX-Tenth Session, 1974 

(vi) Statement No. XllI-Eleventh Session 1974 , 
(vii) Statement No. XII-Twelfth Session, 1974 
(viii) Statement No. XVI-Thirteenth Session, 1975. 
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{II) (i) A copy of the Certified Accounts of the Indian Institute of 
Technology, Delhi, for the year 1973-74 along with the Audit 
Report thereon, under sub-section (4) of section 23 of the 
Institutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) explaining reasons for 
not laying simultaneously the Hindi version of the above 
document. 

2. MiDutes of CommiUee on Peddons-Laid 011 the Table 

The Minutes of the Fifty-eighth to Seventy-seventh sittings of the Com-
mittee on Petitions, were laid on the Table. 
3. Messages from RaJya Sabha 

Secretary-General reported the followi.ng messages from Rajya 
Sabha:.,-

(i) That at its sitting held on the 3rd February, 1976, Ragya Sabba 
agt'eed without any amendment to the Parliamentary Pro-
ceedings (Protection of Publication) Repeal Bill, 1976. passed 
by Lok Sabha on the 28th January, 1916. 

-(Ii) That at its sitting held On the 4th February, 1976, Rajya Sabha 
agreed without any amendment to the Prevention of Publi-
cation of Objectionable Matter Bill, 1976, passed by Lok Sabha 
on the 29th January, 1976. 

• (iii) That at its sitting held on the 5th February, 1976, Rajya Sabha 
agreed to the amendment made by Lok Sabha on the 3rd 
February, 1976, in the Payment of Wages (Amendment) Bill, 
1976. 

*(iv) That at its sitting held on the 5th February, 1976, Rajya Sabhs. 
passed the Urban Land (Ceiling and Regulation) Bill, 1976, 
passed by Lok Sabha on the 2nd February, 1976, with amend-
ments and returned the Bill with the request thEft the con-
currence of Lak Sabha to the amendments be communicated 
to Rajya Sabha. 

4. Bill as amended by Rajya Sabha-Lald on the Table 
Secretary-General laid on the Table the Urban Land (Ceiling and 

Regulation) Bill, 1976, which had been returned by Rajya Sabha with 
amendments . 
. 5. Leave of Abs.ence 

Shri Samar Guha was granted leave 'of absence from the sittings of 
the House for the period from the 5th to 7th August, 1975 (Fourteenth 
Session) and the 5th January to 5th February, 1976 (Fifteenth Session). 
G. Report of Public Accounts Committee. 

Shri H. N. Mukerjee presented the Hundred and ninety-fifth Report 
of the Public Accounts Committee on paragraph 10 of the Report of the 
,Comptroller and Auditor General of India for the year 1973-74, Union 
Government (Railways) relating to Rajdhani Express. 

*Repol'lted at 5.50 P.M. 

[P.T.O. 
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7. Report of Estimates Committee . , 
Shri R. K. Sfi'lha presented the Eighty-rurith Report of, the 1!.stimates 

Committee on the Cabinet Secretariat (Department of Personnel and 
Administrative' Reforms)-Recruitroent. Training and Orientation of 
All-Lndia Services. 
8. Report of Committee on the Welfare of Scheduled Castes and 

Scheduled Tri_. 
Shn Dharnidar Basumatari prese'nted the Forty-eighth Report of the 

Commillt~e on the Welfare of Scheduled Castes and Scheduled Tripes 
(English and HindiversioM) ;0» the· Ministry of Finance (Departmeht of 

Banking)-Recruitment of Probationary Officers in the Bank of India. 
9. Statement by Minister 

The Deputy Minister of Commerce made a statement regarding the 
fall in the prices of natural rubber. 
10. Question of Privi1ep 

The Minister of State fQI' Home Affairs made a statement about the 
question of privilege sought to be raised by Kumari Maniben Vallabh· 
bhai Patel on the 27th January, 1976 regarding her alleged arrest at 
Delhi on the 12th December, 1975 and non-intimation thereof to the 
Speaker. ' ) 

The SpeJaker withheld his consent to the matter being raised as 
question of privilege. 
11. Motions Regarding Extension of term of offiee of Members of Com-

mittee on the Welfare of Scheduled Castes and Sehedule!d Tribes 
(i) Shri ,Om Mehta moved the following motion:-

"That this' House do suspend sub-rule (2) of rule 331B of the 
Rules' of Procedure and Conduct of Business in Lok Sabha in 
its application to the motion for extension of the term of 
office of the present members of the Committee on the Wel-
fare of Schelduled Castes and Scheduled Tribes." 

The motion was adopted. 
(ii) Shri Om Mehtla moved the following motion:-

"That tbis House do further extend the term of office of the pre. 
sent members of the Committee on the Welfare of Sch.eduled 
Castes and Scheduled Tribes· from Lok Sabha upto the 31st 
March, 1976." 

The motion was adopted. 
(iii:) Shri Om Mehta moved the following motion:-

"That this House do intimate to Rajya Sabha that the term of 
, office of the present members of the Committee on the Wel-

fare of Scheduled Castes and Scheduled Tribes fromLok 
Sabha bias been further extended upto the 31st March, 1976 
and do recommend' to Rajya Sabha that they do take such 
action as the; may deem fit in regard to the association of 
the members of Raj:la Sabba with the said Committee." 

The motion was adopted. 
12. Govemmen~ Bills-Introduced 

(1) The Iron Ore Mines and Manganese Ore Mines Labour Welfare 
Fund Bill, 1976. 

(2) The Iron Ore Mines and Mangane~ Ore Mines Labour WeUare 
Cess Bill, 1976. 
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13. Gove!rDment BiDs-Passed 
(i) The IndustTial Disputes (Amendment) Bill, 1976, !IS passed by 

~ Rajya Sabha 
The motion for consideration of'the Bi1las passed by Rajya Sabha, 

~as moved by Shri K V. Raghunatha Reddy. 
The following Members took part in th~ debate:-

(1) Shri Dinen Bhattacbarya 
(2) Shri Ram Singh Bhai 
(3) Shri Ranen Sen 
(4) Shri C. M. Stephen 
(5) Shri Erasmo de Sequeira 
(6) Shrl Chapalendu Bhattacharyyia 
(7) Shri S. M. Banerjee 
(8) Shri M. C. Daga 
(9) Shri K. Mlayathevar 

Shri K. V. Raghunatha Reddy replied to the' debate. 

/ 

The motion for consideratibn was adopt'*! and iClause-by-clause 
'eonsideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
An amendment for insertion of New Clause! 3A was adopted. 
New Clause 3A was also adopted. 

~1 
Clause 4 was adopted. 

} Clause. 1, the Enacting Formula and the Long Title were also adop. 
,~ted. 
~~ 

;' The motion that the Bill, as amended, be passed was moved by Shri 
,K. V. Raghunatha Reddy. 
'" .',1 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri Ramavatar Shastri 
(3) Shri K. V. Raghunatha Reddy 

The motion was adopt~ and the Bi1l, as amended, was passed. 
(il) The levy SUgtJtr Price EqualisatiOn Fund Bin. 1976. 

The motion for consideration of the Bill was moved by Shri Shah 
Nawaz Khan. 

The following Members took part in the debate:-
(1) Dr. Saradish Roy 
(2) Shri K. Suryanarayana 
(3) Shri SarjOfJ Pandey 

5 
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(4) 800 P. Narasimha Reddy 
(5) 8hri S. N.Singh 
(6) Maulana Ishaque Sambhali 

Shri Shah Nawaz Khan replied to the debate. 
The motion for consideration was adopted and elause-by-clause 'con-

sideration of the Bill was taken up. 
Clause 2 to 16 were adopted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adQPted. 
The motion that the Bill, as 'amended, be passed was moved by 

Shri Shah Nawaz Khan. . 
The motion was adopted and the Bill, as amended, was passed. 

14. DISCUSSION UNDER RULE 193 
Shri Narsingh Narain Pandey raised a discussion on the sugarcane 

price. 
The folloWing Members took part in the debate:-

(1) Shri H. M. Patel 
(2) Shri E. v. Vikhe Patil 
(3) 800 D. K. Panda 
(4) Pandit D. N. Tiwary 
(5) Soo Ram Chandra Vikal l-

(6)Shri Ram Deo Singh 
(7) Shri Genda Singh 
(8) 8hri Shyama Prasanna Bhattacharyya ,. 
(9) Shri K. Suryanarayana 

(10) Soo Erasmo de Sequeira 
(11) Shri P. Narasimha Reddy 
(12) Shri Ramavatar Shastri 
(13) Shri D. D. Desai 
(14) Shri S. N. Singh 

Shiri Shah Nawaz Khan commenced his sp~h in reply to the dis-
cussion. His speech was not concluc1ed. 

The discussion was not concluded. 

6.32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th Feoruaty, 1976). 

6 

S. L. 8HAKDHER, 
Secretary-General. 
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No. 537 

Befel'ellCe 
~pealter, made a reference . to the passing away of Shri 

Inn'asn:J/"Is:! Veerangauda PaW who was a Member of tbeFirst Lok 

... ;,mh"]~F>after, Members stood in silence for a short while asanlark of 

Jl'Ia:IN!.I'. laid on' the Table 
foll..:>wing papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Police SeTvice (Fixation of Cadre Strength) 
First Amendment Regulations, 1976, published' in Notifi-
cation No. G.S.R50(E), in Gazette of India dated the 29th 
January, 1976'. . 

(n) The Indian Police Service (Pay) First Amendment. Ru}E:s1 

1976, published in Notification No. G.S.R. St(E) itl 
Gazette of India dated the 29th January, 1976. 

(~ii). The Indian Administrative Service (Fixati~ of ~drc 
Strength) Third Amendment Regulations, 1976, published 
in Notification No. G.S.R. 60(E) in Gazette of India dated 
the 31st January, 1976 . 

. (iv) The Indian Administrative Service (Pay) Fourth Amend· 
ment Rules. 1976, published in Notification No. G.S.H. 
61(E) in Gazette of India dated the 31st January, 197.6. 

(v) The All India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1976, pubU$hed in Notification No. 
G.S.R. 128 in Gazette of India dated the 31st January, 
1976. 

[P.T.O 
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(2) A copy each of the followinJ1; Notificatiolls (Hindi and Eng· 
lish versions) under sub--section (3) of section 12 of the Gov, 
ernment Savings Certificates Act, 1959:- \ 

(i) The Nati·.:>nal Savings Certificates (Fourth Issue) (Amend. 
ment) Rules, 1976, published in Notification No. G .S.R, 
28(E) in Gazette of India dated the 19th January, 1976. 

(ii) The National Savings Certificates (Fifth Issue) (Amend. 
ment) Rules, 1976, published in Notification No. G,S,R. 
29(E) in Gazette of India dated the 19th January, 1976. 

. /(3) A copy of the Report (Hindi version) of the Court of Inquirv V into the causes and circumstances attending the accide~ 
which occurred while mining coal opposite Mael Colliery in 
District (Bihar). 

(4) A copy of the Hindi version of the Delhi Land Holdings 
(Ceiling) (Amendment) Rules, 1976 published in Notification 
No. F.1l(12)IS.IK.IC\76 in Delhi Gazette dated the 14tb 
January, 1976 under sub-section (3) of section 27 'Jf the Delhi 
Land Holdings (Ceiling) Act, 1960. 

(5) A copy of the Drugs and Cosmetics (First Amendment) 
Rules, 1976 (Hindi and English versions) published in Notifi. 
cation No. G.S.R. 139' in Gazette of India dated the 31st 
Janua,ry, 1976, under section 38 of the Drugs and Cosmetic& 
Act, 1940. 

(6) A copy each of the following documents (HiOOi and English 
versions) under sub-section (4) of section 3 of the Commis· 

. /sions of Inquiry Act, 1952:-
Vr(i) Report of the Commission of Inquiry into the Shahdara 

t disturbances of August 19-22., 1972. ' ... 
4ii) Mem·;)randum of Action taken on the Report. 
(7) A statement (Hindi and English versions) correcting certain 

information given by him on the 15th Aril, 1975 during Cal-
ling Attention regarding the reported burning of 60 house. 
of Harijans and murder of their 3 children in Nav~.da district-
of Bihar. 

3. Statement by Minister 
The Minister of External Affairs made a statement on Angola. 

(. Government Bills-Withdrawn 
(1) The High Court Judges (C';)nditions of Service) Amendment 

Bill, 1975. 
(2) The Supreme Court Judges (Conditions of Service) Amendment 

Bill, 1975. 
5. Government Bills-Introduced 

(1) The High Court Judges (Conditions of Service) Amendment Bill, 
19'76. 

The ffi')tion for leave to introduce the Bill moved by 
Shri H. R. Gokhale was opposed. The motio::1 was adopted and the 
But was introduced. . t, 

(2) The Supreme Court Judges (Conditions of Service) Amend-
ment Bill, 1976. 

(3) The High Court at Patna (Establishment of a Permanent 
Bench at Ranchi) Bill, 1976. 
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6. Matter Under Rule 377 
Shri S. M. Banerjee raised matter regarding dearness allowance 

to Central Government employees and pensioners. 
The Deputy Minister of Finance made a statement on the subject. 

7. Discussion Under Rule 193 

Shri Shah Nawaz Khan concluded his speech in replv to the dis-
cussion on the sugarcane price, raised by Shri Narsingh Narain Pandey 
'm the 5th February, 1976. 

The discussion was concluded. 
8. Amendments made by Rajya Sabha to Govemment Bill-Amend. 

ments Agreed to 
The Urban Land (Ceiling and Regulation) Bill, 1976 

. The motion that the following amendments made by Rajya Sabhs 
jn the Bill be taken into consideration, was moved by Shri K. Raghu 
Ramaiah:-

'Clause 2 
1. That at page 3, JOT lines 3 to 10, the following be substituted, 

namely:-

'(g) "land appurtenant", in relation to any building. means--
(i) in an area where there are building regulations, the mini-

mum extent of land required under such regulations to 
be kept as open space for the enjoyment of such building. 
which in no case shall exceed five hundred square metres; 
or 

(ii) in an area where there are no building regulations, an 
extent of five hundred square metres contiguous to the 
land occupied by such building, and includes, in the case 
of any building constructed before the appointed day with 
a dwelling unit therein. an additional extent not exceed-
ing five hundred square metres of land, if any. contiguous 
to the minimum extent referred to in sub-clause (i) or 
the extent referred to in sub-clause (ii), as tbe caSe may 
be;' 

2. That at page 3, JOT lines 38 and 39, the following b~ substitu.ted, 
namely:-

'(n) "urli.an agglomeration",-
(A) in relation to any State or Union territory specified in 

column (1) of Schedule I, means,-'; 
(3) That at page 3, after line 50, the following be inserted. namely:-

"(B) in relation to any other State or Unihn territory. means any 
area which the State Government may, with the previous 
approval of the Central Government. having regard to its loca-
tion, population (population being more than one lakh) and 

[P.TO. 
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such other rel€vant factors as the cireumstimces ofthe~dtse . 
mayr:eq,wre, by Iiotj~a.i,ion in the Official G~tte, declare to 
be an urban agglom~tatlOn and anyagglQmeratIon so declared 
shall be deemed to belong to category D in Schedule land the 
peripheral area thereforshaU be one kilometre;" 

(4) That at page 5, in line 6, the wordf'and'.', be deLeted.. 
(5) That at page 5, fo-r lin€s 7 ro 10, t.l-te following be sub.:;tituted., 

namely:- . 
(ii) in an area where there are building regulations, th€ land occu-

pied by any building which has 'been constructed before, 01' is 
;'(i;"/ beilfg <;o,I?-.~J~cted Ion!. t?~,aj:)point;~ d~y ~th th~ apP,roval of 

the' approprIate autliontyttnd tHe'land appurte~nttosuch 
building; and 

(iii) in i an area where t'here are) no 'bi.t'ilding regUlations. the land 
,occupittd by any buildjn,g which· has. ~n constructed before, 

<i,or is',being C(lostructed on, the appointed day ,and the land 
appurtenant to such building:" 

ClaUse 4 
(6) That at page 7, after line 46, the following be inserted, namely:--

"(11) F,qr the removal of dQubts it is hereby declared that nothing 
in sub-sections (5), (6), (7). (9) and (10) shaII be construed 
as empowering the competent ; authority to declare· any land 
referred to in sub..clause (ii) orsub-clauS€ (iii) of clause (q) of 
section 2 as excess vacant land under this Chapter,". 

(7)' That at page 8,~ 
(i) in line 7, i1JJSert "or" at the end; 
, , '. " ; '.' " 

(ii) a:fte;r line 7; the following be inserted, namely::..,..... 
.'" (ill)po~es such: land ~J,1t owns 'the buildings, the possession 

. being as a tenan~.u~der a lease:er as a mortg~gee or under an 
irrevocable power 01 attorney or a hire-purcpase.agreement or 
partly in one of the .saidcapacities or partly in any other of 
the sltid capacity or 'Capacities." 

Clau.se 6 
(8) That at page 9. in line 6, for the word' ICsub-section" th~. word 

"section" be substituted. 
(9) That at page 9, in lines 12 and 13, the words an'd bra~"k~t "sub-

clause. (Iii) . of" be ckl.eted, . 
,,' ~ r 

Clause 7 

(10) That iii page 10. in' 'li~e 39, for the word "persOns" the word 
"pe:-~.m;"· be ",Hbstitut;ed. . 

Cl.a:use 15, 
(11) That at page 15,' in line 10, afte'r the wordflauthority'; the words 

"Qf by purch~e or otherwise" be inserted, 
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Clause 22 

(12) That at page 19, in line 19, for the words "for such purpose" the 
words "for such purpose and where the competent authority is not so 
satisfied and does not SQ permit, the provisions of sections 6 to 14 (both 

,inclusive) shall, so far as may be, apply to the statement filed under sub-
! section (1) and to the vacant land held by such person in excess of the 
ceiling limit." be substituted. 

Clause 27 
(13) Thta at page 21, in line 28, after the words "time being in force, 

the words" "but subject to the provisions of sub-section (3) of section 5 
and sub-section (4) of section 10," be inserted. 

Clause 38 
(14) That at page 25, lines 40 to 45 be deleted. 
(15) That at page 26,-

(i) in line I, for the brackets and figure" (2)" the following be 
substituted, namely:-
"Offences and punishment. 38. (1)"; 

:.' . (ii) in line 6, for the brackets and figure" (3) ", the brackets and 
figure "(2)". be substituted; 

(iii) in line 11, tOT the brackets and figure" (4) ", the brackets and 
figure" (3)" be substituted; and 

(iv) in line 16, for the brackets and figure "(5)" the brackets and 
figure "(4) " be substituted. 

SCHEDULE 1 

~ (16) That at page 36, in line 15, JOT the figure and word "8 Kms" the 
.gure and word "8 Kms·" be substituted. 

(17) That at page 36, after line 45, the following be inserted, 
namely:-

"·Where any land within the peripheral area of eight kilometres 
is covered by water (whether by inland waters or sea or 
creek), the peripheral area shall be extended beyond such 
water to a further distance equal to the distance me8'SUl'ed 
across and occupied by such water ..... 

The following Members took part in thedebate:-
(1) Shri Erasmo de Sequeira 
(2) Shri Dinen Bhattacharya 
(3) Shri K. Narayana Rao 

Shri K. Raghu Ramaiah replied to the debate. 
,{ The motion for consideration was adopted. ~: 
~ Amendments made by Rajya Sabha in the Bill were also adopted. 
~ The motion that the amendments made by' Rajya .Sabha in the BilI 
~: be agreed to was moved by Shri K. Ragbu Ramaiah. 

The motion was adopted and the amendments were agreed to. 
( 

[P.T.O. 
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$. Government BiU-passed 
The Prevention of FO~ld Adulterati.on (Amendment) Bill, 1976, as 

. . passed by Rajy.a Sabha ' 
'. 'The m()1;ion .for .cop~iderati@n of the Bill; as passed b.yRajya Sabha. 

",;,is moved by Dr. Karan Singh. 
The following Members took part in the debate:-

(1) Dr. Saradish Roy 
(2) Shri Shrikishan Modi 
(3) Shri B. S.Chowhan 
(4) Shri Dinesh Chandra Goswami 
(5) Shri Erasmo de Sequeira 
(6) Shri K. Suryanarayana 
(7) Shri Ramavatar Shastri 
(8) Shri D. D. Desai 
(9) Shri K. Mayathevar 

(lO)Shri M. C. Daga 
(11) Shri P. G. Mavalankar 
(12) Shri B. R. Shukla 
(13) Shri Ram Hedaoo 
(14) Shri Jagannatb Mishra 
(15) Shri Nathu Ram Ahirwar 
(16) Shri Chandra Shailani 
(17) Dr. Kailas 
(18) Shri Rajdeo Singh 
(19) Shri S. M. Banerjee 
(20) Sh'timatiSahodtabai Rai 
(21) Shri Bibhuti Mishra 

Dr. Karan Singh replied to the debate. 

, 
l 

The motion for consideration was adopted and clause~by-chluse COl!i.6 
sideration of the Bill was taken up. ..,.... 

Clauses 2 to 22 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted, 
The motion that the Bill be passed was moved by Dr. Karan Singh. 
The following Members took part in the debate:-

(1) Shri Krishna Chandra Halder 
(2) Shri P. Gangadeb 
(3) Shri K. M. 'Madhukar' 
(4) Dr. KaHas 
(5) Dr. Karan. Singh 

The motion. was act.;>pted aJl':l the Bill was passed. 
(L)k Sab:l..l adjourned sine di:! at 4.59 P.M.) 

S. L. SHAKDHER. 
Secretarv-Genera t. 
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